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SECTION I - GENERAL
DEFINITIONS AND ABBREVIATIONS
Definitions
This Letter of Offer uses certain definitions and abbreviations, which unless the context indicates or implies
otherwise, have the meanings as provided below. Reference to any legislation, act, regulation, guideline or

policy will be deemed to include all amendments and modifications notified thereto.

Company Related Terms

Term

Description

Our Company / the
Issuer

Tata Motors Limited, a public limited company incorporated under the provisions
of the Companies Act, 1913 and having its registered office at Bombay House, 24,
Homi Mody Street, Mumbai 400 001

We / Our / Us

Tata Motors Limited along with its Subsidiaries and Joint Ventures

6A9
Shareholder

Ordinary

A holder of ‘A’ Ordinary Shares

‘A’ Ordinary Shares

The ordinary shares of our Company of X 2 each, with differential rights as to
voting and dividend

Articles of Association
[/ Articles

Avrticles of Association of our Company, as amended

Associates Associates of our Company being, Jaguar Cars Finance Limited, Automobile
Corporation of Goa Limited, Nita Company Limited, Tata Hitachi Construction
Machinery Company Private Limited, Tata Precision Industries (India) Limited and
Tata AutoComp Systems Limited

BAML DSP Merrill Lynch Limited

Board of Directors /
Board

Board of directors of our Company

Citi Citigroup Global Markets India Private Limited

CMIL Concorde Motors (India) Limited

CS Credit Suisse Securities (India) Private Limited

Director(s) Any or all the directors on our Board, as may be appointed from time to time
ERC Engineering research centre

FGA FCA Italy S.p.A (formerly known as Fiat Group Automobiles S.p.A)

FIAL Fiat India Automobiles Private Limited

Ford Ford Motor Company

Group Companies

Companies, firms, ventures, etc. promoted by the Promoter, irrespective of whether
such entities are covered under Section 370(1)(B) of the Companies Act, 1956 or
not

HDFC Bank HDFC Bank Limited

HSBC HSBC Securities and Capital Markets (India) Private Limited

I-Sec ICICI Securities Limited

Jaguar Land Rover Jaguar Land Rover Automotive plc and its subsidiaries on a consolidated basis
J.P. Morgan J.P. Morgan India Private Limited

Joint Ventures

Joint ventures of our Company being, Fiat India Automobiles Private Limited
(converted from a public limited company with effect from January 19, 2015),
Chery Jaguar Land Rover Automotive Company Limited, Spark 44 Limited, TATA
HAL Technologies Limited and Tata Cummins Private Limited (converted from
public limited company to private limited company with effect from December 16,
2014), Chery Jaguar Land Rover Auto Sales Company Limited (name changed
from Suzhou Chery Jaguar Land Rover Trading Company Limited (Interim JV)
with effect from November 5, 2014)

Kotak Kotak Mahindra Capital Company Limited

Marcopolo Marcopolo S.A.

Memorandum Memorandum of Association of our Company, as amended
of Association /

Memorandum




Term

Description

NCDs

Non convertible debentures

NC Debentures

Listed, rated, unsecured, redeemable non-convertible debentures of our Company of
face value X 10,00,000 issued on a private placement basis aggregating to ¥ 1,500
crore

Ordinary Shareholder

A holder of Ordinary Shares

Ordinary Shares

The ordinary shares of our Company of X 2 each

Promoter

The promoter of our Company, being Tata Sons Limited

Promoter Group

Promoter group of our Company as determined in terms of Regulation 2(1)(zb) of
the SEBI Regulations

Registered Office

Registered office of our Company situated at Bombay House, 24, Homi Mody
Street, Mumbai 400 001

SBICAP

SBI Capital Markets Limited

Securities

Ordinary Shares and /or ‘A’ Ordinary Shares, as the case may be

Statutory Auditors

Statutory auditors of our Company, namely, Deloitte Haskins & Sells LLP

Subsidiary(ies)

Subsidiaries of our Company being, Tata Technologies Limited, TAL
Manufacturing Solutions Limited, TML Drivelines Limited, Sheba Properties
Limited, Concorde Motors (India) Limited, Tata Motors Insurance Broking &
Advisory Services Limited, Tata Motors European Technical Centre Plc, Tata
Motors Finance Limited, Tata Motors Finance Solutions Private Limited (indirect
subsidiary of our Company with effect from January 19, 2015), Tata Marcopolo
Motors Limited, TML Holdings Pte. Limited, TML Distribution Company Limited,
Tata Hispano Motors Carrocera S.A., Tata Hispano Motors Carrocerries Maghreb
SA (direct subsidiary of our Company with effect from June 23, 2014), Trillix S.r.1,
Tata Precision Industries Pte. Limited, Jaguar Land Rover Automotive Plc, JLR
Nominee Company Limited, Jaguar Land Rover Austria GmbH, Jaguar Land Rover
Limited, Jaguar Land Rover Japan Limited, Jaguar Land Rover Deutschland
GmbH, Jaguar Land Rover North America LLC, Jaguar Land Rover Nederland BV,
Jaguar Land Rover Portugal — Veiculos e Pecas, LDA, Jaguar Land Rover Australia
Pty Limited, Jaguar Land Rover Italia SpA, Jaguar Land Rover Korea Company
Limited, Jaguar Land Rover Automotive Trading (Shanghai) Company Limited,
Jaguar Land Rover Canada ULC, Jaguar Land Rover France, SAS, Jaguar Land
Rover (South Africa) (pty) Limited, Jaguar e Land Rover Brasil Importacao e
Comercia de Veiculos Ltda, Limited Liability Company “Jaguar Land Rover”
(Russia), Jaguar Land Rover (South Africa) Holdings Limited, Jaguar Land Rover
Belux NV, Jaguar Land Rover India Limited, Jaguar Land Rover Espana SL, Jaguar
Cars South Africa (Pty) Limited, The Jaguar Collection Limited, Jaguar Cars
Limited, Jaguar Land Rover Holdings Limited, Land Rover Group Limited
(liquidated with effect from June 30, 2014), Land Rover Exports Limited, Land
Rover Parts Limited, Land Rover Ireland Limited, The Daimler Motors Company
Limited, Daimler Transport Vehicles Limited, S.S.Cars Limited, The Lanchester
Motor Company Limited, Tata Daewoo Commercial Vehicle Company Limited,
Tata Daewoo Commercial Vehicle Sales and Distribution Company Limited, Tata
Motors (Thailand) Limited, Tata Motors (SA) (Proprietary) Limited, PT Tata
Motors Indonesia (indirect subsidiary of our Company with effect from October 20,
2014), PT Tata Motors Distribusi Indonesia, Tata Technologies Inc, Tata
Technologies (Canada) Inc., Tata Technologies de Mexico, S.A. de CV, Tata
Technologies Pte Limited, Tata Technologies (Thailand) Limited, Tata
Technologies Europe Limited, INCAT International Plc, INCAT GmbH, Cambric
Holdings Inc (merged into Tata Technologies Inc. with effect from December 31,
2014), Cambric Corporation (merged into Cambric Holdings Inc. with effect from
December 31, 2014), Cambric Limited, Cambric Consulting SRL, Cambric GmbH,
Cambric UK Limited, Cambric Managed Services Inc (dissolved with effect from
September 9, 2014), Midwest Managed Services Inc. and Cambric Manufacturing
Technologies (Shanghai) Company Limited

TAL

TAL Manufacturing Solutions Limited

Tata Hispano

Tata Hispano Motors Carrocera S.A.

TDCL

TML Distribution Company Limited

TDCV

Tata Daewoo Commercial Vehicle Company Limited




Term

Description

TMIBASL Tata Motors Insurance Broking and Advisory Services Limited
TMETC Tata Motors European Technical Centre PLC

TMFL Tata Motors Finance Limited

Trilix Trilix Srl.

TTL Tata Technologies Limited

Issue Related Terms

Term

Description

‘A’ Ordinary Shares

Form used by an Investor to make an application for the Allotment of ‘A’ Ordinary

CAF Shares in the Issue
Abridged Letter of | Abridged letter of offer to be sent to the Eligible Shareholders with respect to the
Offer / ALOF Issue in accordance with the provisions of the SEBI Regulations and the Companies

Act

ADS Depositary

Citibank N.A.

ADS Record Date

The record date for the purposes of determining the eligible ADS Rights holders is
expected to be 5:00 p.m., New York City time on April 7, 2015

Allot / Allotment /
Allotted

Allotment of Securities pursuant to the Issue

Allotment Date

Date on which the Allotment is made

Allottee(s)

Person(s) who are Allotted Securities pursuant to the Allotment

Applicant

Eligible Shareholder(s) and/or Renouncees who make an application for the
Securities pursuant to the Issue in terms of this Letter of Offer, including an ASBA
Applicant

Application Money

Aggregate amount payable in respect of the Ordinary Shares or ‘A’ Ordinary
Shares, as the case may be, applied for in the Issue at the Issue Price

Application Supported
by Blocked Amount /
ASBA

Application (whether physical or electronic) used by an ASBA Investor to make an
application authorizing the SCSB to block the Application Money in a specified
bank account maintained with the SCSB

ASBA Account

Account maintained with the SCSB and specified in the CAF by the Applicant for
blocking the amount mentioned in the CAF

ASBA  Applicant /
ASBA Investor

Eligible Shareholders proposing to subscribe to the Issue through ASBA process
and who:

1. are holding the Securities of our Company in dematerialized form as on the
Book Closure Date and have applied for their Rights Entitlements and / or
additional Securities in dematerialized form;

2. have not renounced their Rights Entitlements in full or in part;

3. are not Renouncees; and

4, are applying through blocking of funds in a bank account maintained with
the SCSBs.

QIBs, Non-Institutional Investors and Investors whose Application Money exceeds
% 200,000 can participate in the Issue only through the ASBA process

Assured Subscription

Submission of a valid ASBA Application for subscription of 3,86,60,551 offered
Ordinary Shares and 1,09,866 offered ‘A’ Ordinary Shares by the Promoter,
representing its full entitlement of the shares being offered in the Issue

Bankers to the Issue /
Escrow Collection
Banks

ICICI Bank Limited and HDFC Bank Limited

Book Closure Date

The date on which our Company will close its transfer books to determine the
Ordinary Shareholders and ‘A’ Ordinary Shareholders eligible to apply for the
Securities in the Issue, i.e. April 8, 2015

Co-Lead Manager

HDFC Bank Limited

Composite Application

Ordinary Shares CAF and / or ‘A’ Ordinary Shares CAF, as the case may be




Term Description
Form / CAF
Consolidated Certificate for the Ordinary Shares or the ‘A’ Ordinary Shares, as the case may be,
Certificate allotted to each folio issued by our Company

Controlling Branches /
Controlling Branches
of the SCSBs

Such branches of the SCSBs which co-ordinate with the GCSLMs, the Lead
Managers, the Co-Lead Manager, the Registrar to the Issue and the Stock
Exchanges, a list of which is available on
http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-Intermediaries

Designated Branches

Such branches of the SCSBs which shall collect the CAF or the plain paper
application, as the case may be, used by the ASBA Investors and a list of which is
available  on http://lwww.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-
Intermediaries

Designated Stock

Exchange

BSE

Eligible ‘A’ Ordinary
Shareholder(s)

Holder(s) of the ‘A’ Ordinary Shares of our Company on the Book Closure Date

Eligible
Shareholder(s)

Ordinary

Holder(s) of the Ordinary Shares of our Company on the Book Closure Date

Eligible Shareholders

Eligible Ordinary Shareholder(s) and / or Eligible ‘A’ Ordinary Shareholder(s), as
the case may be

GCSLMs Global Co-ordinators and Senior Lead Managers to the Issue namely, Citigroup
Global Markets India Private Limited, DSP Merrill Lynch Limited, Credit Suisse
Securities (India) Private Limited, HSBC Securities and Capital Markets (India)
Private Limited and J. P. Morgan India Private Limited

Investor(s) Eligible Shareholder(s) of our Company on the Book Closure Date, i.e. April 8,

2015 and the Renouncee(s)

Issue / the Issue / this
Issue

This simultaneous but unlinked issue of up to 15,06,44,759 Ordinary Shares for
cash at a price of X 450 (including a premium of X 448 per Ordinary Share) on a
rights basis to Eligible Ordinary Shareholders in the ratio of six Ordinary Shares for
every 109 fully paid-up Ordinary Share held on the Book Closure Date and up to
2,65,30,290 ‘A’ Ordinary Shares for cash at a price of X 271 (including a premium
of ¥ 269 per ‘A’ Ordinary Share) to the Eligible ‘A’ Ordinary Shareholders in the
ratio of six ‘A’ Ordinary Shares for every 109 fully paid-up ‘A’ Ordinary Share
held on the Book Closure Date

Issue Closing Date

May 2, 2015

Issue Opening Date

April 17, 2015

Issue Price % 450 per Ordinary Share or X 271 per ‘A’ Ordinary Share, as the case may be
Issue Proceeds Gross proceeds of the Issue
Issue Size Amount up to X 7,498 crore

Lead Managers

ICICI Securities Limited, Kotak Mahindra Capital Company Limited and SBI
Capital Markets Limited

Letter of Offer

This letter of offer dated March 30, 2015 filed with the Stock Exchanges

Listing Agreement

Equity listing agreements entered into between our Company and the Stock
Exchanges

Monitoring Agency

HDFC Bank Limited

Net Proceeds

Issue Proceeds less the Issue related expenses. For details, see “Objects of the Issue
— Requirement of Funds and Utilisation of Net Proceeds” on page 60

Non-ASBA Investor

Investors other than ASBA Investors who apply in the Issue otherwise than through
the ASBA process

Non-Institutional
Investors

Investor, including any company or body corporate, other than a Retail Individual
Investor and a QIB

Qualified Institutional
Buyers / QIBs

Qualified institutional buyers as defined under Regulation 2(1)(zd) of the SEBI
Regulations

Refund Bank

HDFC Bank Limited

Registered Foreign
Portfolio Investors /
Foreign Portfolio

Investors / RFPIs /
FPIs

Foreign portfolio investors as defined under the SEBI FPI Regulations




Term

Description

Registrar to the Issue /
Registrar

Link Intime India Private Limited

Renouncee(s) Person(s) who has / have acquired Rights Entitlement from the Eligible
Shareholders

Retail Individual | Individual Investors who have applied for Ordinary Shares or ‘A’ Ordinary Shares,

Investor as the case may be, whose Application Money is not more than X 2,00,000

(including HUFs applying through their karta). For the purposes of calculation of
Application Money of X 2,00,000, the applications made by the same investor for
Ordinary Shares and ‘A’ Ordinary Shares will be considered separately

Rights Entitlement

Number of Ordinary Shares that an Eligible Ordinary Shareholder is entitled to in
proportion to the number of Ordinary Shares held by such Eligible Ordinary
Shareholder on the Book Closure Date or the number of ‘A’ Ordinary Shares that
an Eligible ‘A’ Ordinary Shareholder is entitled to in proportion to the number of
‘A’ Ordinary Shares held by the Eligible ‘A’ Ordinary Shareholder on the Book
Closure Date, as the case may be

SAF(s) Split application form(s) which is an application form used in case of renunciation
in part by an Eligible Shareholder in favour of one or more Renouncee(s)

SCSB(s) Self certified syndicate bank registered with SEBI, which acts as a banker to the
Issue and which offers the facility of ASBA. A list of all SCSBs is available at
http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-Intermediaries

Share Certificate Certificate in respect of the Ordinary Shares or ‘A’ Ordinary Shares, as applicable,

Allotted to a folio

Stock Exchanges

Stock exchanges where the Securities are presently listed, being BSE and NSE

Working Days

Any day, other than Saturdays and Sundays, on which commercial banks in
Mumbai are open for business, provided however, for the purpose of the time
period between the Issue Closing Date and listing of the Securities on the Stock
Exchanges, “Working Days” shall mean all days excluding Sundays and bank
holidays in Delhi or Mumbai in accordance with the SEBI circular no.
CIR/CFD/DIL/3/2010 dated April 22, 2010

Underwriters

Citigroup Global Markets India Private Limited, DSP Merrill Lynch Limited,
Credit Suisse Securities (India) Private Limited, HDFC Bank Limited, HSBC
Securities and Capital Markets (India) Private Limited, ICICI Securities Limited, J.
P. Morgan India Private Limited, Kotak Mahindra Capital Company Limited and
SBI Capital Markets Limited

Underwriting
Agreement

The agreement dated March 26, 2015 entered into between our Company and the
Underwriters read with the Deed of Accession dated March 30, 2015 entered into
between our Company and the Underwriters

Conventional, General and Industry Terms or Abbreviations

Term /Abbreviation

Description / Full Form

X/ Rs. / Rupees / INR

Indian Rupee

AAEC

Appreciable adverse effect on competition

ADR American Depository Receipt

AGM Annual general meeting

AIAG Automotive Industry Action Group

AIF(s) Alternative investment funds, as defined and registered with SEBI under the
Securities and Exchange Board of India (Alternative Investment Funds)
Regulations, 2012

AMC Annual maintenance contract

AS Accounting Standards as notified under the Companies (Accounting Standards)
Rules, 2006

ASEAN Association of South East Asian Nations

BSE BSE Limited

CDSL Central Depository Services (India) Limited

Central Government Central Government of India

CClI Competition Commission of India

CIN Corporate identity number




Term /Abbreviation

Description / Full Form

Civil Code

Code of Civil Procedure, 1908

CNG

Compressed natural gas

CO,

Carbon Dioxide

Companies Act

Companies Act, 1956 and the Companies Act, 2013

Companies Act, 1956

Companies Act, 1956 (without reference to the provisions thereof that have ceased
to have effect upon notification of the sections of the Companies Act, 2013) along
with the rules made thereunder

Companies Act, 2013

Companies Act, 2013, to the extent in force pursuant to the notification of sections
of the Companies Act, 2013, along with relevant rules made thereunder

Competition Act

Competition Act, 2002

Consolidated FDI | The Consolidated FDI Policy Circular of 2014 dated April 17, 2014 issued by

Policy Government of India

CRM Customer relationship management

CSR Corporate social responsibility

DTA Deferred Tax Asset

Depositories Act Depositories Act, 1996

Depository A depository registered with SEBI under the Securities and Exchange Board of
India (Depositories and Participants) Regulations, 1996

DIN Director identification number

DP |  Depository | Depository participant as defined under the Depositories Act

Participant

DP ID Depository participant identity

EGM Extraordinary general meeting

EPS Earnings per share

ERM Enterprise risk management

EUR/EURO/€ Euro, the official currency of the euro zone, which consists of 18 of the 28 member
states of the European Union, namely, Austria, Belgium, Cyprus, Estonia, Finland,
France, Germany, Greece, Ireland, Italy, Latvia, Luxemburg, Malta, the
Netherlands, Portugal, Slovakia, Slovenia and Spain

FDI Foreign direct investment

FEMA Foreign Exchange Management Act, 1999, read with rules and regulations

thereunder

FEMA Regulations

Foreign Exchange Management (Transfer or Issue of Security by a Person Resident
Outside India) Regulations, 2000

Fll

Foreign institutional investor as defined under Regulation 2(1)(g) of the SEBI FPI
Regulations

Financial Year / FY /
Fiscal

Period of 12 months ended March 31 of that particular year, unless otherwise stated

GAAP Generally Accepted Accounting Principles

GDP Gross domestic product

Government Central Government and / or the State Government, as applicable
GST Goods and service tax

GVW Gross vehicle weight

Hex2 High power and extra features

HUF Hindu Undivided Family

ICAI Institute of Chartered Accountants of India

ICV Intermediate commercial vehicles

IFRS International Financial Reporting Standards

1P Index of Industrial Production

ISIN International Securities Identification Number allotted by the Depository
IND AS Indian Accounting Standards

India Republic of India

Indian GAAP Generally Accepted Accounting Principles followed in India

IT Act Income Tax Act, 1961

KMP Key management personnel

LCV Light Commercial Vehicles

MAT Minimum Alternate Tax




Term /Abbreviation

Description / Full Form

MCA

Ministry of Corporate Affairs, Government of India

M&HCVs Medium and heavy commercial vehicles

MICR Magnetic Ink Character Recognition — nine-digit code as appearing on a cheque leaf

MPV Multipurpose utility vehicle

Mutual Fund Mutual fund registered with SEBI under the Securities and Exchange Board of
India (Mutual Funds) Regulations, 1996

NECS National Electronic Clearing Service

NEFT National Electronic Fund Transfer

Net Worth Aggregate value of the paid-up share capital and all reserves created out of the
profits and securities premium account, after deducting the aggregate value of the
accumulated losses

NR Non-resident or person(s) resident outside India, as defined under the FEMA

NRE Account Non-resident external account

NRI Non-resident Indian, as defined in the Foreign Exchange Management (Deposit)
Regulations, 2000

NRO Account Non-resident ordinary account

NSDL National Securities Depository Limited

NSE The National Stock Exchange of India Limited

OCB/Overseas A company, partnership, society or other corporate body owned directly or

Corporate Body

indirectly to the extent of at least 60% by NRIs including overseas trusts, in which
not less than 60% of beneficial interest is irrevocably held by NRIs directly or
indirectly and which was in existence on October 3, 2003 and immediately before
such date had taken benefits under the general permission granted to OCBs under
FEMA

p.a. Per annum

PAN Permanent account number

PAT Profit after tax

PBT Profit before tax

PLM Product life cycle management

PRC People’s Republic of China

RBI Reserve Bank of India

Regulation S Regulation S under the Securities Act

RMB / ‘¥ Renminbi, the legal currency of People’s Republic of China

RoC Registrar of Companies, Maharashtra, located at Everest, 5" Floor, 100, Marine
Drive, Mumbai 400 002

RTGS Real Time Gross Settlement

SAARC South Asian Association for Regional Cooperation

SCV Small commercial vehicle

SEBI The Securities and Exchange Board of India

SEBI Act The Securities and Exchange Board of India Act, 1992

SEBI FPI Regulations

The Securities and Exchange Board of India (Foreign Portfolio Investors)
Regulations, 2014

SEBI Insider Trading
Regulations, 1992

The Securities and Exchange Board of India (Prohibition of Insider Trading)
Regulations, 1992

SEBI Insider Trading
Regulations, 2015

The Securities and Exchange Board of India (Prohibition of Insider Trading)
Regulations, 2015

SEBI Regulations

The Securities and Exchange Board of India (Issue of Capital and Disclosure
Requirements) Regulations, 2009

SEC Securities and Exchange Commission
Securities Act U.S. Securities Act of 1933

SFC Semi-forward control

SIAM Society of Indian Automobile Manufacturers

State Government

Government of a State of India

Suv

Sports utility vehicle

Takeover Regulations

The Securities and Exchange Board of India (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011

U.S. / USA / United

United States of America, including the territories or possessions thereof




Term /Abbreviation Description / Full Form
States
uv Utility vehicles
Water Act Water (Prevention & Control of Pollution) Act, 1974

The words and expressions used but not defined herein shall have the same meaning as assigned to such terms
under the SEBI Regulations, the Companies Act, the Securities Contract (Regulation) Act, 1956 and the
Depositories Act and the rules and regulations made thereunder.



NOTICE TO OVERSEAS INVESTORS

The distribution of this Letter of Offer, the Abridged Letter of Offer or CAF and the issue of the Securities on a
rights basis to persons in certain jurisdictions outside India are restricted by legal requirements prevailing in
those jurisdictions. Persons into whose possession this Letter of Offer, the Abridged Letter of Offer or CAF may
come are required to inform themselves about and observe such restrictions. Our Company is making this Issue
on a rights basis to the Eligible Shareholders and will dispatch this Letter of Offer / Abridged Letter of Offer
and CAF only to Eligible Shareholders who have a registered address in India or who have provided an Indian
address to our Company.

No action has been or will be taken to permit the Issue in any jurisdiction where action would be required for
that purpose, except in respect of the registration of the Ordinary Shares and ‘A’ Ordinary Shares the US, as
stated below. Accordingly, the Securities may not be offered or sold, directly or indirectly, and this Letter of
Offer, the Abridged Letter of Offer or any offering materials or advertisements in connection with the Issue may
not be distributed, in any jurisdiction, except in accordance with legal requirements applicable in such
jurisdiction. Receipt of this Letter of Offer or the Abridged Letter of Offer will not constitute an offer in those
jurisdictions in which it would be illegal to make such an offer and, in those circumstances, this Letter of Offer
and the Abridged Letter of Offer must be treated as sent for information only and should not be acted upon for
subscription to Securities and should not be copied or redistributed. Accordingly, persons receiving a copy of
this Letter of Offer or the Abridged Letter of Offer should not, in connection with the issue of the Securities or
the Rights Entitlements, distribute or send this Letter of Offer or the Abridged Letter of Offer in or into any
jurisdiction where to do so, would or might contravene local securities laws or regulations. If this Letter of Offer
or the Abridged Letter of Offer is received by any person in any such jurisdiction, or by their agent or nominee,
they must not seek to subscribe to the Securities or the Rights Entitlements referred to in this Letter of Offer and
the Abridged Letter of Offer.

Neither the delivery of this Letter of Offer, the Abridged Letter of Offer nor any sale hereunder, shall, under any
circumstances, create any implication that there has been no change in our Company’s affairs from the date
hereof or the date of such information or that the information contained herein is correct as at any time
subsequent to the date of this Letter of Offer and the Abridged Letter of Offer or the date of such information.

Our Company expects to file a registration statement, containing a base prospectus and a prospectus supplement
(collectively, the “U.S. Prospectus”), with the SEC to register Ordinary Shares (including American Depositary
Shares representing Ordinary Shares), the rights to subscribe to Ordinary Shares (including rights to subscribe to
American Depositary Shares representing Ordinary Shares (the “ADS Rights™)), ‘A’ Ordinary Shares and rights
to subscribe for ‘A’ Ordinary Shares concurrently with the Issue (the “U.S. Securities””). However, our Company
will dispatch this Letter of Offer/ Abridged Letter of Offer and CAF only to Eligible Shareholders who have
provided an Indian address to our Company. Any CAFs bearing an address in the United States will not be
accepted.

If you are a U.S. person or reside in the United States, you should refer to the U.S. Prospectus prior to
making any investment decision with respect to the U.S. Securities. Copies of the U.S. Prospectus may also
be obtained by contacting Georgeson Inc., toll free, at +1-866-821-2550 from 9:00 a.m. to 9:00 p.m., New York
City time, Monday to Friday.
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PRESENTATION OF FINANCIAL INFORMATION
Certain Conventions

Unless otherwise specified or the context otherwise requires, all references in this Letter of Offer to the ‘US’ or
‘U.S.” or the ‘United States’ are to the United States of America and its territories and possessions and all
references to ‘UK’ or the ‘U.K.” are to the United Kingdom of Great Britain and Northern Ireland, together with
its territories and possessions. All references herein to ‘India’ are to the Republic of India and its territories and
possessions and the ‘Government” or ‘Gol’ or the ‘Central Government’ or the ‘State Government’ are to the
Government of India, Central or State, as applicable.

Financial Data

In this Letter of Offer, we have included the following financial statements which have been prepared in
accordance with the requirements of the accounting standards notified under the Companies Act, 1956 (which is
deemed to be applicable as per Section 133 of the Companies Act, 2013 read with Rule 7 of the Companies
(Accounts) Rules, 2014) and other accounting principles generally accepted in India:

€)] the audited standalone financial statements of our Company for the nine months ended December 31,
2014,
(b) limited reviewed consolidated financial statements of our Company for the nine months ended

December 31, 2014,

(© the audited standalone and consolidated financial statements of our Company as at and for the Fiscal
2014,

(collectively, the “IGAAP Financials™).

Indian GAAP differs in certain significant respects from IFRS. Any reliance by persons not familiar with Indian
accounting practices on the financial disclosures based on the IGAAP Financials presented in this Letter of
Offer should accordingly be limited. We have not attempted to explain those differences or quantify their impact
on the financial data included herein, and we urge you to consult your own advisors regarding such differences
and their impact on our financial data.

The Company prepares complete set of IFRS financials as required by SEC.

This Letter of Offer also includes the following financial statements which have been prepared in accordance
with the International Financial Reporting Standards as issued by the International Accounting Standards Board:

@ the unaudited condensed consolidated financial statements of the Company for the nine months ended
December 31, 2014, and

(b) the audited consolidated financial statements of the Company as of March 31, 2014 and 2013 and for
the years ended March 31, 2014, 2013 and 2012,

(collectively the “IFRS Financials”).
Unless stated otherwise, the financial data used in this Letter of Offer is derived from the IGAAP Financials.
Please note that the financial data disclosed in “Additional Information” beginning on page 195, has been

derived from the IFRS Financials.

Our Company’s financial year commences on April 1 of every calendar year and ends on March 31 of the
following calendar year. See “Financial Statements” beginning on page 92.

In this Letter of Offer, any discrepancies in any table between the total and the sums of the amounts listed are

due to rounding off, and unless otherwise specified, all financial numbers in parenthesis represent negative
figures.
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Market and Industry Data

Unless stated otherwise, market, industry and demographic data used in this Letter of Offer has been obtained
from market research, publicly available information, industry publications and government sources. Industry
publications generally state that the information that they contain has been obtained from sources believed to be
reliable but that the accuracy and completeness of that information is not guaranteed. Similarly, internal surveys,
industry forecasts and market research, while believed to be reliable, have not been independently verified and
neither our Company nor the GCSLMs nor the Lead Managers nor the Co-Lead Manager make any
representation as to the accuracy of that information. Accordingly, Investors should not place undue reliance on
this information.

Currency of Presentation

All references to ‘INR’, ‘%’, ‘Indian Rupees’, ‘Rs.” and ‘Rupees’ are to the legal currency of India and any
reference to ‘US$’, ‘USD’ and “U.S. dollars’ are to the legal currency of the United States of America.

All references to ‘EUR” and ‘€’ are to Euro, the legal currency of the euro zone, which consists of 18 of the 28
member states of the European Union, namely, Austria, Belgium, Cyprus, Estonia, Finland, France, Germany,
Greece, Ireland, Italy, Latvia, Luxemburg, Malta, the Netherlands, Portugal, Slovakia, Slovenia and Spain.

All references to ‘RMB’ and ‘¥’ are to Renminbi, the legal currency of People’s Republic of China.

All references to ‘GBP’ and ‘£’ are to Pound Sterling, the legal currency of United Kingdom.

Exchange Rate

The following tables provide information with respect to the exchange rate for the Indian rupee per US$1.00.
The exchange rates are based on the reference rates released by the Reserve Bank of India, which is available on

the website of RBI. No representation is made that any Rupee amounts could have been, or could be, converted
into U.S. dollars at any particular rate, the rates stated below, or at all.

Year ended High Low Average Period end

December 31
2014 63.75 58.43 61.03 63.33
2013 68.36 52.97 58.63 61.90
2012 57.22 48.68 53.49 54.78
2011 54.24 43.95 46.67 53.27
2010 47.57 44.03 45.74 44.81

Month High Low

February 2015 62.43 61.68
January 2015 63.45 61.41
December 2014 63.75 61.85
November 2014 62.10 61.39
October 2014 61.75 61.04
September 2014 61.61 60.26
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FORWARD LOOKING STATEMENTS

Certain statements contained in this Letter of Offer that are not statements of historical fact constitute ‘forward-
looking statements’. Investors can generally identify forward-looking statements by terminology such as ‘aim’,
‘anticipate’, ‘believe’, ‘continue’, ‘can’, ‘could’, ‘estimate’, ‘expect’, ‘intend’, ‘may’, ‘objective’, ‘plan’,
‘potential’, ‘project’, ‘pursue’, ‘shall’, ‘should’, ‘will’, ‘would’, ‘future’, ‘forecast’, ‘target’, ‘guideline’ or other
words or phrases of similar import. Similarly, statements that describe the strategies, objectives, plans or goals
of our Company are also forward-looking statements. However, these are not the exclusive means of identifying
forward-looking statements. Forward-looking statements are not guarantees of performance and are based on
certain assumptions, discuss future expectations, describe plans and strategies contain projections of results of
operations or of financial condition or state other forward-looking information.

All statements regarding our Company’s expected financial conditions, results of operations, business plans and
prospects are forward-looking statements. These forward-looking statements include statements as to our
Company’s business strategy, planned projects, revenue and profitability (including, without limitation, any
financial or operating projections or forecasts), new business and other matters discussed in this Letter of Offer
that are not historical facts. These forward-looking statements contained in this Letter of Offer (whether made
by our Company or any third party), are predictions and involve known and unknown risks, uncertainties,
assumptions and other factors that may cause the actual results, performance or achievements of our Company
to be materially different from any future results, performance or achievements expressed or implied by such
forward-looking statements or other projections. All forward-looking statements are subject to risks,
uncertainties and assumptions about our Company that could cause actual results to differ materially from those
contemplated by the relevant forward-looking statement. Important factors that could cause actual results to
differ materially from our Company’s expectations include, among others:

e restrictive covenants in our financing agreements;

e our inability to satisfy changing customer demands by offering innovative products in a timely manner and
not maintaining such products’ competitiveness and quality;

e our inability to address risks associated with product liability, warrant and recall;

e our inability to address risks associated with the automobile financing business;

e underperformance of our distribution channels and supply chains;

e increase in input prices;

o deterioration in the performance of any of our subsidiaries, joint ventures and affiliates;

e decrease in net income due to increased costs associated with compliance with new and current laws,
regulations and government policies regarding increased fuel economy, reduced greenhouse gas and other
emissions, vehicle safety, taxes and pricing policies in the automotive industry;

e political changes in the Government of India; and
o fluctuations in exchange rate and interest rate.

Additional factors that could cause actual results, performance or achievements to differ materially include, but
are not limited to, those discussed in “Risk Factors” and “Management’s Discussion and Analysis of Financial
Conditions and Results of Operations” beginning on page 15 and page 93 respectively. The forward-looking
statements contained in this Letter of Offer are based on the beliefs of management, as well as the assumptions
made by, and information currently available to, management of our Company. Whilst our Company believes
that the expectations reflected in such forward-looking statements are reasonable at this time, it cannot assure
investors that such expectations will prove to be correct. Given these uncertainties, Investors are cautioned not
to place undue reliance on such forward-looking statements. In any event, these statements speak only as of the
date of this Letter of Offer or the respective dates indicated in this Letter of Offer, and our Company undertakes
no obligation to update or revise any of them, whether as a result of new information, future events or otherwise.
If any of these risks and uncertainties materialise, or if any of our Company’s underlying assumptions prove to
be incorrect, the actual results of operations or financial condition of our Company could differ materially from
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that described herein as anticipated, believed, estimated or expected. All subsequent forward-looking statements
attributable to our Company are expressly qualified in their entirety by reference to these cautionary statements.
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SECTION II: RISK FACTORS

An investment in the Securities involves a high degree of risk. The risks described below together with other
information contained in this Letter of Offer should be carefully considered by the prospective investors before
making an investment decision. The risks described below are not the only risks which are relevant to our
Company or investments in securities of Indian issuers. Additional risks not presently known to us or that we
currently deem immaterial may also adversely affect our business operations. Our business, financial condition
or results of operations could be materially and adversely affected by any of these risks, the trading price of the
Securities could decline, and all or part of your investment may be lost. Unless otherwise stated, we are not in a
position to specify or quantify the financial or other risks mentioned herein.

This Letter of Offer also contains forward-looking statements that involve risks and uncertainties. Our actual
results could differ materially from those anticipated in these forward-looking statements as a result of certain
factors, including the considerations described below and “Forward Looking Statements” on page 13.

Internal Risks

1. Restrictive covenants in our financing agreements may limit our operations and financial flexibility
and materially and adversely impact our financial condition, results of operations and prospects.

Some of our financing agreements and debt arrangements set limits on or require us to obtain lender
consent before, among other things, pledging assets as security. In addition, certain financial covenants
may limit our ability to borrow additional funds or to incur additional liens. In the past, we have been
able to obtain required lender consent for such activities. However, there can be no assurance that we
will be able to obtain such consents in the future. If our liquidity needs, or growth plans, require such
consents and such consents are not obtained, we may be forced to forego or alter our plans, which
could materially and adversely affect our financial condition and results of operations.

In the event we breach financing agreements, the outstanding amounts due thereunder could become
due and payable immediately or result in increased costs. A default under one of these agreements may
also result in cross- defaults under other financing agreements and result in the outstanding amounts
under such other financing agreements becoming due and payable immediately. This could have a
material adverse effect on our financial condition and results of operations.

In recent years, we have been in breach of financial covenants relating to our ratio of total outstanding
liabilities to tangible net worth and to our debt service coverage ratio in various financing agreements.
We requested and obtained waivers of our obligations from our lenders and guarantors to pay
additional costs as a consequence of such breaches. These breaches have not resulted in an event of
default in our financing agreements or the payment of penalties.

If we are in breach of these financials covenants in Fiscal 2015, we plan to seek consents or waivers
from our lenders or guarantors.

However, we cannot assure you that we will succeed in obtaining consents or waivers in the future
from our lenders or guarantors, or that our lenders and guarantors will not impose additional operating
and financial restrictions on us, or otherwise seek to modify the terms of our existing financing
agreements in ways that are materially adverse to us. In addition, future non-compliance with the
financial covenants of our financing agreements may lead to increased costs for any future financings.

2. Our future success depends on our ability to satisfy changing customer demands by offering
innovative products in a timely manner and maintaining such products’ competitiveness and quality.

Our competitors may gain significant advantages if they are able to offer products satisfying customer
needs earlier than we are able to which may materially and adversely impact our sales and profitability.
Unanticipated delays or cost overruns in implementing new product launches, expansion plans or
capacity enhancements could also materially and adversely impact our financial condition and results
of operations.

Customer preferences especially in many of the developed markets appear to be moving in favor of
more fuel efficient and environmental friendly vehicles. Furthermore, in many countries there has been

15



significant pressure on the automotive industry to reduce carbon dioxide emissions. In many markets
these preferences are driven by increasingly stringent government regulations, rising fuel prices and
customers' environmental considerations. Our business and operations may be significantly impacted if
we experience delays in developing products that reflect changing customer preferences, especially in
the premium automotive category. In addition, deterioration in the quality of our vehicles could force
us to incur substantial costs and damage our reputation. There can be no assurance that the market
acceptance of our future products will meet our sales expectations, in which case we may be unable to
realize the intended economic benefits of our investments and our revenues and profitability may
increase materially.

Private and commercial users of transportation increasingly use modes of transportation other than the
automobile, especially in connection with increasing urbanization. The reasons for this include the
rising costs related to automotive transport of people and goods, increasing traffic density in major
cities and environmental awareness. Furthermore, the increased use of car sharing concepts and other
innovative mobility initiatives facilitates access to other methods of transport, thereby reducing
dependency on the private automobile altogether. A change in consumer preferences away from private
automobiles would have a material adverse effect on our general business activity and on our sales,
financial position and results of operations as well as prospects.

To stimulate demand, competitors in the automotive industry have offered customers and dealers price
reductions on vehicles and services, which has led to increased price pressures and sharpened
competition within the industry. As a provider of numerous high-volume models, our profitability and
cash flows are significantly affected by the risk of rising competitive and price pressures.

Special sales incentives and increased price pressures in the new car business also influence price
levels in the used car market, with a negative effect on vehicle resale values. This may have a negative
impact on the profitability of the used car business in our dealer organization.

We are subject to risks associated with product liability, warranty and recall.

We are subject to risks and costs associated with product liability, warranties and recalls, relating to
defective products, parts, or related after-sales services, including by generating negative publicity,
which may have a material adverse effect on our business, financial condition and results of operations.
These events could also require us to expend considerable resources in correcting these problems and
could significantly reduce demand for our products. We may also be subject to class actions or other
large scale product liability or other lawsuits in various jurisdictions where we have a significant
presence.

We are subject to risk associated with the automobile financing business.

We are subject to risks associated with our automobile financing business in India. In the nine months
ended December 31, 2014, the market share of our automobile financing business, which supports sales
of our vehicles, declined to 24.8% from 31.5% in the same period in 2013. Any default by our
customers or inability to repay installments as due, could materially and adversely affect our business,
financial condition, results of operations and cash flows.

The sale of our commercial and passenger vehicles is heavily dependent on fund availability for our
customers. Rising delinquencies and early defaults have contributed to a reduction in automobile
financing, which in turn has had an adverse effect on fund availability for potential customers. This
reduction in available financing may continue in the future and have a material adverse effect on our
business, financial conditions and results of operations.

In respect of our Jaguar Land Rover operations, we have consumer finance arrangements in place with
local providers in a number of key markets. Any reduction in the supply of available consumer
financing for purchase of new vehicles could create additional pressures to increase marketing
incentives in order to maintain demand for our vehicles, which could materially reduce our sales and
net income. Furthermore, Jaguar Land Rover also offers residual value guarantees on the leases of
certain vehicles in some markets. Any significant declines in used car valuations could materially and
adversely affect our sales, financial condition and results of operations.
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Over time, and particularly in the event of any credit rating downgrade, market volatility, market
disruption, regulatory changes or otherwise, we may need to reduce the amount of financing
receivables we originate, which could severely disrupt our ability to support the sale of our vehicles.

Underperformance of our distribution channels and supply chains may have a material adverse
effect on our sales, financial conditions and results of operations.

Our products are sold and serviced through a network of authorized dealers and service centers across
our domestic market, and a network of distributors and local dealers in the international markets. We
monitor the performance of our dealers and distributors and provide them with support to enable them
to perform to our expectations. There can be no assurance, however, that these expectations will be
met. Any under-performance by our dealers or distributors could materially and adversely affect our
sales, financial condition and results of operations.

We rely on third parties to supply us with the raw materials, parts and components used in the
manufacture of our products. Furthermore, for some of these parts and components, we are dependent
on a single source of supply. Our ability to procure supplies in a cost effective and timely manner is
subject to various factors, some of which are not within our control. While we manage our supply chain
as part of our vendor management process, any significant problems with our supply chain in the future
could severely disrupt our business and materially reduce our sales and net income. In respect of our
FIAL operations, as part of the restructuring agreement, we have entered into retail and wholesale
financing for Fiat products, which require us to purchase fixed quantity of parts through take or pay
contracts. Any disruption of such services or invocation of take or pay arrangements could have a
material adverse effect on our business, financial condition and results of operations.

Natural disasters and man-made accidents, adverse economic conditions, decline in automobile
demand, and lack of access to sufficient financing arrangements, among others, could have a negative
financial impact on our suppliers and distributors in turn impairing timely availability of components to
us or increasing the costs of such components. Similarly, impairments to the financial position of our
distributors may adversely impact our performance in some markets. In addition, if one or more of the
other global automotive manufacturers were to become insolvent, this would severely disrupt our
supply chains and may further materially reduce our sales and net income.

In respect of our Jaguar Land Rover operations, as part of a separation agreement from Ford, we have
entered into long term supply agreements with Ford and certain other third parties for critical
components which require us to purchase fixed quantity of parts through take or pay contracts. Any
disruption of such services or invocation of take or pay contracts could have a material adverse effect
on our business, financial condition and results of operations.

Increases in input prices may have a material adverse effect on our results of operations.

In the nine months ended December 31, 2013 and December 31, 2014, the consumption of raw
materials, components and aggregates and purchase of products for sale constituted approximately
61.7% and 61.2% respectively, of our total revenues. Prices of commodity items used in manufacturing
automobiles, including steel, aluminium, copper, zinc, rubber, platinum, palladium and rhodium have
become increasingly volatile in recent years. Further price movements would closely depend on the
evolving economic scenarios across the globe. While we continue to pursue cost reduction initiatives,
an increase in price of input materials could severely impact our profitability to the extent such increase
cannot be absorbed by the market through price increases and/or could have a negative impact on the
demand.

In addition, an increased price and supply risk could arise from the supply of rare and frequently sought
after raw materials for which demand is high, especially those used in vehicle electronics such as rare
earths, which are predominantly found in China. Rare earth metal prices and supply remain uncertain.
In the past, China has limited the export of rare earths from time to time. If we are unable to find
substitutes for such raw materials or pass price increases on to customers by raising prices, or to
safeguard the supply of scarce raw materials, our vehicle production, business and results from
operations could be affected. Due to intense price competition and our high level of fixed costs, we
may not be able to adequately address changes in commodity prices even if they are foreseeable.
Increases in fuel costs also pose a significant challenge to automobile manufacturers worldwide,
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including us, especially in the commercial and premium vehicle segments where increased fuel prices
have an impact on demand.

Deterioration in the performance of any of our subsidiaries, joint ventures and affiliates may
adversely affect our results of operations.

We have made and may continue to make capital commitments to our subsidiaries, joint ventures and
affiliates, and if the business or operations of any of these subsidiaries, joint ventures and affiliates
deteriorates, the value of our investments may decline substantially.

We are also subject to risks associated with joint ventures and affiliates wherein we have only partial or
joint control. Our partners may be unable, or unwilling, to fulfill their obligations or may experience
financial difficulties which may adversely impact our value of our investments.

The significant reliance of Jaguar Land Rover on key mature markets increases the risk of negative
impact of reduced customer demand in those countries.

Jaguar Land Rover, which contributes a large portion of our revenues, generates a significant portion of
its sales in the United Kingdom, North American and continental European markets where it derives
three-quarters of its revenues. Sales declines in the premium car or all-terrain vehicle segments in
which Jaguar Land Rover operates have been particularly severe. Although demand in those markets
remains relatively strong, a decline in demand for Jaguar Land Rover vehicles in these major markets
may in the future significantly impair our business, financial position and results of operations. In
addition, Jaguar Land Rover’s strategy, which includes new product launches and expansion into
growing markets, such as China, India, Russia and Brazil, may not be sufficient to mitigate a decrease
in demand for Jaguar Land Rover products in mature markets in the future, which could have a
significant adverse impact on our financial performance.

We are subject to risks associated with growing our business through mergers and acquisitions.

We believe that our acquisitions provide us opportunities to grow significantly in the global automobile
markets by offering premium brands and products. Our acquisitions have provided us with access to
technology and additional capabilities while also offering potential synergies. However, the scale,
scope and nature of the integration required in connection with our acquisitions present significant
challenges, and we may be unable to integrate the relevant subsidiaries, divisions and facilities
effectively within our expected schedule. An acquisition may not meet our expectations and the
realization of the anticipated benefits may be blocked, delayed or reduced as a result of numerous
factors, some of which are outside our control.

For example, we acquired the Jaguar Land Rover business from Ford Motor Company in June 2008,
and Jaguar Land Rover has become a significant part of our business and accounted for approximately
80% of our total revenues for the fiscal year ended March 31, 2014. As a result of the acquisition, we
are responsible for, among other things, the obligations and liabilities associated with the legacy
business of Jaguar Land Rover. We cannot assure you that any legacy issues at Jaguar Land Rover or
any other acquisition we have undertaken in the past or will undertake in the future would not have a
material adverse effect on our business, financial condition and results of operations, as well as our
reputation and prospects.

We will continue to evaluate growth opportunities through suitable mergers and acquisitions in the
future. Growth through mergers and acquisitions involves business risks, including unforeseen
contingent risks or latent business liabilities that may only become apparent after the merger or
acquisition is completed. The key success factors will be seamless integration and effective
management of the merged/acquired entity, retention of key personnel, as well as generating cash flow
from synergies in engineering and sourcing, joint sales and marketing efforts, and management of a
larger business. If any of these factors fails to materialize or if we are unable to manage any of the
associated risks successfully, our business, financial condition and results of operations could be
materially and adversely affected.
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Our business is seasonal in nature and a substantial decrease in our sales during certain quarters
could have a material adverse impact on our financial performance.

The sales, volumes and prices for our vehicles are influenced by the cyclicality and seasonality of
demand for these products. The automotive industry has been cyclical in the past and we expect this
cyclicality to continue.

In the Indian market, demand for our vehicles generally peaks between January and March, although
there is a decrease in demand in February just before release of the Indian fiscal budget. Demand is
usually lean from April to July and picks up again in the festival season from September onwards, with
a decline in December due to year-end.

Our Jaguar Land Rover business is impacted by the semi-annual registration of vehicles in the United
Kingdom where the vehicle registration number changes every six months following the registration
period as customers seek to purchase vehicles with fresh registrations, which in turn impacts the resale
value of vehicles. This leads to an increase in sales during the period when the aforementioned change
occurs. Other markets such as the United States are influenced by introduction of new model year
products which typically occurs in the autumn of each year. The automotive market in China tends to
reflect higher demand for vehicles around the Chinese New Year. Demand in the western European
automotive markets tends to be reduced during the summer and winter holidays. Furthermore, our cash
flows are impacted by temporary shutdowns of three of our manufacturing plants in the United
Kingdom during the summer and winter holiday seasons. The resulting sales and cash flow profile is
reflected in our results of operations on a quarterly basis.

We rely on licensing arrangements with Tata Sons Limited to use the “Tata” brand. Any improper
use of the associated trademarks by our licensor or any other third parties could materially and
adversely affect our business, financial condition and results of operations.

Our rights to our trade names and trademarks are a crucial factor in marketing our products.
Establishment of the “Tata” word mark and logo mark in and outside India is material to our
operations. We have licensed the use of the “Tata” brand from the Promoter, Tata Sons Limited. If the
Promoter, or any of its subsidiaries or affiliated entities, or any third party uses the trade name “Tata”
in ways that adversely affect such trade name or trademark, our reputation could suffer damage, which
in turn could have a material adverse effect on our business, financial condition and results of
operations.

Inability to protect or preserve our intellectual property could materially and adversely affect our
business, financial condition and results of operations.

We own or otherwise have rights in respect of a number of patents relating to the products we
manufacture, which have been obtained over a period of years. In connection with the design and
engineering of new vehicles and the enhancement of existing models, we seek to regularly develop new
technical designs for use in our vehicles. We also use technical designs which are the intellectual
property of third parties with such third parties’ consent. These patents and trademarks have been of
value in the growth of our business and may continue to be of value in the future. Although we do not
regard any of our businesses as being dependent upon any single patent or related group of patents, an
inability to protect this intellectual property generally, or the illegal breach of some or a large group of
our intellectual property rights, would have a materially adverse effect on our business, financial
condition and results of operations. We may also be affected by restrictions on the use of intellectual
property rights held by third parties and we may be held legally liable for the infringement of the
intellectual property rights of others in our products.

Our business and operations could be severely affected by labor unrest.

All of our permanent employees in India, other than officers and managers and most of our permanent
employees in South Korea and the United Kingdom, including certain officers and managers, in
relation to our automotive business, are members of labor unions and are covered by our wage
agreements, where applicable with those labor unions.

In general, we consider our labor relations with all of our employees to be good. However, in the future
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we may be subject to labor unrest, which may delay or disrupt our operations in the affected regions,
including the acquisition of raw materials and parts, the manufacture, sales and distribution of products
and the provision of services. If work stoppages or lock-outs at our facilities or at the facilities of our
major vendors occur or continue for a long period of time, our business, financial condition and results
of operations could be materially and adversely affected.

Our business could be negatively affected by the actions of activist shareholders.

Certain of our shareholders may from time to time advance shareholder proposals or otherwise attempt
to effect changes or acquire control over our business. Campaigns by shareholders to effect changes at
publicly-traded companies are sometimes led by investors seeking to increase short-term shareholder
value by advocating corporate actions such as financial restructuring, increased borrowing, special
dividends, stock repurchases or even sales of assets or the entire company, or by voting against
proposals put forward by the board of directors and management of the company. If faced with actions
by activist shareholders, we may not be able to respond effectively to such actions, which could be
disruptive to our business.

The current environment of increased shareholder activism could lead to new regulations or additional
disclosure obligations, which could impact the manner in which we operate our business in ways we
cannot currently anticipate. As an example, pursuant to the Dodd-Frank Wall Street Reform and
Consumer Protection Act, which contains significant corporate governance and executive
compensation related provisions, the SEC has adopted additional rules and regulations in areas such as
“say on pay”. Similarly, under applicable Indian laws, remuneration packages may in certain
circumstances require shareholder approval. Our management and other personnel may be required to
devote a substantial amount of time to such compliance initiatives. These rules and regulations may
increase our legal and financial compliance costs and could materially and adversely affect our
business, financial condition and results of operations.

We may have to comply with more stringent foreign investment norms in the event of an increase in
shareholding of non-residents or if our Company is considered as engaged in a sector in which
foreign investment is restricted.

Indian companies, which are owned or controlled by non-resident persons, are subject to investment
restrictions specified in the Consolidated FDI Policy. Under the Consolidated FDI Policy, an Indian
company is considered to be ‘owned’ by a non-resident persons if more than 50% of its equity interest
is beneficially owned by non-resident persons. The non-resident equity shareholding in our Company
may, in the near future, exceed 50%, thereby resulting in our Company being considered, as being
‘owned’ by non-resident entities under the Consolidated FDI Policy. In such an event, any investment
by our Company in existing subsidiaries, associates or joint ventures and new subsidiaries, associates
or joint ventures will be considered as indirect foreign investment and shall be subject to various
requirements specified under the Consolidated FDI Policy, including sectoral limits, approval
requirements and pricing guidelines, as may be applicable.

Further, as part of our automotive business, our Company supplies and has in the past supplied vehicles
to Indian military and para military forces and in the course of such activities has obtained an industrial
license from the Department of Industrial Policy. Whilst we believe we are an automobile company by
virtue of the business we undertake, in the event that foreign investment regulations applicable to the
defence sector (including under the Consolidated FDI Policy) are made applicable to us, foreign
investment restrictions and other conditions applicable to us will be more stringent than those
applicable to us presently.

Our business and prospects could suffer if we lose one or more key personnel or if we are unable to
attract and retain our employees.

Our business and future growth depend largely on the skills of our workforce, including executives and
officers, and automotive designers and engineers. The loss of the services of one or more of our
personnel could impair our ability to implement our business strategy. In view of intense competition,
any inability to continue to attract, retain and motivate our workforce could materially and adversely
affect our business, financial condition, results of operations and prospects.
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Future pension obligations may prove more costly than currently anticipated and the market value
of assets in our pension plans could decline.

We provide post retirement and pension benefits to our employees, including defined benefit plans. Our
pension liabilities are generally funded. However, lower returns on pension fund assets, changes in
market conditions, interest rates or inflation rates, and adverse changes in other critical actuarial
assumptions, may impact our pension liabilities or assets and consequently increase funding
requirements, which could materially decrease our net income and cash flows.

Any inability to manage our growing international business may materially and adversely affect our
financial condition and results of operations.

Our growth strategy relies on the expansion of our operations by introducing certain automotive
products in markets outside India, including in Europe, China, Russia, Brazil, the United States, Africa
and other parts of Asia. The costs associated with entering and establishing ourselves in new markets,
and expanding such operations, may be higher than expected, and we may face significant competition
in those regions. In addition, our international business is subject to many actual and potential risks and
challenges, including language barriers, cultural differences and other difficulties in staffing and
managing overseas operations, inherent difficulties and delays in contract enforcement and the
collection of receivables under the legal systems of some foreign countries, the risk of non-tariff
barriers, other restrictions on foreign trade or investment sanctions, and the burdens of complying with
a wide variety of foreign laws, rules and regulations. As a part of our global activities we may engage
with third party dealers and distributors whom we do not control but who may nevertheless take actions
that could have a material adverse impact on our reputation and business. In addition, we cannot assure
you that we will not be held responsible for any activities undertaken by such dealers and distributors.
If we are unable to manage risks related to our expansion and growth in other parts of the world, our
business, financial condition and results of operations could be materially and adversely affected.

We have a limited number of manufacturing, design, engineering and other facilities and any
disruption in the operations of those facilities could materially and adversely affect our business,
financial condition and results of operations.

We have manufacturing facilities and design and engineering centres located in India, the United
Kingdom, China, South Korea, Thailand, South Africa and Brazil, and have established a presence in
Indonesia. We could experience disruptions to our manufacturing, design and engineering capabilities
for a variety of reasons, including, among others, extreme weather, fire, theft, system failures, natural
catastrophes, mechanical or equipment failures and similar events. Any such disruptions could affect
our ability to design, manufacture and sell our products and, if any of these events were to occur, there
can be no assurance that we would be able to shift our design, engineering or manufacturing operations
to alternate sites in a timely manner or at all. Any such disruption could materially and adversely affect
our business, financial condition and results of operations.

We are exposed to operational risks, including risks in connection with our use of information
technology.

Operational risk is the risk of loss resulting from inadequate or failed internal systems and processes,
whether resulting from internal or external events. Such risks could stem from inadequacy or failures of
controls within internal procedures, violations of internal policies by employees, disruptions or
malfunctioning of information technology systems such as computer networks and telecommunication
systems, other mechanical or equipment failures, human error, natural disasters or malicious acts by
third parties. Any unauthorized access to or misuse of data on our information technology systems,
human errors or technological or process failures of any kind could severely disrupt our operations,
including our manufacturing, design and engineering processes, and could have a material adverse
effect on our financial condition and results of operations.

Any failures or weaknesses in our internal controls could materially and adversely affect our
financial condition and results of operations.

Upon an evaluation of the effectiveness of the design and operation in the Annual Report, upon an
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evaluation of the effectiveness of the design and operation of our internal controls, we concluded that
there was a material weakness such that our internal controls over financial reporting were not effective
as at March 31, 2014. Although we have instituted remedial measures to address the material weakness
identified and continually review and evaluate our internal control systems to allow management to
report on the sufficiency of our internal controls, we cannot assure you that we will not discover
additional weaknesses in our internal controls over financial reporting. Any such additional weaknesses
or failure to adequately remediate any existing weakness could materially and adversely affect our
financial condition or results of operations and our ability to accurately report our financial condition
and results of operations in a timely and reliable manner.

Our insurance coverage may not be adequate to protect us against all potential losses to which we
may be subject, and this may have a material adverse effect on our business, financial condition and
results of operations.

While we believe that the insurance coverage that we maintain is reasonably adequate to cover all
normal risks associated with the operation of our business, there can be no assurance that our insurance
coverage will be sufficient, that any claim under our insurance policies will be honored fully or timely,
or that our insurance premiums will not increase substantially. Accordingly, to the extent that we suffer
loss or damage that is not covered by insurance or which exceeds our insurance coverage, or are
required to pay higher insurance premiums, our business, financial condition and results of operations
may be materially and adversely affected.

Impairment of intangible assets may have a material adverse on our results of operations.

Designing, manufacturing and selling vehicles is capital intensive and requires substantial investments
in intangible assets like research and development, product design and engineering technology.
Annually, we review the value of our intangible assets to assess on an annual basis whether the
carrying amount matches the recoverable amount for the asset concerned based on underlying cash-
generating units. We may have to take an impairment loss as of current balance sheet date or a future
balance sheet date, if the carrying amount exceeds the recoverable amount, which could have a material
adverse effect on our financial condition and the results of operations.

We require certain approvals or licenses in the ordinary course of business and the failure to obtain
or retain them in a timely manner, or at all, may adversely affect our operations.

We require certain statutory and regulatory permits, licenses and approvals to carry out our business
operations and applications for their renewal need to be made within certain timeframes. For some of
the approvals which may have expired, we may have either made or are in the process of making an
application for obtaining the approval or its renewal. While we have applied renewal for a few of these
approvals, registrations and permits, we cannot assure you that we will receive these approvals and
registrations in a timely manner or at all. We cannot assure that the approvals, licenses, registrations
and permits issued to us would not be suspended or revoked in the event of non-compliance or alleged
non-compliance with any terms or conditions thereof, or pursuant to any regulatory action. Further, if
we are unable to renew or obtain necessary permits, licenses and approvals on acceptable terms, in a
timely manner or at all, our business, financial conditions and operations may be adversely affected.

The fund requirements in respect of the use of proceeds are based on management estimates and our
Company has not commissioned an independent appraisal for the use of the proceeds of this Issue.
Furthermore, while our Company will appoint a monitoring agency to monitor the use of the
proceeds of this Issue, it has not entered into any definitive agreements to use the proceeds of this
Issue.

Our Company intends to use the proceeds of this Issue for (a) funding capital expenditure towards plant
and machinery; (b) funding expenditure relating to research and product development; (c) repayment,
in full or part, of certain long term and short term borrowings availed by our Company; and (d) general
corporate purposes. The fund requirements for capital expenditure and research and product
development expenses are based on management estimates and our Company has not placed orders or
obtained quotations for a substantial portion of the fund requirements, capital expenditure towards plant
and machinery and expenditure relating to research and development as mentioned in the “Objects of
the Issue” on page 60. The actual fund requirements may be materially different from these
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management estimates. As of this date of this Letter of Offer, our Company has not entered into
definitive agreements for utilisation of proceeds of the Issue for funding capital expenditure towards
plant and machinery and expenditure relating to research and product development and the requirement
of funds for meeting the objects of this Issue have not been appraised by any bank or financial
institution. Further, our Company has not identified the general corporate purposes for which it intends
to utilise a portion of the proceeds of the Issue. For further details, refer to “Objects of the Issue” on
page 60.

External risk factors

26.

Deterioration in global economic conditions could have a material adverse impact on our sales and
results of operations.

The automotive industry and the demand for automobiles, are influenced by general economic
conditions, including among other things, rates of economic growth, availability of credit, disposable
income of consumers, interest rates, environmental and tax policies, safety regulations, freight rates and
fuel and commodity prices. Negative trends in any of these factors impacting the regions where we
operate could materially and adversely affect our business, financial condition and results of
operations.

The Indian automotive industry is affected materially by the general economic conditions in India and
around the world. Muted industrial growth in India in recent years along with continuing high levels of
inflation and interest rates continue to pose risks to overall growth in this market. The automotive
industry in general is cyclical and economic slowdowns in the recent past have affected the
manufacturing sector, including the automotive and related industries in India. A continuation of
negative economic trends or further deterioration in key economic metrics such as the growth rate,
interest rates and inflation as well as reduced availability of financing for vehicles at competitive rates
could materially and adversely affect our automotive sales in India and results of operations.

In addition, the Indian automotive market and the Indian economy are influenced by economic and
market conditions in other countries. Although economic conditions are different in each country,
investors’ reactions to economic developments in one country can have adverse effects on the securities
of companies and the economy as a whole, in other countries, including India. A loss of investor
confidence in the financial systems of other emerging markets may cause volatility in Indian financial
markets and indirectly, in the Indian economy in general. Any worldwide financial instability could
also have a negative impact on the Indian economy, including the movement of exchange rates and
interest rates in India. In the event the recovery of global economy is slower than expected, or if there
is any significant financial disruption, this could have a material adverse effect on our cost of funding,
portfolio of financing loans, business, prospects, financial condition, results of operations and the
trading price of our Securities.

Our Jaguar Land Rover business has significant operations in the United Kingdom, North America,
continental Europe and China, as well as sales operations in many major countries across the globe.
The global economic downturn significantly impacted the global automotive markets, particularly in
the United States and Europe, including the United Kingdom, where our Jaguar Land Rover operations
have significant sales exposure. During Fiscal 2014, the automotive market in the United Kingdom and
Europe continued to experience challenges. Confidence in financial markets and general consumer
confidence have been further eroded by recent political tensions in North Africa, the Middle East and
Ukraine, the imposition of economic sanctions against Russia, a possible exit by Greece from the
Eurozone and concerns of an economic slowdown in China. Our strategy with respect to our Jaguar
Land Rover operations, which includes new product launches and expansion in converging markets
such as China, India, Russia and Brazil where we have experienced growth in recent years, may not be
sufficient to mitigate the decrease in demand for our products in established markets which may have a
significant negative impact on our financial performance. If automotive demand softens because of
lower or negative economic growth in key markets, including China and Russia, or other factors, our
financial condition and results of operations could be materially and adversely affected.
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India’s obligations under the World Trade Organization Agreement could materially affect our
business.

India’s obligations under its World Trade Organization agreement could reduce the present level of
tariffs on imports of components and vehicles. Reductions of import tariffs could result in increased
competition, which in turn could materially and adversely affect our business, financial condition and
results of operations.

Compliance with new and current laws, rules, regulations and government policies regarding
increased fuel economy, reduced greenhouse gas and other emissions, vehicle safety, taxes and
pricing policies in the automotive industry may significantly increase our costs and materially
decrease our net income.

As an automobile company, we are subject to extensive governmental regulations regarding vehicle
emission levels, noise and safety, and the levels of pollutants generated by our production facilities.
These regulations are likely to become more stringent and higher compliance costs may significantly
impact our future results of operations. In particular, the United States and Europe have stringent
regulations relating to vehicle emissions. The proposed tightening of vehicle emissions regulations by
the European Union will require significant costs for compliance. In addition, a number of further
legislative and regulatory measures to address greenhouse emissions, including national laws and the
Kyoto Protocol, are in various phases of discussions and implementation.

In order to comply with current and future safety and environmental norms, we may have to incur
additional costs to: (i) operate and maintain our production facilities; (ii) install new emissions controls
or reduction technologies; (iii) purchase or otherwise obtain allowances to emit greenhouse gases; (iv)
administer and manage our greenhouse gas emissions program, and (v) invest in research and
development to upgrade products and manufacturing facilities. If we are unable to develop
commercially viable technologies or otherwise unable to attain compliance within the time frames set
by the new standards, we could face significant civil penalties or be forced to restrict product offerings
drastically. Moreover, safety and environmental standards may at times impose conflicting imperatives,
which pose engineering challenges and would, among other things, increase our costs. While we are
pursuing the development and implementation of various technologies in order to meet the required
standards in the various countries in which we sell our vehicles, the costs for compliance with these
required standards could be significant to our operations and may materially and adversely affect our
business, financial condition and results of operations.

Imposition of any additional taxes and levies designed to limit the use of automobiles could
significantly reduce the demand for our products as well as our sales and net income. Changes in
corporate and other taxation policies as well as changes in export and other incentives offered by the
various governments could also materially and adversely affect our financial condition and results of
operations. For example, we benefit from excise duty exemptions for manufacturing facilities in the
State of Uttarakhand and other incentives such as subsidies or loans from states where we have
manufacturing operations. The Government of India had proposed a comprehensive GST regime that
will combine taxes and levies by the central and state governments into one unified rate structure.
While both the Government of India and other state governments of India have publicly announced that
all committed incentives will be protected following the implementation of the GST, given the limited
availability of information in the public domain concerning the GST, we are unable to provide any
assurance as to this or any other aspect of the tax regime following implementation of the GST. The
implementation of this rationalized tax structure may be affected by any disagreement between certain
state governments, which could create uncertainty. The timeline of the proposed transition is uncertain
as of the date of this Letter of Offer.

The Direct Tax Code Bill 2010, which was proposed to replace the existing Income Tax Act, 1961 and
other direct tax laws is unlikely to be introduced as per the Finance Minister’s speech while presenting
the Finance Bill 2015. Regulations in the areas of investments, taxes and levies may also have an
impact on the Securities.

The PRC antitrust regulator, the Bureau of Price Supervision and Anti-Monopoly of the National

Development and Reform Commission, or the NDRC, has launched an investigation into the pricing
practices of more than 1,000 Chinese and international companies in the automotive industry, including
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Jaguar Land Rover and many of its competitors, in 2014. The NDRC has reportedly imposed fines on
certain of our international competitors as a result of anti-competitive practices pertaining to vehicle
and spare part prices. In response to this investigation, we set up a process to review our pricing in
China and announced, in July 2014, reductions in the manufacturer’s suggested retail price, or the
MSRP, for our 5.0 litre V8 and V8 S, Range Rover, Range Rover Sport and Jaguar F TYPE convertible
models, effective from August 1, 2014. We also announced reductions in the price of certain of our
spare parts, effective from September 1, 2014. These and other price reductions on our products sold in
China may significantly reduce the revenues and profits generated by our operations in China and have
a material adverse effect on our financial condition and results of operations. Our attempts to offset the
potential decline in revenue and profits by increasing operational efficiencies and leveraging economies
of scale (for example, through local production in China) may fail or not be as successful as expected.
Furthermore, any regulatory action taken, or penalties imposed by, the NDRC or other authorities in
China, may have significant severe reputational consequences on our business as well as our
profitability and prospects.

Compliance with new and changing corporate governance and public disclosure requirements adds
uncertainty to our compliance policies and increases our costs of compliance.

We are subject to a complex and changing regime of laws, rules, regulations and standards relating to
accounting, corporate governance and public disclosure, including the Sarbanes-Oxley Act of 2002 and
SEC regulations, SEBI regulations, New York Stock Exchange, or NYSE, listing rules and Indian
stock market listing regulations. New or changed laws, rules, regulations and standards may lack
specificity and are subject to varying interpretations. Their application in practice may evolve over time
as new guidance is provided by regulatory and governing bodies. This could result in continuing
uncertainty regarding compliance matters and higher costs of compliance as a result of ongoing
revisions to such governance standards. We are committed to maintaining high standards of corporate
governance and public disclosure. However, our efforts to comply with evolving laws, rules,
regulations and standards in this regard have resulted in, and are likely to continue to result in,
increased general and administrative expenses and a diversion of management resources and time.

Changing laws, rules and regulations and legal uncertainties may adversely affect our business and
financial performance.

Our business and operations are governed by various laws and regulations. Our business and financial
performance could be adversely affected by any change in laws or interpretations of existing, or the
promulgation of new laws, rules and regulations applicable to us and our business.

There can be no assurance that the relevant governmental authorities will not implement new
regulations or policies which will require us to obtain additional approvals and licenses from the
government or other regulatory bodies or impose onerous requirements and conditions on our
operations. Any such changes and the related uncertainties with respect to the implementation of the
new regulations may have a material adverse effect on our business, financial conditions and results of
operations.

Further, Government of India has announced the union budget for the Fiscal 2016 and the Finance Bill,
2015 has been tabled before the Parliament. However, the Finance Act has not yet been passed by the
Parliament. As such, there is no certainty on the impacts that the Finance Bill, 2015 may have on our
business and operations or on the industry that we are in.

The Companies Act, 2013 has effected significant changes to the existing Indian company law
framework, which may subject us to higher compliance requirements and increase our compliance
costs.

A majority of the provisions and rules under the Companies Act, 2013 have recently been notified and
have come into effect from the date of their respective notification, resulting in the corresponding
provisions of the Companies Act, 1956 ceasing to have effect. The Companies Act, 2013 has brought
into effect significant changes to the Indian company law framework, such as in the provisions related
to issue of capital (including provisions in relation to issue of securities on a private placement basis),
disclosures in offer document, corporate governance norms, accounting policies and audit matters,
related party transactions, introduction of a provision allowing the initiation of class action suits in
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India against companies by shareholders or depositors, a restriction on investment by an Indian
company through more than two layers of subsidiary investment companies (subject to certain
permitted exceptions), prohibitions on loans to directors and insider trading and restrictions on
directors and KMPs from engaging in forward dealing. We are also required to spend, in each financial
year, at least 2% of our average net profits during three immediately preceding financial years towards
corporate social responsibility activities. Further, the Companies Act, 2013 imposes greater monetary
and other liability on our Company and Directors for any non-compliance. To ensure compliance with
the requirements of the Companies Act, 2013, we may need to allocate additional resources, which may
increase our regulatory compliance costs and divert management attention.

The Companies Act, 2013 introduced certain additional requirements which do not have corresponding
equivalents under the Companies Act, 1956. Accordingly, we may face challenges in interpreting and
complying with such provisions due to limited jurisprudence on them. In the event, our interpretation
of such provisions of the Companies Act, 2013 differs from, or contradicts with, any judicial
pronouncements or clarifications issued by the Government in the future, we may face regulatory
actions or we may be required to undertake remedial steps. Additionally, some of the provisions of the
Companies Act, 2013 overlap with other existing laws and regulations (such as the corporate
governance norms and insider trading regulations issued by SEBI). Recently, SEBI issued revised
corporate governance guidelines which became effective from October 1, 2014. Pursuant to the revised
guidelines, we are required to, amongst other things ensure that there is at least one woman director on
our Board of Directors at all times, establish a vigilance mechanism for directors and employees and
reconstitute certain committees in accordance with the revised guidelines. We may face difficulties in
complying with any such overlapping requirements. Further, we cannot currently determine the impact
of provisions of the Companies Act, 2013 and the revised SEBI corporate governance norms. Any
increase in our compliance requirements or in our compliance costs may have an adverse effect on our
business, financial conditions and results of operations.

Further, our Board members, Executive Directors and our Chief Financial Officer could face an
increased risk of personal liability in connection with the performance of their duties. As a result, we
may face difficulties attracting and retaining qualified Board members and senior management.

We may be affected by competition law in India and any adverse application or interpretation of the
Competition Act could adversely affect our business.

The Competition Act regulates practices having an AAEC in the relevant market in India. Under the
Competition Act, any formal or informal arrangement, understanding or action in concert, which
causes or is likely to cause an AAEC is considered void and results in imposition of substantial
penalties. Further, any agreement among competitors which directly or indirectly involves
determination of purchase or sale prices, limits or controls production, sharing the market by way of
geographical area or number of subscribers in the relevant market or which directly or indirectly results
in bid-rigging or collusive bidding is presumed to have an AAEC in the relevant market in India and is
considered void. The Competition Act also prohibits abuse of a dominant position by any enterprise.

On March 4, 2011, the Government issued and brought into force the combination regulation (merger
control) provisions under the Competition Act with effect from June 1, 2011. These provisions require
acquisitions of shares, voting rights, assets or control or mergers or amalgamations that cross the
prescribed asset and turnover based thresholds to be mandatorily notified to and pre-approved by the
CCI. Additionally, on May 11, 2011, the CCI issued Competition Commission of India (Procedure for
Transaction of Business Relating to Combinations) Regulations, 2011 (as amended) which sets out the
mechanism for implementation of the merger control regime in India.

The Competition Act aims to, among others, prohibit all agreements and transactions which may have
an AAEC in India. Consequently, all agreements entered into by us could be within the purview of the
Competition Act. Further, the CCI has extra-territorial powers and can investigate any agreements,
abusive conduct or combination occurring outside India if such agreement, conduct or combination has
an AAEC in India. However, the impact of the provisions of the Competition Act on the agreements
entered into by us cannot be predicted with certainty at this stage. The CCI, has initiated an enquiry
against us and other car manufacturers (collectively referred to hereinafter as the ‘OEMSs”) pursuant to
an allegation that genuine spare parts of automobiles manufactured by the OEMs were not made freely
available in the open market in India and accordingly, anti-competitive practices were carried out by
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the OEMs. For further details, refer to “Outstanding Litigation and Defaults” on page 143.

If we are affected, directly or indirectly, by the application or interpretation of any provision of the
Competition Act, or any enforcement proceedings initiated by the CCI, or any adverse publicity that
may be generated due to scrutiny or prosecution by the CCI or if any prohibition or substantial
penalties are levied under the Competition Act, it would adversely affect our business, financial
conditions and results of operations.

Compliance with the SEC’s new rule for disclosures on *"conflict minerals™ may be time consuming
and costly as well as result in reputational damage.

Under the Dodd-Frank Wall Street Reform and Consumer Protection Act of 2010, the SEC has adopted
a new rule that applies to companies that use certain minerals and metals, known as conflict minerals,
in their products, including certain products manufactured for them by third parties. The new rule
requires companies that use conflict minerals in the production of their products to conduct due
diligence as to whether or not such minerals originate from the Democratic Republic of Congo and
adjoining countries and requires companies to file certain information with the SEC about the use of
these minerals. The deadline for the first conflict minerals report was June 2, 2014, and we filed our
first conflict minerals report on May 30, 2014. We expect to incur additional costs to comply with the
new due diligence and disclosure requirements. In addition, depending on our findings or our inability
to make reliable findings about the source of any possible conflict minerals that may be used in any
products manufactured for us by third parties, our reputation could be harmed.

Political changes in India could delay and/or affect the further liberalization of the Indian economy
and materially and adversely affect economic conditions in India generally and our business in
particular.

Our business could be significantly influenced by economic policies adopted by the Government of
India. Since 1991, successive governments have pursued policies of economic liberalization and
financial sector reforms.

The Government of India has at various times announced its general intention to continue India’s
current economic and financial liberalization and deregulation policies. However, protests against such
policies, which have occurred in the past, could slow the pace of liberalization and deregulation. The
rate of economic liberalization could change, and specific laws and policies affecting foreign
investment, currency exchange rates and other matters affecting investment in India could change as
well. While we expect any new government to continue the liberalization of India’s economic and
financial sectors and deregulation policies, there can be no assurance that such policies will be
continued.

The Government of India has traditionally exercised and continues to exercise influence over many
aspects of the economy. Our business and the market price and liquidity of the Securities may be
affected by interest rates, changes in policy, taxation, social and civil unrest and other political,
economic or other developments in or affecting India.

A change in the Government of India’s economic liberalization and deregulation policies could disrupt
business and economic conditions in India generally, and specifically those of our Company, as a
substantial portion of our assets are located in India, and could have a material adverse effect on our
financial condition and results of operations.

Terrorist attacks, civil disturbances, regional conflicts and other acts of violence, particularly in
India, may disrupt or otherwise adversely affect the markets in which we operate, our business and
our profitability.

India has from time to time experienced social and civil unrest and hostilities, including terrorist attacks
and riots and armed conflict with neighboring countries. Events of this nature in the future could
influence the Indian economy and could have a material adverse effect on our business as well as the
market for securities of Indian companies, including the Securities.

In addition, any deterioration in international relations, especially between India and its neighbouring
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countries, may result in investor concern regarding regional stability which could adversely affect the
price of the Securities. Further, India has witnessed local civil disturbances in recent years and it is
possible that future civil unrest as well as other adverse social, economic or political events in India
could have an adverse impact on our business. Such incidents could also create a greater perception
that investment in Indian companies involves a higher degree of risk and could have an adverse impact
on our business, results of operations and financial condition, and the market price of the Securities.

We may be materially and adversely impacted by political instability, wars, terrorism, multinational
conflicts, natural disasters, fuel shortages/prices, epidemics and labor strikes.

Our products are exported to a number of geographical markets and we plan to further expand our
international operations in the future. Consequently, we are subject to various risks associated with
conducting our business outside our domestic markets and our operations may be subject to political
instability in those markets, wars, terrorism, regional or multinational conflicts, natural disasters, fuel
shortages, epidemics and labor strikes. In addition, conducting business internationally, especially in
emerging markets, exposes us to additional risks, including adverse changes in economic and
government policies, unpredictable shifts in regulation, inconsistent application of existing laws, rules
and regulations, unclear regulatory and taxation systems and divergent commercial and employment
practices and procedures. Any significant or prolonged disruption or delay in our operations related to
these risks could materially and adversely affect our business, financial condition and results of
operations.

Rights of shareholders under Indian law may be more limited than under the laws of other
jurisdictions.

The Articles of Association of our Company, which include regulations applicable to our Board, and
Indian law, govern our corporate affairs. Legal principles relating to these matters and the validity of
corporate procedures, directors’ fiduciary duties and liabilities, and shareholders’ rights may differ
from those that would apply to a company incorporated in another jurisdiction. Shareholders’ rights
under Indian law may not be as extensive as shareholders’ rights under the laws of other countries or
jurisdictions, including the United States. You may also have more difficulty in asserting your rights as
a shareholder of our Company than you would as a shareholder of a corporation organized in another
jurisdiction.

Investors may have difficulty enforcing judgments against us or our management.

We are a limited liability company incorporated under the laws of India. The majority of our directors
and executive officers are residents of India and a substantial portion of our assets and the assets of
these directors and executive officers are located in India. As a result, investors may find it difficult to
(i) effect service of process upon us or these directors and executive officers in jurisdictions outside of
India, (ii) enforce court judgments obtained outside of India, including those based upon the civil
liability provisions of the U.S. federal securities laws, against us or these directors and executive
officers, (iii) enforce, in an Indian court, court judgments obtained outside of India, including those
based upon the civil liability provisions of the U.S. federal securities laws, against us or these directors
and executive officers, and (iv) obtain expeditious adjudication of an original action in an Indian court
to enforce liabilities, including those based upon the civil liability provisions of the U.S. federal
securities laws, against us or these directors and executive officers.

India is not a party to any international treaty in relation to the recognition or enforcement of foreign
judgments. Recognition and enforcement of foreign judgments is provided under Section 13 of the
Code of Civil Procedure, or the Civil Procedure Code.

Section 13 and Section 44A of the Civil Procedure Code provide that a foreign judgment shall be
conclusive as to any matter thereby directly adjudicated upon except (i) where it has not been
pronounced by a court of competent jurisdiction, (ii) where it has not been given on the merits of the
case, (iii) where it appears on the face of the proceedings to be founded on an incorrect view of
international law or a refusal to recognize the law of India in cases where Indian law is applicable, (iv)
where the proceedings in which the judgment was obtained were opposed to natural justice, (v) where
it has been obtained by fraud or (vi) where it sustains a claim founded on a breach of any law in force
in India.
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Section 44A of the Civil Procedure Code provides that where a foreign judgment has been rendered by
a superior court in any country or territory outside India which the Government has by notification
declared to be a reciprocating territory, it may be enforced in India by proceedings in execution as if
the judgment had been rendered by the relevant court in India. However, Section 44A of the Civil
Procedure Code is applicable only to monetary decrees not being in the nature of any amounts payable
in respect of taxes or other charges of a like nature or in respect of a fine or other penalty.

The United States has not been declared by the Government of India to be a reciprocating territory for
the purpose of Section 44A of the Civil Procedure Code. Accordingly, a judgment of a court in the
United States may be enforced only by a suit upon the judgment and not by proceedings in execution.
The suit must be brought in India within three years from the date of the judgment in the same manner
as any other suit filed to enforce a civil liability in India. It is unlikely that a court in India would award
damages on the same basis as a foreign court if an action is brought in India. Furthermore, it is unlikely
that an Indian court would enforce foreign judgments if it viewed the amount of damages awarded as
excessive or inconsistent with public policy. A party seeking to enforce a foreign judgment in India is
required to obtain approval from RBI, the central bank of India, to execute such a judgment or to
repatriate outside India any amount recovered.

Intensifying competition could materially and adversely affect our sales, financial conditions and
results of operations.

The global automotive industry is highly competitive and competition is likely to further intensify in
light of continuing globalization and consolidation in the worldwide automotive industry. Competition
is especially likely to increase in the premium automotive categories as each market participant
intensifies its efforts to retain its position in established markets while also expanding in emerging
markets, such as China, India, Russia, Brazil and parts of Asia. The factors affecting competition
include product quality and features, innovation and time to introduce new products, ability to control
costs, pricing, reliability, safety, fuel economy, environmental impact and perception thereof, customer
service and financing terms. There can be no assurance that we will be able to compete successfully in
the global automotive industry in the future.

We also face strong competition in the Indian market from domestic as well as foreign automobile
manufacturers. Improving infrastructure and robust growth prospects compared to other mature
markets have attracted a number of international companies to India either through joint ventures with
local partners or through independently owned operations in India. International competitors bring with
them decades of international experience, global scale, advanced technology and significant financial
resources. Consequently, domestic competition is likely to further intensify in the future. There can be
no assurance that we will be able to implement our future strategies in a way that will mitigate the
effects of increased competition in the Indian automotive industry.

Designing, manufacturing and selling vehicles is capital intensive and requires substantial investments
in manufacturing, machinery, research and development, product design, engineering, technology and
marketing in order to meet both consumer preferences and regulatory requirements. If our competitors
consolidate or enter into other strategic agreements such as alliances, they may be able to take better
advantage of economies of scale. We believe that competitors may be able to benefit from the cost
savings offered by consolidation or alliances, which could adversely affect our competitiveness with
respect to those competitors. Competitors could use consolidation or alliances as a means of enhancing
their competitiveness (including through the acquisition of technology), which could also materially
reduce our sales as well as materially and adversely affect our business, financial condition and results
in operations.

Any downgrading of India’s debt rating by a domestic or international rating agency could
negatively impact our business.

Any adverse revisions to India’s credit ratings for domestic and international debt by domestic or
international rating agencies may adversely impact our ability to raise additional financing, and the
interest rates and other commercial terms at which such additional financing is available. This could
have an adverse effect on our financial results and business prospects, ability to obtain financing for
capital expenditures and the price of the Securities.
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Companies in India (based on natified thresholds), including our Company, will be required to
prepare financial statements under Ind-AS (which is India’s convergence to IFRS). The transition
to Ind-AS in India is very recent and there is no clarity on the impact of such transition on our
Company.

Our Company currently prepares its annual and interim financial statements under Indian GAAP.
Companies in India, including our Company, will be required to prepare annual and interim financial
statements under Indian Accounting Standard 101 “First-time Adoption of Indian Accounting
Standards (the “Ind-AS”). On January 2, 2015, the Ministry of Corporate Affairs, Government of India
(the “MCA”) announced the revised roadmap for the implementation of Ind-AS (on a voluntary as well
as mandatory basis) for companies other than banking companies, insurance companies and non-
banking finance companies through a press release (the “Press Release”). Further, on February 16,
2015, the MCA has released the Companies (Indian Accounting Standards) Rules, 2015 (to be
published in the Gazette of India) which will come into effect from April 1, 2015.

Ind-AS will be required to be implemented on a mandatory basis by companies based on their
respective net worth as set out below:

Sr. No. Category of companies First period of reporting

1. Companies whose securities are either listed | Fiscal Year commencing on or after
or proposed to list, on any stock exchange in | April 1, 2016
India or outside India and having a net worth
of X 500 crore or more

2. Companies other than those covered in (1) | Fiscal Year commencing on or after
above and having a net worth of X 500 crore | April 1, 2016
or more

3. Companies whose securities are either listed | Fiscal Year commencing on or after

or proposed to list, on any stock exchange in | April 1, 2017
India or outside India and having a net worth
of less than X 500 crore

4. Unlisted companies having a net worth of X | Fiscal Year commencing on or after

250 crore or more but less than % 500 crore April 1, 2017

In addition, any holding, subsidiary, joint venture or associate companies of the companies specified
above shall also comply with such requirements from the respective periods specified above.

There is not yet a significant body of established practice on which to draw informing judgments
regarding its implementation and application. Additionally, Ind-AS differs in certain respects from
IFRS and therefore financial statements prepared under Ind-AS may be substantially different from
financial statements prepared under IFRS. There can be no assurance that our Company’s financial
condition, results of operation, cash flow or changes in shareholders’ equity will not be presented
differently under Ind-AS than under Indian GAAP or IFRS. When our Company adopts Ind-AS
reporting, it may encounter difficulties in the ongoing process of implementing and enhancing its
management information systems. There can be no assurance that the adoption of Ind-AS by our
Company will not adversely affect its financial conditions or results of operation.

The Securities may experience price and volume fluctuations or an active trading market for the
Securities may not develop.

The price of the Securities may fluctuate after this Issue as a result of several factors, including
volatility in the Indian and global securities markets, the results of our operations, the performance of
our competitors, adverse media reports on us, changes in the estimates of our performance or
recommendations by financial analysts, significant developments in India’s economic liberalisation and
deregulation policies, and significant developments in India’s fiscal regulations. Further, the price at
which the Securities are initially traded may not correspond to the prices at which the Securities will
trade in the market subsequently.
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The market value of your investment may fluctuate due to the volatility of the Indian securities
market.

The Indian stock exchanges have, in the past, experienced substantial fluctuations in the prices of their
listed securities. The Indian stock exchanges, including BSE, have experienced problems that, if they
continue or recur, could affect the market price and liquidity of the securities of Indian companies,
including the Securities. These problems have included temporary exchange closures, broker defaults,
settlement delays and strikes by brokers. In addition, the governing bodies of the Indian stock
exchanges have from time to time imposed restrictions on trading in certain securities, limitations on
price movements and margin requirements. Furthermore, from time to time disputes have occurred
between listed companies and stock exchanges and other regulatory bodies, which in some cases may
have had a negative effect on market sentiment.

There are restrictions on daily movements in the price of the Securities, which may adversely affect a
security-holder’s ability to sell, or the price at which a security-holder can sell, Securities at a
particular point in time.

The Securities will be subject to a daily circuit breaker imposed on listed companies by all stock
exchanges in India which does not allow transactions beyond certain volatility in the price of the
Securities. This circuit breaker operates independent of the index-based market-wide circuit breakers
generally imposed by SEBI on Indian stock exchanges. The percentage limit on our Company’s circuit
breaker is set by the stock exchanges based on the historical volatility in the price and trading volume
of the Securities. The stock exchanges are not required to inform our Company of the percentage limit
of the circuit breaker from time to time, and may change it without our Company’s knowledge. This
circuit breaker would effectively limit the upward and downward movements in the price of the
Securities. As a result of this circuit breaker, we cannot make any assurance regarding the ability of the
shareholders of our Company to sell the Securities or the price at which such shareholders may be able
to sell their Securities.

Economic developments and volatility in securities markets in other countries may cause the price of
the Securities to decline.

The Indian economy and its securities markets are influenced by economic developments and volatility
in securities markets in other countries. Investors’ reactions to developments in one country may have
adverse effects on the market price of securities of companies located in other countries, including
India. Any worldwide financial instability could also have a negative impact on the Indian economy,
including the movement of exchange rates and interest rates in India. Negative economic
developments, such as rising fiscal or trade deficits, or a default on sovereign debt, in other emerging
market countries may affect investor confidence and cause increased volatility in Indian securities
markets and indirectly affect the Indian economy in general and may cause the price of the securities to
decline.

Exchange rate and interest rate fluctuations could materially and adversely affect our financial
condition and results of operations.

Our operations are subject to risks arising from fluctuations in exchange rates in countries in which we
operate. We import capital equipment, raw materials and components from, manufacture vehicles in,
and sell vehicles into, various countries, and therefore our revenues and costs have significant exposure
to the relative movements of the GBP, the US$, the Euro, the Chinese Renminbi, the Japanese yen and
the Indian rupee. In particular, the Indian rupee has declined significantly relative to the U.S. dollar in
recent years. As of August 28, 2013, the value of the Indian Rupee against the US dollar was X 68.80 =
US$1.00, following a depreciation of approximately 28.2%, as compared to ¥ 53.65 = US $1.00 on
May 1, 2013, based on the exchange rate for Indian Rupees in the City of New York for cable transfers
payable in foreign currencies as certified by the Federal Reserve Bank of New York for customs
purposes. The exchange rate between Indian rupees and U.S$ was X 62.7825 = US$1.00 based on the
opening spot rate as published by Bloomberg at 7:20 a.m., New York City time, on March 27, 2015.

Moreover, we have outstanding foreign currency denominated debt and are sensitive to fluctuations in

foreign currency exchange rates. We have experienced and expect to continue to experience foreign
exchange losses and gains on obligations denominated in foreign currencies in respect of our
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borrowings and foreign currency assets and liabilities due to currency fluctuations.

We also have interest-bearing assets (including cash balances) and interest bearing liabilities, which
bear interest at variable rates and are therefore exposed to changes in interest rates in the various
markets in which we borrow.

Although we manage our interest and foreign exchange exposure through use of financial hedging
instruments such as forward contracts, swap agreements and option contracts, higher interest rates and
a weakening of the Indian Rupee against major foreign currencies significantly increase our cost of
borrowing, which could have a material adverse effect on our financial condition, results of operations
and liquidity.

Any future issuance of the Securities may dilute your future shareholding and sales of the Securities
by the Promoter or other major shareholders of our Company may adversely affect the trading price
of the Securities.

Any future equity issuances by our Company may lead to dilution of your future shareholding in our
Company. Any future equity issuances by our Company or sales of the Securities by the Promoter or
other major shareholders of our Company may adversely affect the trading price of the Securities. In
addition, any perception by investors that such issuances or sales might occur could also affect the
trading price of the Securities.

Except as otherwise stated in this Letter of Offer, there is no restriction on our Company’s ability to
issue the Securities or the relevant shareholders’ ability to dispose of their Securities, and there can be
no assurance that our Company will not issue Securities or that any such shareholder (including
Promoter and Promoter Group) will not dispose of, encumber, or pledge its Securities.

You may be subject to Indian taxes arising out of capital gains on the sale of the Securities.

Capital gains arising from the sale of the Securities are generally taxable in India. Any gain realised on
the sale of the Securities on a stock exchange held for more than 12 months will not be subject to
capital gains tax in India if the securities transaction tax has been paid on the transaction. The securities
transaction tax will be levied on and collected by an Indian stock exchange on which the Securities are
sold. Any gain realised on the sale of the Securities held for more than 12 months to an Indian resident,
which are sold other than on a recognised stock exchange and as a result of which no securities
transaction tax has been paid, will be subject to capital gains tax in India. Further, any gain realised on
the sale of the Securities held for a period of 12 months or less will be subject to capital gains tax in
India.

We cannot guarantee that the Securities issued in the Issue will be listed on the Stock Exchanges in
a timely manner.

In accordance with Indian law and practice, after the Board of Directors passes the resolution to allot
the Securities but prior to crediting such Securities into the Depository Participant accounts of the
investors, we are required to apply to the Stock Exchanges for final listing approval. After receiving the
final listing approval from the Stock Exchanges, we will credit the Securities into the Depository
Participant accounts of the respective investors and apply for the final trading approval from the Stock
Exchanges. There could be a delay in obtaining these approvals from the Stock Exchanges, which in
turn could delay the listing of the Securities on the Stock Exchanges. Any delay in obtaining these
approvals would restrict your ability to dispose of your Securities.

PROMINENT NOTES

1.

Simultaneous but unlinked issue of up to 15,06,44,759 Ordinary Shares for cash at a price of ¥ 450
(including a premium of X 448 per Ordinary Share) on a rights basis to Eligible Ordinary Shareholders
in the ratio of six Ordinary Shares for every 109 fully paid-up Ordinary Share held on the Book
Closure Date and up to 2,65,30,290 ‘A’ Ordinary Shares for cash at a price of X 271 (including a
premium of ¥ 269 per ‘A’ Ordinary Share) to the Eligible ‘A’ Ordinary Shareholders in the ratio of Six
‘A’ Ordinary Shares for every 109 fully paid-up ‘A’ Ordinary Share held on the Book Closure Date.
Total proceeds from the Issue of Securities would aggregate up to X 7,498 crore.
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As on March 31, 2014, the net worth of our Company on a standalone basis was X 19,176.65 crore and
on a consolidated basis was X 65,603.45 crore and net worth as on December 31, 2014 was X 15,789.30
crore on a standalone basis and ¥ 68,822.65 crore on a consolidated basis.

For details of our transactions with related parties during the year ended March 31, 2014, the nature of
transactions and the cumulative value of transactions, see “Related Party Disclosures for the year ended
March 31, 2014 and “Related Party Disclosures” on pages A-63 and A-96 respectively.

There has been no financing arrangement whereby the Promoter Group, the directors of the Promoter,
the Directors and their relatives have financed the purchase by any other person of securities of our
Company other than in the normal course of business of the financing entity during the period of six
months immediately preceding the date of filing of this Letter of Offer with the Designated Stock
Exchange.
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SECTION I11: INTRODUCTION

THE ISSUE

The following is a summary of the Issue. This summary should be read in conjunction with, and is qualified in
its entirety by, more detailed information in “Terms of the Issue” on page 157.

Ordinary Shares

‘A’ Ordinary Shares

Securities being | Up to 15,06,44,759 Ordinary Shares Up to 2,65,30,290 ‘A’ Ordinary Shares
offered by our
Company

Rights Entitlement

Six Ordinary Shares for every 109 fully
paid-up Ordinary Shares held on the Book
Closure Date

Six ‘A’ Ordinary Shares for every 109
fully paid-up ‘A’ Ordinary Shares held on
the Book Closure Date

Book Closure Date | April 8, 2015 April 8, 2015
Face Value % 2 each % 2 each
Issue Price % 450 per Ordinary Share X 271 per ‘A’ Ordinary Share

Voting Rights

In case of show of
hands

1 vote per member

1 vote per member

In case of Poll One vote per Ordinary Share One vote per 10 ‘A’ Ordinary Shares
Dividend Normal dividend as may be recommended | In addition to normal dividend as may be
by Board and declared by shareholders of | recommended and declared for Ordinary
our Company Shares, the ‘A’ Ordinary Shares shall be
entitled to an additional 5% dividend.
Further if no dividend is recommended for
Ordinary Shares, ‘A’ Ordinary Shares
would also not receive any dividend.
Issue Size Up to X 6,779.01 crore Up to X 718.97 crore
Securities 2,73,67,13,122 Ordinary Shares 48,19,66,945 ‘A’ Ordinary Shares

outstanding prior to
the Issue

Securities
outstanding  after
the Issue (assuming
full subscription for
and Allotment of
the Rights
Entitlement)

Up to 2,88,73,57,881 Ordinary Shares”®

Up to 50,84,97,235 ‘A’ Ordinary Shares

Security Codes

ISIN: INE155A01022
BSE: 500570
NSE: TATAMOTORS

ISIN: IN9155A01020
BSE: 570001
NSE: TATAMTRDVR

Terms of the Issue

For more information, see “Terms of the Issue” on page 157

Use of Issue
Proceeds

For further information, see “Objects of the Issue” on page 60

@ The call money in respect of 13,746 ordinary shares of our Company of face value ¥ 10 each is currently outstanding. For further
details, see “Capital Structure” on page 51.

@ The entitlements to 4,84,470 Ordinary Shares and 2,39,570 ‘A’ Ordinary Shares are subject matters of various suits filed in the courts
/ forums by third party for which final order is awaited and hence kept in abeyance.

©  The Securities have not been and will not be registered under the Securities Act, and may not be offered or sold within the United
States or to US persons except in transactions not requiring registration thereunder. Any CAFs bearing an address in the United
States will not be accepted.
Our Company has filed a registration statement and a prospectus supplement with the SEC to register the ADSs to be issued on a
rights basis to the existing holders of the ADSs (“ADS Holders”) as on the ADS Record Date by the ADS Depositary on the basis of its
Rights Entitlement for Ordinary Shares in the Issue.

Terms of Payment

Due Date

Ordinary Shares

‘A’ Ordinary Shares

On the
alongwith the CAF)

Issue application (i.e.

the Issue Price payable

X 450, which constitutes 100% of

% 271, which constitutes 100% of
the Issue Price payable
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SUMMARY FINANCIAL INFORMATION

The following tables set forth the summary financial information derived from IGAAP Financials. Our summary
financial information presented below, is in X / X crore and should be read in conjunction with the financial
statements and the notes (including the significant accounting principles) thereto included in “Financial
Statements” beginning on page 92.

Standalone Condensed Balance Sheet

(Zin crore)
As at December 31, As at March 31,
2014 2013 2014 2013
I. |[EQUITY AND LIABILITIES
1. SHAREHOLDERS’ FUNDS
(@) Share capital 643.78 643.78 643.78 638.07
(b) Reserves and surplus 15,145.52 19,970.72 18,532.87 18,496.77

15,789.30 20,614.50 19,176.65 19,134.84

2. NON-CURRENT LIABILITIES

(@) Long-term borrowings 13,317.26 9,523.01 9,746.45 8,051.78
(b) Deferred tax liabilities (net) - 1,203.52 43.11 1,963.91
(c) Other long-term liabilities 1,125.90 1,181.06 1,155.48 1,238.44
(d) Long-term provisions 1,884.62 746.45 815.20 691.19

16,327.78 12,654.04 11,760.24 11,945.32

3. CURRENT LIABILITIES

(@) Short-term borrowings 6,910.85 7,902.08 4,769.08 6,216.91
(b) Trade payables 8,478.82 7,492.99 9,672.36 8,455.02
(c) Other current liabilities 3,108.07 4,483.87 2,463.18 4,923.10
(d) Short-term provisions 1,253.62 976.31 1,892.91 1,509.58
19,751.36 20,855.25 18,797.53 21,104.61
TOTAL 51,868.44 54,123.79 49,734.42 52,184.77
I1. | ASSETS

1. NON-CURRENT ASSETS

(@) Fixed assets

(i)  Tangible assets 12,289.29 12,216.59 12,133.50 12,287.71

(i) Intangible assets 3,732.88 3,218.11 3,107.07 3,168.03

(iii)  Capital work-in-progress 1,304.30 1,628.82 1,716.85 1,507.84

(iv)  Intangible assets under development 4,570.28 4,189.75 4,638.22 3,244.96
21,896.75 21,253.27 21,595.64 20,208.54

(b) Non-current investments 16,962.70 18,239.27 18,357.57 18,171.71
(c) Long-term loans and advances 2,407.76 3,391.84 2,918.30 3,575.24
(d) Other non-current assets 160.89 122.28 123.85 94.32

41,428.10 43,006.66 42,995.36 42,049.81

2. CURRENT ASSETS

(a) Current investments 622.87 2,658.13 100.85 1,762.68
(b) Inventories 4,830.96 4,302.43 3,862.53 4,455.03
(c) Trade receivables 1,523.99 1,639.95 1,216.70 1,818.04
(d) Cash and bank balances 1,773.89 798.88 226.15 462.86
(e) Short-term loans and advances 1,570.13 1,598.61 1,223.77 1,532.09
(f)  Other current assets 118.50 119.13 109.06 104.26
10,440.34 11,117.13 6,739.06 10,134.96

TOTAL 51,868.44 54,123.79 49,734.42 52,184.77
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Standalone Condensed Statement of Profit and Loss

(R incrore)
Nine months Ended December Year Ended
31, March 31,
2014 2013 2014 2013
l. REVENUE FROM OPERATIONS 27,611.75 28,403.26 37,758.00 49,319.73
Less: Excise duty (2,101.29) (2,660.64) (3,469.89) (4,554.01)
25,510.46 25,742.62 34,288.11 44,765.72
11. OTHER INCOME 1,798.34 3,684.79 3,833.03 2,088.20
111, TOTAL REVENUE (I +11) 27,308.80 29,427.41 38,121.14 46,853.92
V. EXPENSES :
@) Cost of materials consumed 15,925.82 15,474.67 20,492.87 27,244.28
(b) Purchases of products for sale 4,112.50 3,647.52 5,049.82 5,864.45
(c) Changes in inventories of finished goods, work- (701.65) 34.61 371.72 (143.60)
in-progress and products for sale
(d) Employee cost / benefits expense 2,255.26 2,164.68 2,877.69 2,837.00
(e) Finance costs 1,103.03 1,014.96 1,337.52 1,387.76
) Depreciation and amortisation expense 1,779.89 1,531.01 2,070.30 1,817.62
(9) Product development expense / Engineering 297.18 318.81 428.74 425.76
expense
(h) Other expenses 5,899.49 5,150.21 6,987.53 7,783.32
0] Expenditure transferred to capital and other (843.89) (775.31) (1,009.11) (953.80)
accounts
TOTAL EXPENSES 29,827.63 28,561.16 38,607.08 46,262.79
V. PROFIT / (LOSS) BEFORE EXCEPTIONAL ITEMS, (2,518.83) 866.25 (485.94) 591.13
EXTRA ORDINARY ITEMS AND TAX (111 - 1V)
VI EXCEPTIONAL ITEMS
(@) Exchange loss (net) including on revaluation 299.34 246.09 273.06 263.12
(b) Provision for loan given and costs associated with - 202.00 202.00 245.00
closure of operations of a subsidiary
(c) Diminution in the value of investments in a - 27.03 17.52 (9.67)
subsidiary
(d) Employee separation cost 0.13 - 47.28 -
(e) Profit on sale of a division - - - (82.25)
VII. PROFIT / (LOSS) BEFORE EXTRA ORDINARY (2,818.30) 391.13 (1,025.80) 174.93
ITEMS AND TAX (V - VI)
VIII. Extraordinary items - - - -
IX. PROFIT / (LOSS) BEFORE TAX FROM (2,818.30) 391.13 (1,025.80) 174.93
CONTINUING OPERATIONS (VII - VIII)
X. Tax expense / (credit) (net) 756.40 (760.00) (1,360.32) (126.88)
XI. PROFIT / (LOSS) AFTER TAX FROM CONTINUING (3,574.70) 1,151.13 334.52 301.81
OPERATIONS (I1X - X)
XIlI. EARNINGS PER SHARE
A. Ordinary shares (face value of ¥ 2 each)
a. Basic (11.11) 3.57 1.03 0.93
b. Diluted (11.11) 3.57 1.03 0.93
B. ‘A’ Ordinary shares (face value of ¥ 2 each)
a. Basic (11.11) 3.67 1.13 1.03
b. Diluted (11.11) 3.67 1.13 1.03
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Standalone Condensed Cash Flow Statement

(R incrore)
Nine months Ended Year Ended
December 31, March 31,
2014 2013 2014 2013
Cash flows from operating activities
Profit / (Loss) after tax (3,574.70) 1,151.13 334.52 301.81
Adjustments for:
Depreciation / amortisation 1,779.89 1,531.01 2,070.30 1,817.62
Lease equalisation adjusted in income (2.24) (3.39) (4.52) (4.52)
(Profit) / Loss on sale of assets (net) (including 310.49 6.34 20.29 2.96
assets scrapped / written off)
Profit on sale of investments (net) (47.91) (1,980.63) (2,052.33) (43.91)
Sale of occupancy rights (36.60) - - -
Profit on sale of a division - - - (82.25)
Provision for loan given and cost associated with 202.00 202.00 245.00
closure of operations of a subsidiary
Provision for loans and inter-corporate deposits (net) - 27.03 - 5.29
Provision / (reversal) for diminution in value of - - 17.52 (9.67)
investments
Tax (credit) / expense (net) 756.40 (760.00) (1,360.32) (126.88)
Interest / dividend (net) (647.40) (689.20) (443.18) (656.52)
Exchange differences (net) 269.17 251.87 276.90 199.39
2,381.80 (1,414.97) (1,273.34) 1,346.51
Operating profit / (loss) before working capital (1,192.90) (263.84) (938.82) 1,648.32
changes
Adjustments for:
Inventories (968.43) 152.60 592.50 129.42
Trade receivables (307.29) 178.09 601.34 890.28
Finance receivables 1.14 13.70 15.00 64.76
Other current and non-current assets (411.49) 22.46 141.37 (138.30)
Trade payables and acceptances (1,231.10) (1,093.29) 1,212.83 (249.93)
Other current and non-current liabilities (204.40) (143.32) 249.25 (381.50)
Provisions 1,198.38 220.48 646.05 188.06
(1,923.19) (649.28) 3,458.34 502.79
Cash (used in) / generated from operations (3,116.09) (913.12) 2,519.52 2,151.11
Income taxes credit / (paid) (net) (25.43) (41.42) (56.06) 107.33
Net cash (used in) / generated from operating (3,141.52) (954.54) 2,463.46 2,258.44
activities
Cash flows from investing activities
Payments for fixed assets (2,132.64) (1,956.43) (3,105.42) (2,605.39)
Proceeds from sale of fixed assets 9.76 1.70 11.37 16.95
Proceeds from sale of a division - - - 110.00
Investments in Mutual Fund (purchased) / sold (net) (568.24) (1,832.89) 445.63 (315.51)
Investments in subsidiary companies (81.85) (243.28) (443.18) (186.12)
Advance towards investments in subsidiary (36.49) (206.73) (135.15) (16.82)
companies
Investments in associate companies (159.00) - - (0.01)
Investments in joint venture - (325.00) (325.00) -
Investments - others - - - (0.84)
Loans to associates and subsidiaries - (22.91) (146.28) (194.36)
Refunds received against loans to associates and - 290.66 297.83 -
subsidiaries
Decrease in investments in retained interests in - - - 0.63
securitisation transactions
Sale / redemption of investments in subsidiary 1,803.90 3,608.48 3,978.48 1,378.95
companies
Redemption of Investments in associate companies - - - 21.00
Redemption of investments - others - - - 10.75
Fixed deposits with financial institution made (200.00) (200.00) (200.00) -
Fixed deposits with Financial Institution realised - - 200.00 -
Deposits of margin money / cash collateral - - - (1.38)

37




Nine months Ended Year Ended
December 31, March 31,

2014 2013 2014 2013
Realisation of margin money / cash collateral 0.08 - - 91.25
Fixed / restricted deposits with scheduled banks (625.19) (530.14) (530.15) (205.85)
made
Fixed / restricted deposits with scheduled banks 124.92 230.15 760.40 780.00
realised
Sale of occupancy rights 7.32 - - -
Interest received 4241 124.71 181.70 404.07
Dividend received 1,682.59 1,583.75 1,602.68 1,660.65
(Increase) / decrease in short term Inter corporate 5.00 - (40.00) 43.53
deposit
Net cash (used in) / generated from investing (127.43) 522.07 2,552.91 991.50
activities
Cash flows from financing activities
Expenses on Foreign Currency Convertible Notes - (0.35) (0.35) (0.23)
(FCCN) / Convertible Alternative Reference
Securities (CARS) conversion
Brokerage and other expenses on Non-Convertible (32.52) (66.11) (87.54) (93.02)
Debentures (NCD)
Premium on redemption of FCCN / CARS - - - (886.95)
(including tax)
Premium paid on redemption of NCD - - (658.05) (96.55)
Proceeds from issue of shares held in abeyance - 0.09 0.09 0.16
Proceeds from long-term borrowings 7,479.33 1,629.38 2,310.59 2,562.84
Repayment of long-term borrowings (3,244.80) (330.63) (2,232.38) (3,377.47)
Proceeds from short-term borrowings 4,715.58 6,795.55 8,548.00 11,873.79
Repayment of short-term borrowings (4,641.22) (5,392.48) (8,679.86) (10,177.80)
Net change in other short-term borrowings (with 1,998.23 121.33 (1,473.41) 1,287.75
maturity up to three months)
Repayment of fixed deposits (7.15) (359.45) (362.19) (1,868.38)
Dividend paid (including dividend distribution tax) (648.63) (648.56) (648.81) (1,460.41)
Interest paid * (1,291.07) (1,287.74) (1,749.90) (1,809.42)
Net cash from / (used in) financing activities 4,327.75 461.03 (5,033.81) (4,045.69)
Net (decrease) / increase in cash and cash 1,058.80 28.56 (17.44) (795.75)
equivalents
Cash and cash equivalents as at April 01, (opening 198.68 205.57 205.57 919.64
balance)
Exchange fluctuation on foreign currency bank (11.24) 7.26 10.55 81.68
balances
Cash and cash equivalents as at December 31/ 1,246.24 241.39 198.68 205.57
March 31 (Closing balance)
* Includes discounting charges paid 320.63 248.77 373.78 345.06
Non-cash transactions :
FCCN / CARS converted to Ordinary shares - 413.34 413.34 232.83

38




Consolidated Balance Sheet

(R incrore)
As at December 31, As at March 31,
2014 2013 2014 2013
l. EQUITY AND LIABILITIES
1. SHAREHOLDERS’ FUNDS
(a) Share capital 643.78 643.78 643.78 638.07
(b) Reserves and surplus 68,178.87 63,007.93 64,959.67 36,999.23
68,822.65 63,651.71 65,603.45 37,637.30
2. MINORITY INTEREST 433.42 416.01 420.65 370.48
3. NON-CURRENT LIABILITIES
(a) Long-term borrowings 54,843.47 47,812.74 45,258.61 32,155.29
(b) Deferred tax liabilities (net) 3,094.96 1,942.32 1,572.33 2,048.21
(c) Other long-term liabilities 4,630.22 2,814.12 2,596.86 3,284.06
(d) Long-term provisions 12,540.16 12,239.32 12,190.29 8,337.24
75,108.81 64,808.50 61,618.09 45,824.80
4., CURRENT LIABILITIES
(@) Short-term borrowings 12,908.35 14,007.98 9,695.86 11,620.21
(b) Trade payables 53,632.48 48,282.23 57,315.73 44912.35
(c) Other current liabilities 19,724.87 19,636.02 17,373.86 22,224.94
(d) Short-term provisions 9,050.78 9,083.94 7,970.68 7,788.16
95,316.48 91,010.17 92,356.13 86,545.66
TOTAL| 239,681.36| 219,886.39| 219,998.32| 170,378.24
Il. |ASSETS
1. NON-CURRENT ASSETS
(a) Fixed assets
(i) Tangible assets 50,564.84 40,104.26 40,694.29 32,728.95
(ii) Intangible assets 26,435.82 24,091.05 23,418.55 18,680.41
(iii) Capital work-in-progress 10,461.80 8,408.38 10,137.30 4,345.11
(iv) Intangible assets under development 25,340.38 21,122.09 23,125.26 14,108.44
112,802.84 93,725.78 97,375.40 69,862.91
(b) Goodwill (on consolidation) 4,938.17 5,109.13 4,978.83 4,102.37
(c) Non-current investments 1,239.17 1,469.88 1,114.39 1,222.41
(d) Deferred tax assets (net) 2,789.57 2,612.83 2,347.08 4,428.93
(e) Long-term loans and advances 13,874.03 16,378.91 13,268.84 15,584.12
(f) Other non-current assets 1,787.02 5,268.96 5,068.45 1,023.95
137,430.80| 124,565.49| 124,152.99 96,224.69
2. CURRENT ASSETS
(a) Current investments 14,632.97 11,093.13 9,572.28 7,542.32
(b) Inventories 29,064.73 26,986.52 27,270.89 21,036.82
(c) Trade receivables 11,319.90 11,105.20 10,574.23 10,959.60
(d) Cash and bank balances 30,987.02 29,582.90 29,711.79 21,114.82
(e) Short-term loans and advances 12,623.51 11,996.37 14,055.24 12,667.05
(f) Other current assets 3,622.43 4,556.78 4,660.90 832.94
102,250.56 95,320.90 95,845.33 74,153.55
TOTAL| 239,681.36| 219,886.39| 219,998.32| 170,378.24
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Consolidated Statement of Profit and Loss

(R incrore)
Nine months Ended December Year Ended
31, March 31,
2014 2013 2014 2013
l. REVENUE FROM OPERATIONS 197,538.51 170,408.90 236,626.43 193,698.47
Less: Excise duty (2,318.22) (2,892.38) (3,792.77) (4,905.78)
195,220.29 167,516.52 232,833.66 188,792.69
11. OTHER INCOME 653.57 573.75 828.59 815.59
11 TOTAL REVENUE (1 +11) 195,873.86 168,090.27 233,662.25 189,608.28
V. EXPENSES :
(@) Cost of materials consumed 111,805.29 97,654.08 135,550.04 113,851.34
(b) Purchases of products for sale 9,314.75 7,748.86 10,876.95 9,266.00
(c) Changes in inventories of finished goods, work-in- (1,718.48) (2,100.29) (2,840.58) (3,029.29)
progress and products for sale
(d) Employee cost / benefits expense 18,765.84 15,529.11 21,556.42 16,632.19
(e) Finance costs 2,929.20 3,066.23 4,733.78 3,560.25
(U} Depreciation and amortisation expense 9,531.87 7,952.68 11,078.16 7,601.28
(9) Product development / Engineering expenses 2,063.18 1,788.63 2,565.21 2,021.59
(h) Other expenses 35,633.54 31,934.19 43,825.77 35,648.33
(i) Expenditure transferred to capital and other accounts (11,406.44) (9,875.98) (13,537.85) (10,193.45)
TOTAL EXPENSES 176,918.75 153,697.51 213,807.90 175,358.24
V. PROFIT BEFORE EXCEPTIONAL ITEMS,
EXTRA ORDINARY ITEMS AND TAX (111 - 1V) 18,955.11 14,392.76 19,854.35 14,250.04
VI. EXCEPTIONAL ITEMS
@) Exchange loss (net) including on revaluation of 23.43 352.66 707.72 515.09
foreign currency borrowings, deposits and loans
(b) Provision for costs associated with closure of - 224.16 224.16 87.62
operations and impairment of intangibles
(c) Employee separation cost 0.13 - 53.50 -
(d) Profit on sale of a division - - - -
23.56 576.82 985.38 602.71
VII. PROFIT BEFORE EXTRA ORDINARY ITEMS
AND TAX (V- VI) 18,931.55 13,815.94 18,868.97 13,647.33
VI1II. | Extraordinary items -
IX. PROFIT BEFORE TAX FROM CONTINUING 18,931.55 13,815.94 18,868.97 13,647.33
OPERATIONS (VII - VIII)
X. Tax expense / (credit) (net) 6,619.33 3,667.86 4,764.79 3,776.66
XI. PROFIT AFTER TAX FROM CONTINUING 12,312.22 10,148.08 14,104.18 9,870.67
OPERATIONS (IX - X)
XI1I. | Share of profit / (loss) of associates (net) 10.47 (36.41) (53.71) 105.61
XIIl. | Minority interest (52.90) (38.94) (59.45) (83.67)
XIV. | PROFIT FOR THE YEAR 12,269.79 10,072.73 13,991.02 9,892.61
XV. EARNINGS PER SHARE
A. Ordinary shares (face value of ¥ 2 each)
a. Basic 38.11 31.34 43,51 31.02
b. Diluted 38.10 31.33 43.50 30.94
B. ‘A’ Ordinary shares (face value of ¥ 2 each)
a. Basic 38.21 31.44 43.61 31.12
b. Diluted 38.20 31.43 43.60 31.04
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Condensed Cash Flow Statement

(R incrore)
Nine months ended Year ended
December 31, March 31,

2014 2013 2014 2013
Cash flows from operating activities
Profit for the year 12,269.79 10,072.73 13,991.02 9,892.61
Adjustments for:
Depreciation (including lease equalisation adjusted in 9,529.63 7,949.29 11,073.64 7,596.76
income)
Loss on sale of assets (net) (including assets scrapped / 319.34 21.18 46.52 23.89
written off)
Profit on sale of investments (net) (68.35) (59.04) (114.58) (80.09)
Provision for costs associated with closure of - 224.16 224.16 87.62
operations and impairment of intangibles
Provision for inter-corporate deposits (net) - - - 5.29
Gain on settlement of deferred sales tax liability (127.73) (104.14) (154.46) (138.29)
Share of (profit) / loss of associate companies (net) (10.47) 36.41 53.71 (105.61)
Provision / (reversal) for diminution in value of - (0.41) (1.05) 0.41
investments
Share of Minority Interest 52.90 38.94 59.45 83.67
Tax expense 6,619.33 3,667.86 4,764.79 3,776.67
Interest / dividend (net) 2,343.98 2,549.93 4,019.77 2,828.30
Exchange differences (net) 296.14 257.09 722.11 434.31

18,954.77 14,581.27 20,694.06 14,512.93
Operating profit before working capital changes 31,224.56 24,654.00 34,685.08 24,405.54
Adjustments for:
Inventories (2,045.48) (2,042.04) (2,852.55) (2,655.81)
Trade receivables (840.35) 1,923.68 2,130.19 (2,697.57)
Finance receivables 1,270.50 (645.24) (67.55) (2,479.10)
Other current and non-current assets (1,165.41) 1,809.91 1,123.90 (999.03)
Trade payables (3,214.39) (5,002.37) 4,693.90 8,132.19
Other current and non-current liabilities (717.72) (409.27) (141.66) (628.33)
Provisions 1,622.01 1,295.91 888.18 1,324.79

(5,090.84) (3,069.42) 5,774.41 (2.86)
Cash generated from operations 26,133.72 21,584.58 40,459.49 24,402.68
Income taxes paid (net) (2,612.37) (2,927.53) (4,308.33) (2,240.07)
Net cash from operating activities 23,521.35 18,657.05 36,151.16 22,162.61
Cash flows from investing activities
Payments for fixed assets (23,955.45) | (19,292.03) | (26,975.13) (18,862.57)
Proceeds from sale of fixed assets 22.24 27.84 49.93 36.69
Investments in Mutual Fund (purchased) / sold (net) (5,232.87) (2,179.33) (424.69) 186.11
Acquisition of a subsidiary company - (190.45) (184.56) -
Investments in associate companies (160.00) - - (0.01)
Investments - others (3.76) (3.28) (3.88) (5.50)
Investment in Pass-through certificate (PTC) (net) - - 13.60 -
Investments in retained interests in securitisation - (38.00) - (107.69)
transactions made
Investments in retained interests in securitisation 4414 36.51 - -
transactions realised
Redemption of Investments in associate companies - - - 21.00
Sale / Redemption of investments - others 42.19 2.45 3.56 12.86
Fixed deposits with financial institution made (200.00) (202.50) (237.50) -
Fixed deposits with Financial Institution realised 32.50 - 200.00 -
Deposits of margin money / cash collateral (0.19) (182.88) (4.48) (251.21)
Realisation of margin money / cash collateral 3.05 882.42 1,365.93 762.15
Fixed / restricted deposits with banks made (964.55) (3,345.43) (5,252.38) (6,972.22)
Fixed / restricted deposits with banks realised 1,332.12 289.97 863.31 836.65
Interest received 462.91 426.75 653.23 712.89
Dividend received from associate companies 14.52 13.50 1451 56.25
Dividend / income on investments received 58.06 24.53 25.53 38.40
(Increase) / decrease in short term Inter corporate (95.00) - - 44.83
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Nine months ended Year ended
December 31, March 31,

2014 2013 2014 2013
deposit
Net cash used in investing activities (28,600.09) | (23,729.93)| (29,893.02) (23,491.37)
Cash flows from financing activities
Expenses on Foreign Currency Convertible Notes - (0.35) (0.35) (0.23)
(FCCN) / Convertible Alternative Reference
Securities (CARS) conversion
Brokerage and other expenses on Non-Convertible (32.53) (66.11) (87.54) (93.02)
Debentures (NCD)
Premium paid on redemption of FCCN / CARS - - - (886.95)
(including tax)
Premium paid on redemption of NCD - - (658.05) (96.55)
Proceeds from issue of shares to minority - - - 0.56
shareholders (net of issue expenses)
Proceeds from issue of shares held in abeyance - 0.09 0.09 0.16
Proceeds from long-term borrowings (net of issue 15,386.77 16,190.28 23,321.39 13,160.24
expenses)
Repayment of long-term borrowings (7,172.68) (5,802.34) | (16,737.81) (7,538.44)
Proceeds from short-term borrowings 7,310.48 10,054.13 11,353.56 14,702.92
Repayment of short-term borrowings (6,324.46) (8,835.75) | (12,403.24) (13,011.82)
Net change in other short-term borrowings (with 2,039.51 265.54 (1,416.57) 155.56
maturity up to three months)
Repayment of fixed deposits (7.15) (359.45) (362.19) (1,868.38)
Dividend paid (including dividend distribution tax) (676.35) (684.53) (688.62) (1,527.24)
Dividend paid to minority shareholders (33.35) (26.21) (33.35) (23.33)
Interest paid * (3,860.08) (4,086.28) (6,170.56) (4,665.56)
Net cash from / (used in) financing activities 6,630.16 6,649.03 (3,883.24) (1,692.08)
Net (decrease) / increase in cash and cash 1,551.42 1,576.14 2,374.90 (3,020.84)
equivalents (A+B+C)
Cash and cash equivalents as at April 01, (opening 16,627.98 12,350.98 12,350.97 14,849.89
balance)
Cash and cash equivalent on acquisition of subsidiary - 41.80 40.51 -
Effect of foreign exchange on cash and cash (106.81) 2,501.68 1,861.60 521.92
equivalents
Cash and cash equivalents as at December 31/ 18,072.59 16,470.60 16,627.98 12,350.97
March 31 (Closing balance)
*Includes discounting charges paid 576.69 469.72 665.93 568.49
Previous year figures have been restated, wherever
necessary, to conform to this period’s classification.
Non-cash transactions :
FCCN / CARS converted to Ordinary shares - 413.34 413.34 232.83
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GENERAL INFORMATION

Our Company was incorporated as ‘Tata Locomotive and Engineering Company Limited” on September 1, 1945
as a public limited liability company under the Companies Act, 1913 and our Company received a certificate of
commencement of business on November 20, 1945. The name of our Company was changed to ‘Tata
Engineering and Locomotive Company Limited’ on September 24, 1960. Thereafter, the name of our Company
was changed to ‘Tata Motors Limited” on July 29, 2003.

Registered Office of our Company

Tata Motors Limited

Bombay House

24, Homi Mody Street

Mumbai 400 001

CIN: L28920MH1945PL.C004520

Address of the RoC

Our Company is registered with the RoC, which is situated at the following address:

Registrar of Companies
Everest, 5" Floor

100, Marine Drive
Mumbai 400 002

Company Secretary and Compliance Officer

H K Sethna

Bombay House

24, Homi Mody Street

Mumbai 400 001

Tel: (91 22) 6665 8282

Fax: (91 22) 6665 7799

E-mail: inv_rel@tatamotors.com

Global Co-ordinators and Senior Lead Managers
Citigroup Global Markets India Private Limited

1202, 12" Floor, First International Financial Center
G-Block Bandra Kurla Complex

Bandra (East), Mumbai 400 051

Tel: (91 22) 6175 9999

Fax: (91 22) 6175 9961
Website:http://www.online.citibank.co.in/rhtm/citigrou
pglobalscreenl.htm

E-mail: tata.motors.rights@citi.com

Contact Person: Mitul Shah

SEBI Registration No: INM000010718

Credit Suisse Securities (India) Private Limited

Ceejay House, 9th Floor

Dr. Annie Besant Road

Worli, Mumbai 400 018

Tel : (91 22) 6777 3906

Fax : (91 22) 6777 3820

Website: www.credit-suisse.com

Email: list.ibdprojectspice@credit-suisse.com
Contact Person: Rana Rajan
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DSP Merrill Lynch Limited

8th Floor, Mafatlal Center

Nariman Point

Mumbai 400 021

Tel: (91 22) 6632 8000

Fax: (91 22) 2204 8518

Website: www.dspml.com

Email: dg. TML_Rights@baml.com
Contact Person: Ankit Jajodia

SEBI Registration No.: INM000011625

HSBC Securities and Capital Markets (India)
Private Limited

52/60, Mahatma Gandhi Road

Fort, Mumbai 400 001

Tel: (91 22) 2268 5555

Fax: (91 22) 2263 1984

Website:
http://www.hsbc.co.in/1/2/corporate/equities-
globalinvestment-banking
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mailto:list.ibdprojectspice@credit-suisse.com

SEBI Registration No: INM000011161 Email: tatamotors.rights@hsbc.co.in
Contact Person; Mayank Jain
SEBI Registration No.: INM000010353

J. P. Morgan India Private Limited

J. P. Morgan Tower, Kalina, Off C. S. T. Road,
Santacruz (East), Mumbai 400 098

Tel: (91 22) 6157 3000

Fax: (91 22) 6157 3911

Website: www.jpmipl.com

Email: tatamotors_rights@jpmorgan.com

Contact Person: Prateeksha Runwal

SEBI Registration No.: INM000002970

Lead Managers to the Issue

ICICI Securities Limited Kotak Mahindra Capital Company Limited
ICICI Centre 27 BKC, C-27, “G” Block

H.T. Parekh Marg Bandra Kurla Complex

Churchgate, Mumbai 400 020 Bandra (East), Mumbai 400 051

Tel : (91 22) 2288 2460 Tel: (91 22) 4336 0000

Fax : (91 22) 2282 6580 Fax: (91 22) 6713 2447

Website: www.icicisecurities.com Website: http://investmentbank.kotak.com
Email: tatamotors.rights@icicisecurities.com Email: tml.rights@kotak.com

Contact Person: Ayush Jain / Manvendra Tiwari Contact Person: Ganesh Rane

SEBI Registration No.: INM000011179 SEBI Registration No.: INM000008704

SBI Capital Markets Limited

202, Maker Tower 'E'

Cuffe Parade

Mumbai 400 005

Tel: (91 22) 2217 8300

Fax: (91 22) 2218 8332

Website: www.shicaps.com

E-mail: tml.rights@sbicaps.com

Contact Person: Kavita Tanwani

SEBI Registration Number: INM000003531

Co-Lead Manager to the Issue

HDFC Bank Limited

Investment Banking Group

Unit No. 401 & 402, 4" floor, Tower B
Peninsula Business Park

Lower Parel, Mumbai 400 013

Tel: (91 22) 3395 8015

Fax: (91 22) 3078 8584

Website: www.hdfcbhank.com

E-mail: tml.rights@hdfcbank.com

Contact Person: Keyur Desai/ Rishi Tiwari
SEBI Registration Number: INM000011252

Legal Advisor to our Company as to Indian law
Amarchand & Mangaldas & Suresh A. Shroff & Co.

Peninsula Chambers
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Peninsula Corporate Park

Ganpatrao Kadam Marg, Lower Parel
Mumbai 400 013

Tel: (91 22) 2496 4455

Fax: (91 22) 2496 3666

Legal Advisor to the GCSLMs, the Lead Managers and Co-Lead Manager as to Indian law
AZB & Partners

24" Floor, Express Towers
Nariman Point

Mumbai 400 021

Tel: (91 22) 6639 6880
Fax: (91 22) 6639 6888

International Legal Advisor to our Company
Sullivan & Cromwell (Hong Kong)

28" Floor

Nine Queen’s Road Central
Hong Kong

Tel: (852) 2826 8688

Fax: (852) 2522 2280

International Legal Advisor to the GCSLMs, the Lead Managers and the Co-Lead Manager
Shearman and Sterling

12/F, Gloucester Tower
The Landmark

15 Queen’s Road Central
Hong Kong

Tel: (852) 2978 8000
Fax: (852) 2978 8099

Statutory Auditor of our Company
Deloitte Haskins & Sells LLP

Indiabulls Finance Centre, 32" Floor

Tower 3 Compound

Elphinstone (W) Mumbai 400 013

Tel: (91 22) 6185 4000

Fax: (91 22) 6185 5380

Firm Registration Number: 117366W/W — 100018

Registrar to the Issue
Link Intime India Private Limited

C-13, Pannalal Silk Mills Compound, L.B.S. Marg
Bhandup (West), Mumbai 400 078

Tel: (91 22) 6171 5400 / 9167779196 /97 /98/ 99
Fax: (91 22) 2596 0329

Website: www.linkintime.co.in

Email: tatamotors.rights@linkintime.co.in
Contact Person: Sachin Achar

SEBI Registration No: INR000004058
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Investors may contact the Registrar or our Company Secretary and Compliance Officer for any pre-Issue/ post-
Issue related matter. All grievances relating to the ASBA process may be addressed to the Registrar, with a copy
to the SCSB, giving full details such as name, address of the applicant, number of Ordinary Shares or ‘A’
Ordinary Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSB
where the CAF, or the plain paper application, as the case may be, was submitted by the ASBA Investors. For
further details on the ASBA process, refer to the details given in the CAF and “Terms of the Issue” beginning on
page 157.

Experts

Our Company has received written consent from the Statutory Auditors, Deloitte Haskins & Sells LLP,
Chartered Accountants to include their name as an “expert” under Section 2(38) read with Section 26 of the
Companies Act, 2013 in this Letter of Offer in relation to their (i) audit reports dated May 29, 2014 on the
audited standalone and audited consolidated financial statements of our Company for Fiscal 2014 provided
under “Financial Statements” beginnning on page 92, and (ii) reports dated February 5, 2015 on the audited
standalone financial results for the nine months ended December 31, 2014 and limited reviewed consolidated
financial results for the nine months ended December 31, 2014 provided under “Financial Statements”
beginning on page 92, and (iii) the tax benefit statement dated March 30, 2015, provided under “Tax Benefit
Statement” on page 72. Further, this consent has not been withdrawn as of the date of this Letter of Offer.

Bankers to the Issue

ICICI Bank Limited HDFC Bank Limited

1% Floor, 122, Mistry Bhavan HDFC Bank Limited, FIG-OPS Department
Dinshaw Vachha Road - Lodha, | Think Techno Campus

Backbay Reclamation, Churchgate 0O-3 Level, next to Kanjurmarg Railway Station
Mumbai 400 020 Kanjurmarg (E), Mumbai 400 042

Tel: (91 22) 2285 9932 Tel: (91 22) 3075 2928

Fax: (91 22) 2261 1138 Fax: (91 22) 2579 9801

Website: www.icicibank.com Website: www.hdfcbank.com

E-mail: rishav.bagrecha@icicibank.com [/ Email: uday.dixit@hdfcbank.com
ipocmg@icicibank.com Contact Person: Uday Dixit

Contact Person: Rishav Bagrecha SEBI Registration No.: INBI00000063

SEBI Registration No: INBI00000004
Underwriters
Citigroup Global Markets India Private Limited DSP Merrill Lynch Limited

1202, 12™ Floor, First International Financial 8th Floor, Mafatlal Center

Center Nariman Point

G-Block Bandra Kurla Complex Mumbai 400 021

Bandra (East), Mumbai 400 051 Tel: (91 22) 6632 8000

Tel: (91 22) 6175 9999 Fax: (91 22) 2204 8518

Fax: (91 22) 6175 9961 Website: www.dspml.com
Website:http://www.online.citibank.co.in/rhtm/citi ~ Email: dg. TML_Rights@baml.com
groupglobalscreenl.htm Contact Person: Ankit Jajodia

E-mail: tata.motors.rights@citi.com SEBI Registration No.: INM000011625

Contact Person: Mitul Shah
SEBI Registration No: INM000010718

Credit Suisse Securities (India) Private Limited = HSBC Securities and Capital Markets (India)
Private Limited
Ceejay House, 9th Floor

Dr. Annie Besant Road 52/60, Mahatma Gandhi Road
Worli, Mumbai 400 018 Fort, Mumbai 400 001

Tel : (91 22) 6777 3906 Tel: (91 22) 2268 1285

Fax: (91 22) 6777 3820 Fax: (91 22) 2263 1984
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Website: www.credit-suisse.com
Email: list.ibdprojectspice@credit-suisse.com
Contact Person: Rana Rajan

J. P. Morgan India Private Limited

J. P. Morgan Tower, Kalina, Off C. S. T. Road,
Santacruz (East), Mumbai 400 098

Tel: (91 22) 6157 3000

Fax: (91 22) 6157 3911

Website: www.jpmipl.com

Email: tatamotors_rights@jpmorgan.com

Contact Person: Prateeksha Runwal

SEBI Registration No.: INM000002970

Kotak Mahindra Capital Company Limited

27 BKC, C-27, “G” Block

Bandra Kurla Complex

Bandra (East), Mumbai 400 051

Tel: (91 22) 4336 0000

Fax: (91 22) 6713 2447

Website: http://investmentbank.kotak.com
Email: tml.rights@kotak.com

Contact Person: Ganesh Rane

SEBI Registration No.: INM000008704

HDFC Bank Limited

Investment Banking Group, Unit No. 401 & 402
4" floor, Tower B, Peninsula Business Park
Lower Parel, Mumbai 400 013

Tel: (91 22) 3395 8015

Fax: (91 22) 3078 8584

Website: www.hdfcbank.com

E-mail: tml.rights@hdfcbhank.com

Contact Person: Keyur Desai/ Rishi Tiwari
SEBI Registration Number: INM000011252

Self Certified Syndicate Banks

Website:
http://www.hsbc.co.in/1/2/corporate/equities-
globalinvestment-banking

Email: tatamotors.rights@hsbc.co.in

Contact Person: Mayank Jain

SEBI Registration No.: INM000010353

ICICI Securities Limited

ICICI Centre, H.T. Parekh Marg

Churchgate, Mumbai 400 020

Tel : (91 22) 2288 2460

Fax : (91 22) 2282 6580

Website: www.icicisecurities.com

Email: tatamotors.rights@icicisecurities.com
Contact Person: Ayush Jain / Manvendra Tiwari
SEBI Registration No.: INM000011179

SBI Capital Markets Limited

202, Maker Tower 'E'

Cuffe Parade

Mumbai 400 005

Tel: (91 22) 2217 8300

Fax: (91 22) 2218 8332

Website: www.shicaps.com

E-mail: tml.rights@sbicaps.com

Contact Person: Kavita Tanwani

SEBI Registration Number: INM000003531

The list of banks that have been notified by SEBI to act as SCSB for the ASBA process is provided on
http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-Intermediaries. Details relating to designated
branches of SCSBs collecting the ASBA application forms are available at the above mentioned link.

Issue Schedule

Issue Opening Date
Last date for receiving requests for SAFs

Issue Closing Date

Date of Allotment (on or about)
Date of credit (on or about)
Date of listing (on or about)

April 17, 2015
April 24, 2015

May 2, 2015
May 13, 2015
May 15, 2015
May 18, 2015
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Attention of the Investors is drawn to the fact that May 1, 2015 is a bank holiday. Further, please note that the
banks will not be operational for the entire day on May 2, 2015, the Issue Closing Date, on account of it being a
Saturday. Investors are advised to ensure that the CAFs are submitted on or before the Issue Closing Date. Our
Company, the GCSLMs, the Lead Managers, the Co-Lead Manager or the Registrar to the Issue will not be
liable for any loss on account of non-submission of CAFs or on before the Issue Closing Date.

Statement of responsibilities

The following table sets forth the inter se allocation of responsibilities for various activities among the
GCSLMs, the Lead Managers and the Co-Lead Manager:

Sr. Activity Responsibility Co-ordinating
No. Lead Manager
1. Capital structuring with relative components and | All Citi

formalities such as type of instruments, etc.
2. Drafting, design and distribution of the offer document. | All Citi

The GCSLMs, Lead Managers and the Co-Lead Manager
shall ensure compliance with stipulated requirements and
completion of prescribed formalities (including
finalisation of Letter of Offer) with Stock Exchanges and
SEBI

3. Selection of various agencies connected with the Issue, | All Citi
namely Registrar to the Issue, Escrow Collection Banks,
printers and advertising agency.

4, Drafting and approval of all publicity material including | All Citi
statutory  advertisements, corporate  advertisements,
brochures, corporate films, etc.

5. Marketing of the Issue, which will cover, inter alia:

e Formulating international institutional marketing | All Citi
strategy
e Finalising road show market presentation All Citi
e Finalising the list and division of investors for one- | All Citi
on-one meetings
e Formulating domestic institutional / retail marketing | All Citi
strategy
6. Liasing with the Stock Exchanges and SEBI, including for | All Citi

obtaining in-principle approval and completion of
prescribed formalities with the Stock Exchanges and SEBI
7. Post-1ssue activities, which shall involve essential follow- | All Citi
up steps including finalisation of basis of allotment, listing
of instruments and dispatch of certificates and refunds,
with the various agencies connected with the post-Issue
activities such as Registrar to the Issue, Escrow Collection
Banks and the bank handling refund business.

Monitoring Agency

Our Company has appointed HDFC Bank, as the monitoring agency to monitor the utilization of the Net
Proceeds in terms of Regulation 16 of the SEBI Regulations.

Credit Rating

As the Issue is of Ordinary Shares and ‘A’ Ordinary Shares, there is no requirement of credit rating for this
Issue.

Appraising Entity

None of the purposes for which the Net Proceeds are proposed to be utilised have been financially appraised by
any banks or financial institution or any other independent agency.
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Book Building Process
As the Issue is a rights issue, the Issue shall not be made through the book building process.
Minimum Subscription

If our Company does not receive the minimum subscription of 90% of the Issue of the Ordinary Shares and ‘A’
Ordinary Shares, on an aggregate basis, including the devolvement obligation of the Underwriters, our Company
shall refund the entire subscription amount received within 15 days from the Issue Closing Date. If there is delay
in the refund of the subscription amount by more than eight days after our Company becomes liable to pay the
subscription amount (i.e. 15 days after the Issue Closing Date), our Company shall pay interest for the delayed
period, as prescribed under applicable laws.

Debenture trustee
This being an issue of Ordinary Shares and ‘A’ Ordinary Shares, a debenture trustee is not required.

The Company has entered into the Underwriting Agreement with the Underwriters. In terms of the
Underwriting Agreement, the Underwriters at the request of the Company have agreed to underwrite the
Ordinary Shares and ‘A’ Ordinary Shares offered through this Issue up to a maximum of ¥ 4,500 crore as given
in the table below. In terms of the Underwriting Agreement, the Underwriters, shall and subject to the Assured
Subscription being brought in by the Promoter be responsible for bringing in any shortfalls at the Issue Price

Underwriter Underwriter’s Commitments Underwriting fees
(In X crore) (%)
Ordinary Shares ‘A’ Ordinary Total
Shares

Citigroup Global 615 75 690 0.75
Markets India Private
Limited
Credit Suisse 615 75 690 0.75
Securities India
Private Limited
DSP Merrill Lynch 615 75 690 0.75
Limited
HSBC Securities and 615 75 690 0.75
Capital Markets
(India) Private
Limited
J.P Morgan India 615 75 690 0.75
Private Limited
ICICI Securities 310 40 350 0.50
Limited
Kotak Mahindra 310 40 350 0.50
Capital Company
Limited
SBI Capital Markets 310 40 350 0.50
Limited
HDFC Bank Limited 0.22 0.03 0.25 0.50
TOTAL 4,005.22 495.03 4500.25

Note: The obligations of each Underwriter mentioned above are several and not joint.

The Underwriting Agreement also provides that if an Underwriter defaults, then the purchase amounts of non-
defaulting Underwriters may be increased or the offering may be terminated.

In the opinion of the Board of Directors, the resources of the Underwriters are sufficient to enable them to
discharge their underwriting obligations in full.
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Our Company has agreed that, for a period of 90 days from the date of listing of the Securities, our Company
will not, without the prior written consent of the Underwriters, issue any Securities or any securities convertible
into or exercisable or exchangeable for the Securities or publicly announce any intention to do so during the
aforesaid period. However, our Company may, issue securities on account of conversion of financial
instruments outstanding as of March 30, 2015 in connection with the Issue.

The Promoter has also agreed that, in case of devolvement on the Underwriter in excess of 40% of the Securities
offered in the Issue, it shall not, for a period of 90 days from the date of listing of the Securities offered in the
Issue, without the prior written consent of the Underwriters, (a) directly or indirectly, sell or otherwise transfer
or dispose of any Ordinary Shares or ‘A’ Ordinary Shares held by the Promoter as of the date of the listing of
the Securities (the “Locked-in Shares”) or publicly announce an intention with respect to any of the foregoing;
(b) enter into any swap or any other agreement or any transaction that transfers, in whole or in part, directly or
indirectly, any of the economic consequences of ownership of the Locked-in Shares or publicly announce an
intention to enter into any such transaction, whether any such swap or transaction described in (a) or (b) hereof
is to be settled by delivery of Locked-in Shares in cash or otherwise.

Our Company has agreed to indemnify the Underwriters against certain liabilities. The Underwriters have
agreed not to sell the devolved Ordinary Shares and ‘A’ Ordinary Shares subscribed for by the Underwriters as
part of the Rights Offering outside of India.

The Underwriters have also agreed not to enter into any hedge, short-sale or similar transaction with respect to
Ordinary Shares, the ‘A’ Ordinary Shares, the ADSs or any related rights, during the period from March 26,
2015 until the Allotment Date.

The Underwriters and their respective affiliates are full service financial institutions engaged in various
activities, which may include sales and trading, commercial and investment banking, advisory, investment
management, investment research, principal investment, hedging, market making, brokerage and other financial
and non-financial activities and services.

Certain of the Underwriters or their respective affiliates have, from time to time, performed, and may in the
future perform, various financial advisory, investment banking, commercial banking of other services for us, for
which they received or will receive customary fees and expenses.

In the ordinary course of their various business activities, the Underwriters or their respective affiliates, officers,
directors and employees may purchase, sell or hold a broad array of investments and actively trade securities,
derivatives, loans, commaodities, currencies, credit default swaps and other financial instruments for their own
account and for the accounts of their customers, and such investment and trading activities may involve or relate
to our assets, securities and / or instruments (directly, as collateral securing other obligations or otherwise) and /
or persons and entities with relationships with us. The underwriters or their respective affiliates may also
communicate independent investment recommendations, market colour or trading ideas and / or publish or
express independent research views in respect of such assets, securities or instruments and may at any time hold,
or recommend to clients that they should acquire, long and / or short positions in such assets, securities and
instruments.

Principal Terms of Loans and Assets charged as security

For details in relation to the principal terms of loans and assets charged as security in relation to our Company,
see “Financial Statements” on page 92.
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CAPITAL STRUCTURE

The share capital of our Company as on the date of this Letter of Offer is as set forth below:

(in Zcrore, except share data)

Aggregate Value
at Face Value

Aggregate Value
at Issue Price

1 AUTHORISED SHARE CAPITAL

3,50,00,00,000 Ordinary Shares of X 2 each 700.00 NA

1,00,00,00,000 ‘A’ Ordinary Shares of X 2 each 200.00 NA

30,00,00,000 Preference Shares of X 100 each 3,000.00 NA
2 ISSUED CAPITAL BEFORE THE ISSUE 643.788

2,73,71,97,592 Ordinary Shares 547.44 NA

48,22,06,515 ‘A’ Ordinary Shares 96.44 NA
3 | SUBSCRIBED AND PAID-UP CAPITAL BEFORE THE 643.780@ NA

ISSUE

2,73,67,13,122 Ordinary Shares 547.38 W€ NA

48,19,66,945 ‘A’ Ordinary Shares 96.409 NA
4 PRESENT ISSUE® IN TERMS OF THIS LETTER OF 35.42 7,497.99

OFFER

Up to 15,06,44,759 Ordinary Shares 30.12 6,779.01

Up to 2,65,30,290 ‘A’ Ordinary Shares 5.30 718.97
5 ISSUED CAPITAL AFTER THE ISSUE

679.32

2,88,78,42,351 Ordinary Shares 577.57 NA

50,87,36,805 ‘A’ Ordinary Shares 101.75 NA
6 SUBSCRIBED AND PAID-UP CAPITAL AFTER THE 679.179

ISSUE

2,88,73,57,881 Ordinary Shares 577.47% NA

50,84,97,235 ‘A’ Ordinary Shares 101.70 NA
SECURITIES PREMIUM ACCOUNT (in X crore)
Before the Issue 11,683.09
After the Issue 19,145.64

)

@

®

The call money in respect of 13,746 ordinary shares of our Company of face value ¥10 each is currently outstanding.

For further details, see “Capital Structure” on page 51.

The entitlements to 4,84,470 Ordinary Shares and 2,39,570 ‘A’ Ordinary Shares are subject matters of various suits
filed in the courts / forums by third party for which final order is awaited and hence kept in abeyance.

The Issue has been authorised by a resolution of our Board passed at its meetings held on (a) January 27, 2015
pursuant to Section 62 of the Companies Act, 2013; and (b) March 25, 2015. Further, the issue of ‘A’ Ordinary Shares
has also been authorised by a resolution dated March 3, 2015 of the shareholders of our Company passed through
postal ballot in terms of Rule 4(1)(b) of the Companies (Share Capital and Debentures) Rules, 2014.

*The figures have been rounded off.

Notes to the Capital Structure

1.

A

(i)

Shareholding Pattern of our Company

Shareholding Pattern of the Ordinary Shares of our Company as per the last filing with the

Stock Exchanges

The shareholding pattern of the Ordinary Shares of our Company as on December 31, 2014, is as

follows:
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Total Shareholding as a % of

Shares pledged or otherwise

Total No. of
Category of No. of Total No. of | Shares held in libialiNoRoiEhanes encumbe'rAeSda % of
Shareholder Shareholders Shares Dematerialized | As a % of As a % of Number of total N; of
Form (A+B) (A+B+C) Shares shareé

(A) Shareholding of
Promoter and Promoter
Group
(1) Indian
Bodies Corporate 9| 937,781,325 937,781,325 43.52 34.27 61,400,000 6.55
Any Others (Specify) 4 1,774,880 1,774,880 0.08 0.06 0 0.00
Trusts 4 1,774,880 1,774,880 0.08 0.06 0 0.00
Sub Total 13| 939,556,205 939,556,205 43.60 34.33 61,400,000 6.54
(2) Foreign
Total shareholding of
Promoter and 13| 939,556,205 939,556,205 43.60 34.33 61,400,000 6.54
Promoter Group (A)
(B) Public Shareholding
(1) Institutions
Mutual Funds / UTI 271| 60,789,361 60,700,631 2.82 2.22 0 0.00
Financial Insttutions / 192| 4,504,987 4,288,647 0.21 0.17 0 0.00
Central Government /
State Government(s) 7 2,038,825 24,920 0.09 0.07 0 0.00
Insurance Companies 174| 233,689,761 233,688,211 10.84 8.54 0 0.00
Foreign Institutional 917| 677,621,352| 677,574,527 31.44 2476 0 0.00
Investors
Any Others (Specify) 61| 36,695,855 36,695,855 1.70 1.34 0 0.00
Foreign Bodies DR 3| 11,018,391 11,018,391 0.51 0.40 0 0.00
Foreign Institutional
Investors - DR 1 2,213 2,213 0.00 0.00 0 0.00
Foreign Nationals - DR 1 991 991 0.00 0.00 0 0.00
Foreign Portfolio 56| 25,674,260 25,674,260 1.19 0.94 0 0.00
Investor ( Corporate)
Sub Total 1,622|1,015,430,141| 1,012,972,791 47.12 37.10 0 0.00
(2) Non-Institutions
Bodies Corporate 2,407 12,036,278 11,387,133 0.56 0.44 0 0.00
Individuals
Individual shareholders
holding nominal share 358,672 160,282,795 132,957,475 7.44 5.86 0 0.00
capital up to Rs. 1 lakh
Individual shareholders
holding nominal share
capital in excess of Rs. 1 63 8,251,104 7,253,289 0.38 0.30 0 0.00
lakh
Any Others (Specify) 9,907 19,482,049 16,191,429 0.90 0.71 0 0.00
Non Resident Indians 9,174 10,607,845 7,319,465 0.49 0.39 0 0.00
Clearing Members 660 3,684,350 3,684,350 0.17 0.13 0 0.00
Trusts 66 4,618,305 4,616,555 0.21 0.17 0 0.00
Overseas Corporate
Bodies 3 490 0 0.00 0.00 0 0.00
Foreign Corporate
Bodies 4 571,059 571,059 0.03 0.02 0 0.00
Sub Total 371,049 200,052,226 167,789,326 9.28 7.31 0 0.00
Total Public
shareholding (B) 372,671|1,215,482,367 1,180,762,117 56.40 44.41 0 0.00
Total (A)+(B) 372,684(2,155,038,572|  2,120,318,322 100.00 78.75 61,400,000 2.85
(C) Shares held by
Custodians and against
which Depository 0 0 0 0.00 0.00 0 0.00
Receipts have been
issued
(1) Promoter and 0 0 0 0.00 0.00 0 0.00
Promoter Group
(2) Public 4| 581,674,550 581,653,550 0.00 21.25 0 0.00

Sub Total 4| 581,674,550 581,653,550 0.00 21.25 0 0.00
Total (A)+(B)+(C) 372,688(2,736,713,122|  2,701,971,872 0.00 100.00 61,400,000 224

Notes:

1. For determining public shareholding for the purpose of Clause 40A.
2. For definitions of Promoter and Promoter Group, refer to Clause 40A.
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3. Public shareholding.

4. In Voting Pattern each ‘A" Ordinary Shareholder is entitled to one vote for every ten ‘A’ Ordinary Shares held.

5. TATA AIG Life Insurance Company Ltd (Formerly known as Tata AIG Life Insurance Company Limited) is not considered part of Promoter Group
holds 4,624,336 Ordinary Shares representing 0.17% of the paid-up Ordinary Share Capital. Accordingly, their holding is included under Public
Shareholding under the head "Institutions" Insurance Companies.

6. Each ADR/GDR represents five underlying shares of X 2 each.

(i) Statement showing shareholding of Ordinary Shares including shares, warrants and convertible

securities of persons belonging to the category “Promoter and Promoter Group” as on December 31,
2014:
Sr. Name of the Details of Shares held Encumbered shares (*) Details of warrants Details of convertible Total
No. Shareholder securities shares
No. of Shares As a % (including
held of grand underlying
total shares
(A)+(B)+ assuming
©) As a % of Atso?atl% Numbe As a % full
grand Nulales P s i total conversion
Asa total of of SRR number of of
No percen (A)+(B)+( convertible warrants
warrant warrant ble oo
tage C) of sub- s held s of the ST securities and
clause - es held of the convertible
(@) ) same class | securities)
class as a % of
diluted
share
capital
1 | TataSons Ltd 02333345 | 2566 | P00 | g7 2.24 0 0.00 0 0.00 25.66
2 Tata Steel Ltd 151,687,515 5.54 0 0.00 0.00 0 0.00 0 0.00 5.54
3 Tata Industries Ltd 68,436,485 2.50 0 0.00 0.00 0 0.00 0 0.00 2.50
Tata Investment
4 Corporation Ltd 10,025,000 0.37 0 0.00 0.00 0 0.00 0 0.00 0.37
5 | Cpyertinvestments 2,923,610 0.11 0| o000 0.00 0 0.00 0 0.00 0.11
6 Tata Chemicals Ltd 1,863,705 0.07 0 0.00 0.00 0 0.00 0 0.00 0.07
7 Sir Ratan Tata Trust 859,200 0.03 0 0.00 0.00 0 0.00 0 0.00 0.03
8 ?'rrugorab“ Tata 808,960 0.03 0 0.00 0.00 0 0.00 0 0.00 0.03
g | Af-Taab Investment 338,525 0.01 o| o000 0.00 0 0.00 0 0.00 0.01
Company Ltd
Tata Global

10 Beverages Ltd 116,665 0.00 0.00 0.00 0.00 0 0.00 0.00

11 | JRD Tata Trust 105,280 0.00 0 0.00 0.00 0 0.00 0 0.00 0.00

12 | Simto Investment 56,475 0.00 0 0.00 0.00 0 0.00 0 0.00 0.00
Company Ltd

13 #‘:‘Sg{ Tata Memorial 1,440 0.00 0 0.00 0.00 0 0.00 0 0.00 0.00

Total 939,556,205 34.33 61’400’08 6.54 2.24 0 0.00 0 0.00 34.33

(*) The term encumbrance has the same meaning as assigned to it in regulation 28(3) of the SAST Regulations, 2011.

(iii) Statement showing shareholding of Ordinary Shares including shares, warrants and convertible
securities of persons belonging to the category “Public” and holding more than 1% of the total number
of Ordinary Shares as on December 31, 2014:
Details of warrants Details of convertible | Total shares
securities (including
underlying
shares
assuming
SrErEs s PEEYE 0/2 V:Irt (f:Lcj)Ir:version
Sl. No AT e N @] i Number of Lol sl e nurr?bzr of | of warrants
T Shareholder Shares held | Total No. warrants number of convertible convertible | and
@ SIEITES held O\év;gz;rtie Sec#erl'é'es securities of | convertible
i the same securities)
class as a % of
diluted
share
capital
Life Insurance
1 Corporation of 89,847,555 3.28 0 0.00 0 0.00 3.28
India
ICICI
2 Prudential Life 38,498,902 141 0 0.00 0 0.00 141
Insurance
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SI. No Name of the No. of Sharesas | Details of warrants Details  of  convertible | Total shares
o Shareholder | Shares held % of securities (including
Company Ltd
Total 128,346,457 4.69 0 0.00 0 0.00 4.69
(iv) Statement showing holding of Ordinary Shares including shares, warrants and convertible securities of
persons (together with Persons Acting in Concert) belonging to the category “Public” and holding more
than 5% of the total number of Ordinary Shares as on December 31, 2014:
Sl. No. Name(s)  of | No. of | Shares as | Details of warrants Details  of convertible | Total
the Shares % of Total securities shares
shareholder(s) No. of | Number of | As a % | Number of | % w.r.t | (including
and the Shares warrants total convertible total underlying
Persons number of | securities number of | shares
Acting in warrants of | held convertible assuming
Concert the same securities of | full
(PAC)  with class the same | conversion
them class of warrants
and
convertible
securities)
as a % of
diluted
share
capital
1 Nil 0 0.00 0 0.00 0 0.00 0.00
Total 0 0.00 0 0.00 0 0.00 0.00
(v) Statement showing details of DRs:
No. of Shares Shares Underlying
Sr. No Type of Outstanding DR (ADRs, No. of Outstanding Uﬁderl in Outstanding DRs as
S GDRs, SDRs, etc.) DRs Outstandi% gDRs 9% of Total No. of
g Shares
1 | Sobank N Aas Depository for 116,326,038 581,630,190 21.25
5 Citibank N A as Depository for 8,872 44360 0.00
GDR
Total 116,334,910 581,674,550 21.25
(vi) Statement showing holding of DRs, where underlying shares held by 'promoter / promoter group' are in
excess of 1% of the total number of shares.
Type of Shares Underlyin
ype No. of Shares cerying
Outstanding DR . Outstanding DRs
Sr. No. Name of the DR Holder Underlying T
(ADRs, GDRs, Outstandina DRs | 52 % of Total No.
SDRs, etc.) g of Shares
1 Nil Nil 0.00 0.00
Total 0.00 0.00
B. ‘A’ Ordinary Shareholding Pattern of our Company as per the last filing with the Stock
Exchanges
0] The ‘A’ Ordinary Shareholding pattern of our Company as on December 31, 2014, is as follows:
Total No. of Total Shari:\(;)lg}r;ghfﬁ :15 % of Total | Shares ;Jelsggsqdb::ecgherwise
Cat f Sharehold No. of Total No. of | Shares held in - As 2% of
ategory ot shareholder Shareholders| Shares |Dematerialized As 2% of (A+B As a % of Number of t :?Noof
Form SEUEI( ) (A+B+C) Shares Osaharséo
(A) Shareholding of Promoter and Promoter
Group
(1) Indian
Bodies Corporate 4| 2,478,587 2,478,587 0.51 0.51 0 0.00
Sub Total 4| 2,478,587 2,478,587 0.51 0.51 0 0.00
(2) Foreign
Total shareholding of Promoter and Promoter 4 2,478,587 2,478,587 0.51 0.51 0 0.00
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Total No. of Total Shareholding as a % of Total | Shares pledged or otherwise
No. of Total No. of | Shares heid in ) CIHElENES BT 37
. . 0,
BT G 257 Shareholders| Shares [Dematerialized As a % of (A+B) As a % of Number of tﬁtsa?NA; Ooff
Form © (A+B+C) Shares .
shares
Group (A)
(B) Public Shareholding
(1) Institutions
Mutual Funds / UTI 122| 109,844,747 109,844,747 22.79 22.79 0 0.00
Financial Institutions / Banks 5| 1,184,596 1,184,596 0.25 0.25 0 0.00
Central Government / State Government(s) 2 1,445,391 1,445,391 0.30 0.30 0 0.00
Insurance Companies 5| 3,100,048 3,100,048 0.64 0.64 0 0.00
Foreign Institutional Investors 227| 294,667,045 294,667,045 61.14 61.14 0 0.00
Qualified Foreign Investor 1 298 298 0.00 0.00 0 0.00
Any Others (Specify) 16| 13,472,157 13,472,157 2.80 2.80 0 0.00
Foreign Portolio Investor ( Corporate) 16| 13,472,157 13,472,157 2.80 2.80 0 0.00
Sub Total 378| 423,714,282 423,714,282 87.91 87.91 0 0.00
(2) Non-Institutions
Bodies Corporate 1,052| 11,847,351 11,847,166 2.46 2.46 0 0.00
Individuals
Ind[VlduaI shareholders holding nominal share 60,898 28.073,677 27,833,198 582 582 0 0.00
capital up to Rs. 1 lakh
Ind[VldyaI shareholders holding nominal share 60| 12,850,069 12,850,069 267 267 0 0.00
capital in excess of Rs. 1 lakh
Any Others (Specify) 1,763| 3,002,979 2,999,409 0.62 0.62 0 0.00
Non Resident Indians 1,345 1,602,735 1,599,165 0.33 0.33 0 0.00
Clearing Members 407 1,162,691 1,162,691 0.24 0.24 0 0.00
Trusts 11 237,553 237,553 0.05 0.05 0 0.00
Sub Total 63,773| 55,774,076 55,529,842 11.57 11.57 0 0.00
Total Public shareholding (B) 64,151| 479,488,358 479,244,124 99.49 99.49 0 0.00
Total (A)+(B) 64,155( 481,966,945 481,722,711 100.00 100.00 0 0.00
(C) Shares held by Custodians and against
which Depository Receipts have been issued 0 0 0 0.00 0.00 0 0.00
(1) Promoter and Promoter Group 0 0 0 0.00 0.00 0 0.00
(2) Public 0 0 0 0.00 0.00 0 0.00
Sub Total 0 0 0 0.00 0.00 0 0.00
Total (A)+(B)+(C) 64,155 481,966,945 481,722,711 0.00 100.00 0 0.00
Notes:
1. For determining public shareholding for the purpose of Clause 40A
2. For definitions of Promoter and Promoter Group, refer to Clause 40A
3. Public shareholding.
(i) Statement showing shareholding of ‘A’ Ordinary Shares including shares, warrants and convertible
securities of persons belonging to the category “Promoter and Promoter Group” as on December 31,
2014:
Sr. Name of the Shareholder Details of Shares held Encumbered shares (*) Details of warrants Details of Total
No. convertible shares
securities (including
underlyin
g shares
assuming
full
conversio
n of
warrants
and
convertibl
e
securities)
as a % of
diluted
share
capital
No. of Shares Asa% Asa %
held of Asa% total
(A)+(B As a total il ey I G convert
r of of conver "
)+(C) No percentag (A)+(B)+( . ible
warran warrant tible L
€ C)ofsub- | i perg softhe | securiti | SSCUMU
clause o es held es of
)(a) the
class
same
class
1 Tata Sons Ltd 1,995,907 0.41 0 0.00 0.00 0 0.00 0 0.00 0.41
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Sr. Name of the Shareholder Details of Shares held Encumbered shares (*) Details of warrants Details of Total
No. convertible shares
securities (including
underlyin
g shares
assuming
full
conversio
n of
warrants
and
convertibl
e
securities)
as a % of
diluted
share
capital
No. of Shares Asa% Asa %
held of total
grand As a % of Atso?a:ﬁ NUGile numbe
total grand N r of
umbe number r of
(A)+(B Asa total Sl ai CET convert
)+(C) No percentag (A)+(B)+( 5 ible
warran warrant tible o
e C) of sub- ts held fth T securiti
clause e BEriE secﬁr;g es of
same es he
0@ class sg::e
class
Ewart Investments
2 Ltd 417,655 0.09 0 0.00 0.00 0 0.00 0 0.00 0.09
AF-Taab Investment
3 48,360 0.01 0 0.00 0.00 0 0.00 0 0.00 0.01
Company Ltd
Tata Global
4 16,665 0.00 0 0.00 0.00 0 0.00 0 0.00 0.00
Beverages Ltd
Total 2,478,587 0.51 0 0.00 0.00 0 0.00 0 0.00 0.51
(*) The term encumbrance has the same meaning as assigned to it in regulation 28(3) of the SAST Regulations, 2011.
(iii) Statement showing shareholding of ‘A’ Ordinary Shares including shares, warrants, convertible
securities of persons belonging to the category “Public” and holding more than 1% of the total number
of ‘A’ Ordinary Shares as on December 31, 2014:
Details of warrants Details of convertible securities | Total shares
(including
underlying
shares
As a % total % w.r.t total assuming full
SI. No Name of the No. of Nur:fber number of S)T]T:ﬁirb?z number of conversion of
T Shareholder Shares held Shares as T warrants of oo convertible warrants and
% of held the same held securities of convertible
Total No. class the same class | securities) as
of Shares a % of
diluted share
capital
HSBC Global
Investment Funds Alc
1 HSBC GIF Mauritius 25,128,664 5.21 0 0.00 0 0.00 5.21
Limited
Matthews Asia
2 Dividend Fund 24,859,606 5.16 0 0.00 0 0.00 5.16
HDFC Trustee
3 Company Ltd - HDFC 19,611,750 4.07 0 0.00 0 0.00 4.07
Equity Fund
4 Copthall Mauritius 17,063,007 354 0 0.00 0 0.00 354
Investment Ltd
Goldman Sachs
5 (Singapore) Pte 16,122,409 3.35 0 0.00 0 0.00 3.35
HDFC Trustee
6 Company Ltd -HDFC 14,457,057 3.00 0 0.00 0 0.00 3.00
Top 200 Fund
7 Government of 10,390,202 2.16 0 0.00 0 0.00 216
Singapore
Franklin Templeton
8 Investments Eunds 10,350,000 2.15 0 0.00 0 0.00 2.15
9 Government Pension 9,295,233 1.93 0 0.00 0 0.00 193
Fund Global
Swiss Finance
10 Corporation (Mauritius) 9,142,951 1.90 0 0.00 0 0.00 1.90
Ltd
Merrill Lynch Capital
11 Markets Espana S A S 8,254,942 1.71 0 0.00 0 0.00 1.71
V
12 Skagen Global 8,041,456 1.67 0 0.00 0 0.00 1.67
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Sl. No. Name of the No. of Details of warrants Details of convertible securities | Total shares
Verdipapirfond
13 SBI Magnum Taxgain 8,000,000 166 0 0.00 0 0.00 166
Scheme
Eastspring Investments
14 India Equity Open Ltd 6,846,182 1.42 0 0.00 0 0.00 1.42
HDFC Trustee
15 Company Ltd - HDFC 6,685,418 1.39 0 0.00 0 0.00 1.39
Tax Saver Fund
Nordea Emerging
16 Market Equities Fund 6,322,892 1.31 0 0.00 0 0.00 1.31
D E Shaw Oculus
17 Investments Bi-Fi 1 5,882,347 1.22 0 0.00 0 0.00 1.22
Mauritius Ltd
HDFC Trustee
18 Company Ltd - HDFC 5,341,965 111 0 0.00 0 0.00 111
Prudence Fund
Morgan Stanley Asia
19 (Singapore) PTE 4,981,650 1.03 0 0.00 0 0.00 1.03
Total 216,777,731 44.98 0 0.00 0 0.00 44.98
(iv) Statement showing holding of ‘A’ Ordinary Shares including shares, warrants, convertible securities of
persons (together with Persons Acting in Concert) belonging to the category “Public” and holding more
than 5% of the total number of ‘A’ Ordinary Shares as on December 31, 2014:
Name(s) of the Shares as Details of warrants Details  of  convertible | Total shares
shareholder(s) and securities (including
Sl 5 No. of % of :
the Persons Acting underlying
No. . Shares Total No.
in Concert (PAC) of Shares shares
with them assuming
full
conversion
As a % %:(nlé'l’.t of warrants
total Number of number of and
Number of | number of | convertible convertible convertible
warrants warrants securities securities of securities)
of the held the same as a % of
same class class diluted
share
capital
HSBC Global
Investment Funds A/c
1 HSBC GIF Mauritius 25,128,664 5.21 0 0.00 0 0.00 5.21
Limited
Matthews Asia
2 Dividend Fund 24,859,606 5.16 0 0.00 0 0.00 5.16
Total 49,988,270 10.37 0 0.00 0 0.00 10.37
(V) Statement showing details of DRs:
No. of Shares Shares Underlying
Sl Type of Outstanding DR (ADRs, No. of Outstanding Uﬁ derlying Outstanding DRs as
0,
No. GDRs, SDRs, etc.) DRs Outstanding DRs % of Total No. of
Shares
1 Nil Nil 0.00 0.00
Total 0.00 0.00
(vi) Statement showing holding of DRs, where underlying shares held by Promoter / Promoter Group are in
excess of 1% of the total number of shares.
No. of Shares Shares Underlying
Sl Type of Outstanding DR (ADRs, No. of Outstanding Uﬁderl in Outstanding DRs as
No. GDRs, SDRs, etc.) DRs ying % of Total No. of
Outstanding DRs
Shares
1 Nil Nil 0.00 0.00
Total 0.00 0.00

Except as stated below, no Securities have been acquired by the Promoter or members of the Promoter
Group in the year immediately preceding the date of filing of this Letter of Offer with the Designated

Stock Exchange.
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10.

11.

Ordinary Shares

Name of the | Date of the | Number of Ordinary | Nature of the

Promoter / Promoter | transaction Shares Transaction

Group entity

Tata Steel Limited May 23, 2014 147,810,695 Acquisition pursuant to
scheme of

amalgamation  which
received the approval of
the Stock Exchanges /
SEBI on May 23, 2014

None of the Securities held by any of the shareholders of our Company are locked in.
Subscription to the Issue by the Promoter and Promoter Group

The Promoter of our Company, Tata Sons Limited, by way of its letter dated March 30, 2015 has
undertaken to subscribe, on its own account, to the full extent of its Rights Entitlement in the Issue.

Further, the Promoter has also confirmed that it will subscribe to the Rights Entitlement of, Sir Dorabji
Tata Trust, Lady Tata Memorial Trust, Sir Ratan Tata Trust and JRD Tata Trust (collectively, the
“Trusts”), which are members of the Promoter Group, that may be renounced in favour of the
Promoter since subscription to their respective Rights Entitlement would not be covered under the
category of eligible investments under the provisions of the Bombay Public Trusts Act, 1950, as
amended. Such renunciation of the Rights Entitlement by the Trusts to the Promoter would not be
considered as “renunciation” for the purposes of Regulation 10(4)(b)(i) of Takeover Regulations as the
Trusts are not permitted to subscribe to their Rights Entitlement in terms of the Bombay Public Trusts
Act, 1950. Such subscription by the Promoter to Ordinary Shares and ‘A’ Ordinary Shares in this Issue
to the extent of the Rights Entitlements renounced in its favour by the Trusts shall be exempt from
open offer requirements in terms of Regulation 10(4)(b) of the Takeover Regulations.

The acquisition of Securities by the Promoter and members of the Promoter Group shall not result in a
change of control of the management of our Company. Our Company is in compliance with Clause
40A of the Listing Agreement and will continue to comply with the minimum public shareholding
requirements pursuant to the Issue.

The Issue being a rights issue, as per Regulation 34(c) of the SEBI Regulations, the requirements of
promoter’s contribution and lock-in are not applicable.

Our Company does not have any employee stock option scheme or employee stock purchase scheme.

Our Company has not undertaken any public issue in the three years immediately preceding the date of
this Letter of Offer.

There are no outstanding warrants, options or rights to convert debentures, loans or other instruments
convertible into the Ordinary Shares or ‘A’ Ordinary Shares as on the date of filing of this Letter of
Offer.

There will be no further issue of capital whether by way of issue of bonus shares, preferential
allotment, rights issue or in any other manner during the period commencing from submission of this
Letter of Offer with the Stock Exchanges and up to a period of six months from the Issue Opening
Date.

The ex-rights price of the Ordinary Shares and ‘A’ Ordinary Shares as per regulation 10(4)(b) of the
Takeover Regulations is X 550.94 and X 346.46, respectively.

If our Company does not receive the minimum subscription of 90% of the Issue of the Ordinary Shares
and ‘A’ Ordinary Shares, on an aggregate basis, including the devolvement obligations of the
Underwriters, our Company shall refund the entire subscription amount received within 15 days from
the Issue Closing Date. If there is delay in the refund of the subscription amount by more than eight
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12.

13.

days after our Company becomes liable to pay the subscription amount (i.e. 15 days after the Issue
Closing Date), our Company shall pay interest for the delayed period, as prescribed under applicable
laws.

At any given time, there shall be only one denomination, each of the Ordinary Shares and ‘A’ Ordinary
Shares, of our Company.

All ‘A’ Ordinary Shares are fully paid-up and there are no partly paid-up ‘A’ Ordinary Shares as on the
date of this Letter of Offer. Except as disclosed below, all Ordinary Shares are fully paid-up and there
are no partly paid-up Ordinary Shares as on the date of this Letter of Offer.

The call money in respect of 13,746 ordinary shares of our Company of face value X 10 each pertaining
to 55 folios of Harshad Mehta group, which were allotted pursuant to a rights issue undertaken by our
Company in 1991, is currently outstanding (the “Partly-Paid Shares”). Our Company undertook a
bonus issue in 1995 and the bonus shares issued by our Company against the Partly- Paid Shares have
been currently held in abeyance. Our Company issued a notice of forfeiture to the office of the
custodian of these shares directing them to pay the call money in respect of the Partly-Paid Shares on or
before December 31, 1998. However, the office of the custodian informed our Company that the
Partly-Paid Shares cannot be forfeited and that the office of the custodian is in the process of
approaching the special court for release of call money in respect of the Partly-Paid Shares along with
interest. Since the matter is under the consideration of the special court, our Company is not in a
position to ensure that the Partly-Paid Shares are made fully paid up prior to the Issue. Pursuant to an
application made by our Company, SEBI has through its letter dated March 18, 2015 granted
exemption from strict enforcement of Regulation 4(2)(f) of the SEBI Regulations to the Issue.

For further details on the terms of the issue, see “Terms of the Issue” on page 157.
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OBJECTS OF THE ISSUE

Our Company proposes to utilise the Net Proceeds from the Issue towards funding of the following objects:

1. Funding capital expenditure towards plant and machinery;

2. Funding expenditure relating to research and product development;

3. Repayment, in full or part, of certain long term and short term borrowings availed by our Company;
and

4, General corporate purposes.

The objects set out in the Memorandum of Association enable our Company to undertake our existing activities
and the activities for which the funds are being raised by our Company through this Issue.

Issue Proceeds

The details of the Issue Proceeds are set forth in the following table:

Particulars Amount (in X crore)
Gross Proceeds from the Issue 7,498.00
(Less) Issue related expenses 70.00
Net Proceeds from the Issue 7,428.00

Requirement of funds and utilisation of Net Proceeds

The proposed utilisation of the Net Proceeds is set forth in the table below:

Particulars Amount (in X crore)
Funding capital expenditure towards plant and machinery 500.00
Funding expenditure relating to research and product development 1,500.00
Repayment, in full or part, of certain long term and short term borrowings 4,000.00
availed by our Company
General corporate purposes 1,428.00
Total 7,428.00

Schedule of deployment

We propose to deploy the Net Proceeds for the aforesaid purposes in accordance with the estimated schedule of
implementation and deployment of funds set forth in the table below.

(in Tcrore)
Particulars Amount proposed to be Estimated
funded from the Net Utilization in
Proceeds Fiscal 2016
Funding capital expenditure towards plant and machinery 500.00 500.00
Funding expenditure relating to research and product 1,500.00 1,500.00
development
Repayment, in full or part, of certain long term and short term 4,000.00 4,000.00
borrowings availed by our Company
General corporate purposes 1,428.00 1,428.00
Total 7,428.00 7,428.00

As indicated above, our Company proposes to deploy the entire Net Proceeds towards the objects as described
herein during Fiscal 2016. However, if the Net Proceeds are not completely utilised for the objects stated above
by the Fiscal 2016 due to factors such as (i) economic and business conditions; (ii) change in competitive
intensity; (iii) commercial considerations; (iv) change in business strategy; and (v) regulatory changes, the same
would be utilised (in part or full) in Fiscal 2017 or a subsequent period as may be determined by our Company
in accordance with applicable law.
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The funds deployment, other than for repayment of certain of our borrowings, described herein is based on
management estimates, current circumstances of our business and prevailing market conditions. Our Company
has not placed orders or obtained quotations in respect of a substantial portion of the fund requirements in
respect of capital expenditure and research and development expenses.. Further, the funds deployment described
herein has not been appraised by any bank or financial institution. We may have to revise our funding
requirements and deployment on account of a variety of factors such as our financial condition, business and
strategy, including external factors which may not be within the control of our management. This may entail
rescheduling and revising the planned funding requirements and deployment and increasing or decreasing the
funding requirements from the planned funding requirements at the discretion of our management.

Means of finance

Our Company proposes to meet the entire requirement of funds for the objects of the Issue from the Net
Proceeds. Accordingly, our Company confirms that there is no requirement to make firm arrangements of
finance through verifiable means towards at least 75% of the stated means of finance for the aforesaid object,
excluding the amount to be raised from the Issue.

Details of the objects of the Issue
The details in relation to objects of the Issue are set forth herein below.
1. Funding capital expenditure towards plant and machinery

Our Company undertakes investments towards capital expenditure on a continuous basis to meet its
business requirements and towards new product introduction, sustenance, increasing efficiency,
modernization and removing production constraints. In addition to domestic suppliers and vendors, we
also import capital equipment, raw materials and components from suppliers and vendors in various
countries.

Our Company’s capital expenditure typically include, inter alia, expenses for purchase of plant and
machinery, tools and other equipments, installation and commissioning expenses, expenses for
purchase of vehicle, civil construction, fit-out and consultancy related expenses for workshops and
offices of our Company and expenses for purchase of computers.

We have incurred cash outflows of X 3,105.42 crore, X 2,605.39 crore and X 2,852.56 crores towards
purchase of fixed assets (including product development expenses) during Fiscal 2014, Fiscal 2013 and
Fiscal 2012, respectively.

Details of estimated expenses

Our Company proposed to deploy ¥ 500.00 crore out of the Net Proceeds as capital expenditure
towards purchase of plant and machinery. This fund requirement is based on internal estimates of our
Company and as of the date of Letter of Offer our Company has not placed orders or obtained
quotations for a substantial portion of the plant and machinery proposed to be funded out of the Net
Proceeds. Please see “Risk Factors — The fund requirements in respect of the use of proceeds are based
on management estimates and our Company has not commissioned an independent appraisal for the use
of the proceeds of this Issue. Furthermore, while our Company will appoint a monitoring agency to
monitor the use of the proceeds of this Issue, it has not entered into any definitive agreements to use the
proceeds of this Issue” on page 22.

2. Funding expenditure relating to research and product development

Research and product development is the cornerstone of our operations and continued growth. Over the
years, we have devoted significant resources towards our research and development activities. Our
research and development activities focus on product development, environmental technologies and
vehicle safety. Our engineering and research centre (“ERC”), established in 1966, is one of the few in-
house automotive research and development centres in India recognised by the Government of India.
ERC is integrated with all of our Company’s global automotive product design and development
centres in South Korea, Italy and the United Kingdom. In addition to this, we leverage key
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competencies through various engineering service suppliers and design teams of our suppliers.

In Fiscal 2014, we launched 89 new products or variants of our existing vehicle lines. We offer an
extensive range of commercial vehicles (for both goods and passenger transport) as well as passenger
vehicles. We intend to expand the range of our product base further supported by our strong brand
recognition in India, our understanding of local consumer preferences, in-house engineering
capabilities and extensive distribution network. With growing competition, changing technologies and
evolving customer expectations, we understand the importance of bringing new platforms to address
market gaps and further enhance our existing range of vehicles to ensure customer satisfaction.

We believe that our in-house research and development capabilities, including those of our Subsidiaries
Jaguar Land Rover, TDCV, Trilix Srl., Turin (Italy), and TMETC in the United Kingdom and our joint
ventures with Marcopolo of Brazil in India, with Thonburi in Thailand and Tata Africa Holdings (SA)
(Pty.), Ltd in South Africa, will enable us to expand our product range and extend our geographical
reach.

We intend to continue to invest in our business units in general, and in research and product
development in particular, over the next several years in order to improve our existing product range,
develop new products and platforms and to build and expand our portfolio in the passenger vehicle and
commercial vehicle categories. We believe this would strengthen our position in the Indian automotive
market and help us to grow our market share internationally.

Expenses for research and product development:

Expenses made by our Company towards research and product development (“R&D Expenses”)
consists of Material costs which include cost of material used for (i) prototype vehicles; (ii) pilot batch
and product proving vehicles; and (iii) benchmarking vehicles. Prototype vehicles are used for
performing all tests such as durability, fuel economy, reliability, endurance and crash tests that are
required to assess performance of the vehicle. Pilot batch includes a small lot of vehicles rolled out for
identifying manufacturing issues, if any, which uses soft tools. Pilot batch is followed by product
proving vehicles which is a larger lot of vehicles for verifying other parameters related to production
process including tact time, cycle time, quality and consistency.

R&D Expenses also consist of technical know-how expenses which include costs incurred towards
various external agencies who provide technical inputs and research and development support in
specialized fields. In addition to technical support, certain agencies provide finished components to our
Company as part of their mandate once the regular production commences. Technical know-how
expenses also include costs associated with such finished components provided by the external
agencies in addition to the technical support.

In addition to the above, R&D Expenses also consist of conversion costs which include expenses
incurred towards the design engineers in the ERC.

Details of estimated expenses

Type of vehicle Vehicle family Amount proposed to be
funded through Net Proceeds
(In ¥ crore)
Commercial vehicle Heavy commercial vehicle 225.00
Light commercial vehicle 139.00
Small commercial vehicle / Pick-up / 224.00
Van
Sub total 588.00
Passenger vehicle Car 574.00
Utility vehicle 338.00
Sub total 912.00
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Type of vehicle Vehicle family Amount proposed to be
funded through Net Proceeds
(In ¥ crore)

Grand total 1,500.00

Our Company proposed to deploy ¥ 1500.00 crore out of the Net Proceeds to fund expenditure towards
research and product development as described above. Such fund requirements are solely based on
internal estimates of our Company. Please see “Risk Factors — The fund requirements in respect of the
use of proceeds are based on management estimates and our Company has not commissioned an
independent appraisal for the use of the proceeds of this Issue. Furthermore, while our Company will
appoint a monitoring agency to monitor the use of the proceeds of this Issue, it has not entered into any
definitive agreements to use the proceeds of this Issue” on page 22.

Repayment, in full or part, of certain long term and short term borrowings availed by our
Company

Our Company has entered into certain financing arrangements with, inter alia, various banks/ financial
institutions. For details of our debt financing arrangements, see “Financial Statements” beginning on
page 92.

Our Company proposes to utilize an estimated amount of X 4,000.00 crore from the Net Proceeds
towards repayment, in full or in part, of certain loans availed by our Company without any obligation
to any particular bank or financial institution. The selection and extent of loans proposed to be repaid
from our Company's loan facilities provided above, while based on the applicable repayment schedule
to be repaid in Fiscal 2016, is also and will be based on various commercial considerations including,
among others, the interest rate on the loan facility, the amount of the loan outstanding and the
remaining tenor of the loan and applicable law governing such borrowings.

Given the nature of these borrowings and the terms of repayment, the aggregate outstanding loan
amounts may vary from time to time. In addition to the above, our Company may, from time to time,
enter into further financing arrangements and draw down funds thereunder. In such cases or in case any
of the above loans are repaid or further drawn-down prior to the completion of the Issue, our Company
may utilize this component of the Net Proceeds towards repayment of such additional indebtedness.
The Net Proceeds for the above stated object may also be utilised for repayment of any such further
borrowings and refinancing, subject to a maximum utilisation of* ¥ 4,000.00 crore for the stated object.

We believe that such repayment will help reduce our Company’s outstanding indebtedness, debt
servicing costs and our Company’s debt-equity ratio, thereby resulting in an enhanced equity base,
assisting our Company in maintaining a favourable debt-equity ratio in the near future and enable
utilization of our accruals for further investment in our business growth and expansion. In addition, we
believe that this would improve our ability to raise further resources in the future to fund our potential
business development opportunities. The details of the outstanding loans proposed to be repaid from
the Net Proceeds are set out below:
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Sr. No. Name of the Nature of Borrowing Purpose® Amount Amount Repayment Date / Amount
Lender and date of the Sanction Sanctioned®™ | Outstanding as Schedule proposed to
Letter / Document at March 25, repaid out of
2015 the Net
(in X crore) Proceeds (In "
crore)
1. Various debenture | Tranche E-25-A of the | To be utilised for capital | 300.00 300.00 Redemption on | 300.00
holders NC Debentures expenditure, working December 1, 2015
capital, refinance of
Debenture trustee | existing debts and other
agreement dated May 24, | general corporate purposes
2013 permitted by the RBI for
bank finance
2. Various debenture | Tranche E-25-B of the | To be utilised for capital | 300.00 300.00 Redemption on June | 300.00
holders NC Debentures expenditure, working 3, 2015
capital, refinance of
Debenture trustee | existing debts and other
agreement dated May 24, | general corporate purposes
2013 permitted by the RBI for
bank finance
3. Various debenture | Tranche E-25-C of the | To be utilised for capital | 300.00 300.00 Redemption on | 300.00
holders NC Debentures expenditure, working October 30, 2015
capital, refinance of
Debenture trustee | existing debts and other
agreement dated May 24, | general corporate purposes
2013 permitted by the RBI for
bank finance
4. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on May | 100.00
India capital and general 21,2015
Working Capital | corporate purpose
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
February 28, 2014
5. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on May | 100.00
India capital and general 25,2015

Working Capital

corporate purpose
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Sr. No. Name of the Nature of Borrowing Purpose® Amount Amount Repayment Date / Amount
Lender and date of the Sanction Sanctioned®™ | Outstanding as Schedule proposed to
Letter / Document at March 25, repaid out of
2015 the Net
(in Z crore) Proceeds (In "
crore)
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
February 28, 2014
6. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on May | 100.00
India capital and general 29, 2015
Working Capital | corporate purpose
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
February 28, 2014
7. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on May | 100.00
India capital and general 29, 2015
Working Capital | corporate purpose
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
January 22, 2015
8. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on May | 100.00
India capital and general 30, 2015
Working Capital | corporate purpose
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
January 22, 2015
9. State Bank of | Working Capital Facility | To be utilised for working | 200.00 200.00 Repayment on May | 200.00
India capital and general 30, 2015

Working Capital
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
February 28, 2014

corporate purpose
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Sr. No. Name of the Nature of Borrowing Purpose® Amount Amount Repayment Date / Amount
Lender and date of the Sanction Sanctioned®™ | Outstanding as Schedule proposed to
Letter / Document at March 25, repaid out of
2015 the Net
(in Z crore) Proceeds (In "
crore)
10. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on June | 100.00
India capital and general 1, 2015
Working Capital | corporate purpose
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
January 22, 2015
11. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on June | 100.00
India capital and general 1, 2015
Working Capital | corporate purpose
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
February 28, 2014
12. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on June | 100.00
India capital and general 4,2015
Working Capital | corporate purpose
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
February 28, 2014
13. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on June | 100.00
India capital and general 5, 2015
Working Capital | corporate purpose
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
February 28, 2014
14. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on June | 100.00
India capital and general 10, 2015

Working Capital

corporate purpose
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Sr. No. Name of the Nature of Borrowing Purpose® Amount Amount Repayment Date / Amount
Lender and date of the Sanction Sanctioned®™ | Outstanding as Schedule proposed to
Letter / Document at March 25, repaid out of
2015 the Net
(in Z crore) Proceeds (In "
crore)
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
January 22, 2015
15. State Bank of | Working Capital Facility | To be utilised for working | 100.00 100.00 Repayment on June | 100.00
India capital and general 10, 2015
Working Capital | corporate purpose
Consortium  Agreement
dated July 28, 2009 read
with Sanction letter dated
January 22, 2015
16. HDFC Bank | Short term loan To be utilised for working | 100.00 100.00 Repayment on June | 100.00
Limited capital purpose only 1, 2015
Sanction letter dated June
23,2014
17. HDFC Bank | Short term loan To be utilised for working | 100.00 100.00 Repayment on June | 100.00
Limited capital purpose only 30, 2015
Sanction letter dated June
23,2014
18. HDFC Bank | Short term loan To be utilised for working | 100.00 100.00 Repayment on July | 100.00
Limited capital purpose only 1, 2015
Sanction  letter  dated
January 20, 2015
19. Original purchaser | Commercial paper N 65.00 65.00 Repayment on May | 65.00
- HDFC Trustee 26, 2015
Company Private | Contract note  dated
Limited February 25, 2015
20. Original purchaser | Commercial paper - 35.00 35.00 Repayment on May | 35.00
- HDFC Trustee 26, 2015
Company Private | Contract note  dated
Limited February 25, 2015
21. Original purchaser | Commercial paper N 100.00 100.00 Repayment on May | 100.00
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Sr. No. Name of the Nature of Borrowing Purpose® Amount Amount Repayment Date / Amount
Lender and date of the Sanction Sanctioned®™ | Outstanding as Schedule proposed to
Letter / Document at March 25, repaid out of
2015 the Net
(in Z crore) Proceeds (In "
crore)
- SBlI  Mutual 27,2015
Fund Contract note  dated
February 25, 2015
22. Original purchaser | Commercial paper 100.00 100.00 Repayment on May | 100.00
- Sundaram Ultra 27,2015
Short Term Fund Contract note  dated
February 23, 2015
23. Original purchaser | Commercial paper 300.00 300.00 Repayment on May | 300.00
- HDFC Bank 28, 2015
Limited Contract note  dated
March 23, 2015
24, Original purchaser | Commercial paper 200.00 200.00 Repayment on June | 200.00
- HDFC Bank 2,2015
Limited Contract note  dated
March 24, 2015
25. Original purchaser | Commercial paper 100.00 100.00 Repayment on June | 100.00
- DBS Bank 4,2015
Limited Contract note  dated
March 3, 2015
26. Original purchaser | Commercial paper 200.00 200.00 Repayment on June | 200.00
- State Bank of 8, 2015
India Contract note  dated
March 4, 2015
27. Original purchaser | Commercial paper 100.00 100.00 Repayment on June | 100.00
- IDFC Limited 29, 2015
Contract note dated July
3,2014
28. Original purchaser | Commercial paper 100.00 100.00 Repayment on June | 100.00
- HDFC Bank 29, 2015
Limited Contract note  dated
January 20, 2015
29. Original purchaser | Commercial paper 100.00 100.00 Repayment on June | 100.00
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Sr. No. Name of the Nature of Borrowing Purpose® Amount Amount Repayment Date / Amount
Lender and date of the Sanction Sanctioned®™ | Outstanding as Schedule proposed to
Letter / Document at March 25, repaid out of
2015 the Net
(in Z crore) Proceeds (In "
crore)
- HDFC Bank 30, 2015
Limited Contract note  dated
January 20, 2015
30. Original purchaser | Commercial paper 100.00 100.00 Repayment on June | 100.00

- IDFC Limited

Contract note dated July
8, 2014

30, 2015

[6Y)
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As certified by V.C.Venkatraman & Co., through its certificate dated March 27, 2015. Further, V.C. Venkatranan & Co. has confirmed that these borrowings have been utilised for the purposes for which
they were availed, as provided in the relevant borrowing documents.




General Corporate Purposes

Our Company proposes to deploy the balance Net Proceeds aggregating X 1,428.00 crore towards
general corporate purposes, subject to such utilization not exceeding 25% of the Net Proceeds, in
compliance with the SEBI Regulations, including but not limited to strategic initiatives, partnerships
and joint ventures, meeting exigencies which our Company may face in the ordinary course of
business, meeting expenses incurred in the ordinary course of business and any other purpose as may
be approved by the Board or a duly appointed committee from time to time, subject to compliance with
the necessary provisions of the Companies Act.

Our management, in accordance with the policies of the Board, will have flexibility in utilizing any
amounts for general corporate purposes under the overall guidance and policies of our Board. The
quantum of utilization of funds towards any of the purposes will be determined by the Board, based on
the amount actually available under this head and the business requirements of our Company, from
time to time.

Issue Expenses

The total expenses of the Issue are estimated to be approximately ¥ 70.00 crore. The break-up for the
Issue expenses is as follows:

Sr. Activity Expense Amount Percentage of | Percentage
No. Total of Issue Size
(in X crore) Estimated (%)
Issue
Expenditure
(%)
1. Fees of the GCSLMs, Lead Managers and Co- 38.28 54.68 0.51
Lead Manager and Underwriting commission
2. | Fees to the legal advisors, other service 13.67 19.53 0.18
providers and statutory fees
3. Fees of Registrar to the Issue 0.14 0.20 0.00
4. | Printing and stationery, distribution, postage, 444 6.34 0.06
Advertising and marketing expenses etc.
5. | Other expenses 13.47 19.25 0.18
Total Estimated Issue Expenditure (including 70.00 100.00 0.93
Service Tax)

Interim use of Net Proceeds

Pending utilization for the objects described above, our Company, in accordance with the policies
established by our Board from time to time, will have the flexibility to deploy the Net Proceeds. Our
Company intends to deposit the Net Proceeds with scheduled commercial banks included in the second
schedule of the Reserve Bank of India Act, 1934. We confirm that pending utilization of the Net
Proceeds for the objects of the Issue, our Company shall not utilize the Net Proceeds for any
investment in the equity markets, real estate or related products.

Bridge Financing Facilities

Our Company has not raised any bridge loans from any bank or financial institution as on the date of
this Letter of Offer, which are proposed to be repaid from the Net Proceeds.
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Monitoring of Utilization of Funds

Our Company has appointed HDFC Bank as the Monitoring Agency in relation to the Issue under the
requirements of Regulation 16 of the SEBI Regulations. Our Board and Monitoring Agency will
monitor the utilization of the Net Proceeds. Our Company will disclose the utilization of the Net
Proceeds under a separate head in our balance sheet along with the relevant details, for all such
amounts that have not been utilised. Our Company will indicate investments, if any, of unutilised Net
Proceeds in the balance sheet of our Company for the relevant Fiscals subsequent to finalisation of the
basis of allotment for the Issue.

Pursuant to Clause 49 of the Equity Listing Agreement, our Company shall on a quarterly basis
disclose to the Audit Committee of the Board of Directors the uses and applications of the Net
Proceeds. The report submitted by the Monitoring Agency will be placed before the Audit Committee
of our Company, so as to enable the Audit Committee to make appropriate recommendations to the
Board.

Furthermore, in accordance with Clause 43A of the Equity Listing Agreement, our Company shall
furnish to the Stock Exchanges on a quarterly basis, a statement including material deviations, if any, in
the utilisation of the proceeds of the Issue from the objects of the Issue as stated above. This
information will also be published in newspapers simultaneously with the interim or annual financial
results, after placing the same before the Audit Committee. In the event that the Monitoring Agency
points out any deviation in the use of Net Proceeds from the objects of the Issue stated above, or has
given any other reservations with respect to the end use of Net Proceeds, our Company shall intimate
the same to the Stock Exchanges without delay.

Appraising Entity

None of the objects of the Issue for which the Net Proceeds will be utilised have been appraised.

Other Confirmations

Except as stated above, no part of the proceeds of the Issue will be paid by our Company to the

Promoter, the Directors, Associates, Group Companies or key management personnel, except in the
normal course of business.
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TAX BENEFIT STATEMENT

The information provided below sets out the possible tax benefits available to the shareholders of an Indian
company in a summary manner only and is not a complete analysis or listing of all potential tax consequences of
the subscription, ownership and disposal of equity shares, under the current tax laws presently in force in India.
Several of these benefits are dependent on the shareholders fulfilling the conditions prescribed under the
relevant tax laws. Hence the ability of the shareholders to derive the tax benefits is dependent upon fulfilling
such conditions, which, based on commercial imperatives a shareholder faces, may or may not choose to fulfill.
The following overview is not exhaustive or comprehensive and is not intended to be a substitute for
professional advice. Investors are advised to consult their own tax consultant with respect to the tax implications
of an investment in the Shares particularly in view of the fact that certain recently enacted legislation may not
have a direct legal precedent or may have a different interpretation on the benefits, which an investor can avail.

INVESTORS ARE ADVISED TO CONSULT THEIR OWN TAX CONSULTANT WITH RESPECT TO
THE INDIAN TAX IMPLICATIONS AND CONSEQUENCES OF PURCHASING, OWNING AND
DISPOSING OF EQUITY SHARES IN THEIR PARTICULAR SITUATION.

STATEMENT OF POSSIBLE DIRECT TAX BENEFITS AVAILABLE TO TATA MOTORS LIMITED
(“COMPANY”) AND TO ITS SHAREHOLDERS

Under the Income-tax Act, 1961 (“the Act”)

SPECIAL TAX BENEFITS

Special tax benefits available to the Company

Research and Development Expenditure

As per section 35(2AB), weighted deduction @200% is available on scientific research & development
expenditure (“R&D”) (except on land and building) incurred by the Company on in-house research and
development facility as approved by the prescribed authority, subject to fulfillment of prescribed conditions. In
respect of R&D building, deduction @100% is available under section 35(1) of the Act.

Investment in new plant and machinery

Under section 32AC of the Act, the Company is entitled to an investment allowance of 15% of actual cost of
new plant and machinery acquired and installed subject to fulfillment of prescribed conditions. No deduction
under section 32AC would be available from FY 2017-18 onwards.

Additional Depreciation

Under section 32(1)(iia) of the Act, the Company is entitled to claim additional depreciation of a sum equal to
20% of the actual cost of any new plant or machinery that is acquired and installed by the Company (other than
ships and aircrafts) for 180 days or more during the year subject to conditions specified in said section of the
Act. In case it is acquired and installed for less than 180 days during the year, additional depreciation @10% is

available.

The Finance Bill 2015 proposes that the balance 10% additional depreciation on new plant or machinery
acquired and installed for less than 180 days in the previous year shall be allowed in the next year.

GENERAL TAX BENEFITS
General tax benefits available to the Company

As per section 10(34) of the Act, any income by way of dividends referred to in section 115-O received on the
shares of any Indian company is exempt from tax.

Dividend received by Indian company from specified foreign company (in which it has shareholding of 26% or

more) is taxable at 15% (plus applicable surcharge, education cess and higher education cess) as per Section
115BBD of the Act.
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As per section 115-O of the Act, tax on distributed profits of domestic companies is chargeable to tax at 15%
(plus applicable surcharge, education cess and higher education cess). As per sub-section (1A) of section 115-O,
the domestic Company will be allowed to set-off the dividend received from its subsidiary company during the
financial year against the dividend distributed by it, while computing the Dividend Distribution Tax (“DDT”) if:

a) the dividend is received from its domestic subsidiary and the subsidiary has paid the DDT payable on such
dividend; or

b) the dividend is received from a foreign subsidiary, the tax is payable by the Company under section
115BBD.

However, the same amount of dividend shall not be taken into account for reduction more than once.

Further, the net distributed profits shall be increased to such amount as would, after reduction of the tax on such
increased amount at the specified rate, be equal to the net distributed profits.

As per section 10(35) of the Act, the following income will be exempt in the hands of the Company:

a) Income received in respect of the units of a Mutual Fund specified under clause (23D) of section 10; or
b)  Income received in respect of units from the Administrator of the specified undertaking; or
c)  Income received in respect of units from the specified company:

However, this exemption does not apply to any income arising from transfer of units of the Administrator of the
specified undertaking or of the specified Company or of a mutual fund, as the case may be.

Capital assets may be categorized into short term capital assets or long term capital assets based on the period of
holding. Capital assets being shares listed in a recognised Stock Exchange in India held by the Company for a
period of more than 12 months are considered as long term capital assets. Consequently, capital gains arising on
sale of these assets held for more than 12 months are considered as long term capital gains (“LTCG”). Capital
gains arising on sale of these assets held for 12 months or less are considered as short term capital gains
(“STCG”).

As per provisions of section 48 of the Act, LTCG arising on transfer of capital assets, other than bonds and
debentures (excluding capital indexed bonds issued by the Government) and depreciable assets, is computed by
deducting the indexed cost of acquisition and indexed cost of improvement from the full value of consideration

As per section 10(38) of the Act, capital gains arising to the Company from the transfer of long term capital
asset being an equity share in a company or a unit of an equity oriented fund where such transaction is
chargeable to securities transaction tax (“STT”) will be exempt in the hands of the Company. However, such
income by way of LTCG shall not be reduced in computing the book profits for the purposes of computation of
minimum alternate tax (“MAT”’) under section 115JB of the Act.

In accordance with section 112 of the Act, LTCG to the extent not exempt under Section 10(38) of the Act
would be subject to tax at the rate of 20% (plus applicable surcharge and education cess) with indexation
benefits. However, as per the proviso to section 112 of the Act, if the tax on LTCG is resulting from transfer of
listed securities (other than units) or zero coupon bonds, then LTCG will be chargeable to tax at the rate lower
of the following: -

a. 20% (plus applicable surcharge and education cess) of the capital gains as computed after indexation of the
cost; or

b. 10% (plus applicable surcharge and education cess) of the capital gains as computed without indexation

Under section 54EC of the Act and subject to the conditions and to the extent specified therein, LTCG (in case
not covered under section 10(38) of the Act) arising on the transfer of a Long Term Capital Asset would be
exempt from tax if such capital gain is invested within 6 months from the date of such transfer in a “long term

specified asset”.

A “long term specified asset” means any bond, redeemable after three years and issued on or after 1% day of
April 2007 by the:
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10.

11.

12.

13.

a. National Highways Authority of India constituted under section 3 of The National Highways Authority of
India Act, 1988;

b. Rural Electrification Corporation Limited, a company formed and registered under the Companies Act,
1956.

The total deduction with respect to investment in the long term specified assets is restricted to Rs.50 lakhs
whether invested during the financial year in which the asset is transferred and in the subsequent year.

Where the “long term specified asset” are transferred or converted into money within three years from the date
of their acquisition, the amount so exempted is taxable as capital gains in the year of transfer / conversion

As per section 111A of the Act, STCG arising to the Company from the sale of equity share or a unit of an
equity oriented fund, where such transaction is chargeable to STT will be taxable at the rate of 15% (plus
applicable surcharge and education cess). Further, STCG as computed above that are not liable to STT would be
subject to tax as calculated under the normal provisions of the Act. No deduction under Chapter VIA of the Act
shall be allowed from such income.

As per section 70 read with section 74 of the Act, Short Term Capital Loss computed for the given year is
allowed to be set off against STCG as well as LTCG computed for the said year. The balance loss, which is not
set off, is allowed to be carried forward for subsequent eight assessment years for being set off against
subsequent years” STCG as well as LTCG.

However, the long term capital loss computed for a given year is allowed to be set off only against the LTCG.
The balance loss, which is not set off, is allowed to be carried forward for subsequent eight assessment years for
being set off only against subsequent years’ LTCG.

As per section 10(34A) of the Act, any income arising to the Company being a shareholder on account of buy
back of shares (not being shares listed on a recognized stock exchange in India) referred in section 115QA is
exempt from tax.

Business losses, if any, for an assessment year can be carried forward and set off against business profits for
eight subsequent assessment years.

Unabsorbed depreciation, if any, for an assessment year can be carried forward and set off against income from
any source in the subsequent assessment years as per section 32(2) subject to the provisions of section 72(2) and
section 73(3) of the Act.

As per section 115JAA of the Act, credit is allowed in respect of Minimum Alternate Tax (MAT) paid under
section 115JB of the Act for any assessment year commencing on or after 1st day of April 2006. Tax credit to be
allowed shall be the difference between MAT paid and the tax computed as per the normal provisions of the Act
for that assessment year. The MAT credit shall not be allowed to be carried forward beyond tenth assessment
year immediately succeeding the assessment year in which tax credit become allowable.

General tax benefits available to Resident Shareholders

As per section 10(34) of the Act, any income by way of dividends referred to in section 115-O of the Act
received on the shares of any Indian company is exempt from tax.

Issuance of rights to subscribe for shares is not subject to tax in the hands of the shareholders.

As per provisions of section 48 of the Act, LTCG arising on transfer of capital assets, other than bonds and
debentures (excluding capital indexed bonds issued by the Government) and depreciable assets, is computed by
deducting the indexed cost of acquisition and indexed cost of improvement from the full value of consideration
As per section 10(38) of the Act, LTCG arising from the transfer of a long term capital asset being an equity

share of the company, where such transaction is chargeable to STT , will be exempt in the hands of the
shareholder.
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10.

11.

In accordance with section 112 of the Act, LTCG to the extent not exempt under section 10(38) of the Act
would be subject to tax at the rate of 20% (plus applicable surcharge and education cess) with indexation
benefits. However, as per the proviso to section 112 of the Act, if the tax on LTCG is resulting from transfer of
listed securities (other than units) or zero coupon bonds, then LTCG will be chargeable to tax at the rate lower
of the following: -

a. 20% (plus applicable surcharge and education cess) of the capital gains as computed after indexation of the
cost; or

b. 10% (plus applicable surcharge and education cess) of the capital gains as computed without indexation

Under section 54EC of the Act and subject to the conditions and to the extent specified therein, LTCG (in case
not covered under section 10(38) of the Act) arising on the transfer of a Long Term Capital Asset would be
exempt from tax if such capital gain is invested within 6 months from the date of such transfer in a “long term
specified asset”.

A “long term specified asset” means any bond, redeemable after three years and issued on or after 1* day of
April 2007 by the:

a. National Highways Authority of India constituted under section 3 of The National Highways Authority of
India Act, 1988;

b. Rural Electrification Corporation Limited, a company formed and registered under the Companies Act,
1956.

The total deduction with respect to investment in the long term specified assets is restricted to Rs.50 lakhs
whether invested during the financial year in which the asset is transferred and in the subsequent year.

Where the “long term specified asset” are transferred or converted into money within three years from the date
of their acquisition, the amount so exempted is taxable as capital gains in the year of transfer / conversion

As per section 54F of the Act, LTCG (in cases not covered under section 10(38) of the Act) arising on the
transfer of the shares of the company held by an Individual or Hindu Undivided Family (“HUF”) will be exempt
from capital gains tax if the net consideration is utilised to purchase or construct a residential house. The
residential house is required to be purchased within a period of one year before or two years after the date of
transfer or to be constructed within three years after the date of transfer.

As per section 111A of the Act, STCG arising from the sale of equity shares of the company, where such
transaction is chargeable to STT, will be taxable at the rate of 15% (plus applicable surcharge and education
cess). Further, STCG as computed above that are not liable to STT would be subject to tax as calculated under
the normal provisions of the Act. No deduction under Chapter VIA of the Act shall be allowed from such
income.

As per section 70 read with section 74 of the Act, Short Term Capital Loss computed for the given year is
allowed to be set off against STCG as well as LTCG computed for the said year. The balance loss, which is not
set off, is allowed to be carried forward for subsequent eight assessment years for being set off against
subsequent years’ STCG as well as LTCG.

However, the long term capital loss computed for a given year is allowed to be set off only against the LTCG.
The balance loss, which is not set off, is allowed to be carried forward for subsequent eight assessment years for
being set off only against subsequent years’ LTCG.

Under section 36 (1) (xv) of the Act, the amount of STT paid by a resident shareholder in respect of taxable
securities transactions offered to tax as "Profits and gains of Business or profession” shall be allowable as a
deduction against such Business Income.

No income tax is deductible at source from income by way of capital gains under the present provisions of the
Act in case of residents.
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General tax benefits available to Non-Resident Shareholders (Other than FPIs)

As per section 10(34) of the Act, any income by way of dividends referred to in section 115-O of the Act
received on the shares of any Indian company is exempt from tax.

Issuance of rights to subscribe for shares is not subject to tax in the hands of the shareholders.

As per section 10(38) of the Act, LTCG arising from the transfer of long term capital asset being an equity share
of the company, where such transaction is chargeable to STT, will be exempt in the hands of the shareholder.

As per first proviso to section 48 of the Act, in case of a non-resident shareholder, the capital gain/loss arising
from transfer of shares of the company, acquired in convertible foreign exchange, is to be computed by
converting the cost of acquisition, sales consideration and expenditure incurred wholly and exclusively in
connection with such transfer, into the same foreign currency which was initially utilised in the purchase of
shares. Cost Indexation benefit will not be available in such a case.

In accordance with section 112 of the Act, LTCG to the extent not exempt under section 10(38) of the Act
would be subject to tax at the rate of 20% (plus applicable surcharge and education cess) after giving effect to
first proviso to Section 48 of the Act. However, as per the proviso to section 112 of the Act, if the tax payable
on transfer of listed securities exceeds 10% of the LTCG, the excess tax shall be ignored for the purpose of
computing tax payable by the assessee.

Under section 54EC of the Act and subject to the conditions and to the extent specified therein, LTCG (in case
not covered under section 10(38) of the Act) arising on the transfer of a Long Term Capital Asset would be
exempt from tax if such capital gain is invested within 6 months from the date of such transfer in a “long term
specified asset”.

A “long term specified asset” means any bond, redeemable after three years and issued on or after 1® day of
April 2007 by the:

a. National Highways Authority of India constituted under Section 3 of The National Highways Authority of
India Act, 1988;

b. Rural Electrification Corporation Limited, a company formed and registered under the Companies Act,
1956.

The total deduction with respect to investment in the long term specified assets is restricted to Rs.50 lakhs
whether invested during the financial year in which the asset is transferred and in the subsequent year.

Where the “long term specified asset” are transferred or converted into money within three years from the date
of their acquisition, the amount so exempted is taxable as capital gains in the year of transfer / conversion

As per section 54F of the Act, LTCG (in cases not covered under section 10(38) of the Act) arising on the
transfer of the shares of the Company held by an Individual or HUF will be exempt from capital gains tax if the
net consideration is utilised to purchase or construct a residential house. The residential house is required to be
purchased within a period of one year before or two years after the date of transfer or to be constructed within
three years after the date of transfer.

As per section 111A of the Act, STCG arising from the sale of equity shares of the Company, where such
transaction is chargeable to STT, will be taxable at the rate of 15% (plus applicable surcharge and education
cess). Further, STCG as computed above that is not liable to STT would be subject to tax as calculated under the
normal provisions of the Act. No deduction under Chapter VIA shall be allowed from such income.

As per section 70 read with section 74 of the Act, Short Term Capital Loss computed for the given year is
allowed to be set off against STCG as well as LTCG computed for the said year. The balance loss, which is not
set off, is allowed to be carried forward for subsequent eight assessment years for being set off against
subsequent years” STCG as well as LTCG.

However, the long term capital loss computed for a given year is allowed to be set off only against the LTCG.

The balance loss, which is not set off, is allowed to be carried forward for subsequent eight assessment years for
being set off only against subsequent years’ LTCG.
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11.

Under section 36 (1) (xv) of the Act, the amount of STT paid by a non-resident shareholder in respect of taxable
securities transactions offered to tax as "Profits and gains of Business or profession” shall be allowable as a
deduction against such Business Income.

In respect of non-residents, the tax rates and consequent taxation mentioned above will be further subject to any
benefits available under the Tax Treaty, if any, between India and the country in which the non-resident is
considered resident in terms of such Tax Treaty. As per the provisions of section 90(2) of the Act, the provisions
of the Act would prevail over the provisions of the Tax Treaty to the extent they are more beneficial to the non-
resident.

As per section 90(4) of the Act, the non-residents shall not be entitled to claim relief under section 90(2) of the
Act, unless a certificate of their being a resident in any country outside India, is obtained by them from the
government of that country or any specified territory. As per section 90(5) of the Act, the non-residents shall be
required to provide such other information, as has been notified.

Special tax benefits available to Non-Resident Indians

As per section 115C(e) of the Act, the term “non-resident Indian” means an individual, being a citizen of India
or a person of Indian origin who is not a “resident”. A person shall be deemed to be of Indian origin if he, or
either of his parents or any of his grand-parents, was born in undivided India.

As per section 115E of the Act, in the case of a shareholder being a non-resident Indian, and subscribing to the
shares of the Company in convertible foreign exchange, in accordance with and subject to the prescribed
conditions, LTCG on transfer of the shares of the Company (in cases not covered under section 10(38) of the
Act) will be subject to tax at the rate of 10% (plus applicable surcharge and education cess), without any
indexation benefit.

As per section 115F of the Act and subject to the conditions specified therein, in the case of a shareholder being
a non-resident Indian, gains arising on transfer of a long term capital asset being shares of the Company will not
be chargeable to tax if the entire net consideration received on such transfer is invested within the prescribed
period of six months in any specified asset or savings certificates referred to in section 10(4B) of the Act. If part
of such net consideration is invested within the prescribed period of six months in any specified asset or savings
certificates referred to in section 10(4B) of the Act then this exemption would be allowable on a proportionate
basis. Further, if the specified asset or saving certificates in which the investment has been made is transferred
within a period of three years from the date of investment, the amount of capital gains tax exempted earlier
would become chargeable to tax as long term capital gains in the year in which such specified asset or savings
certificates are transferred.

As per section 115G of the Act, Non-Resident Indians are not obliged to file a return of income under section
139(1) of the Act, if their only source of income is income from specified investments or long term capital gains
earned on transfer of such investments or both, provided tax has been deducted at source from such income as
per the provisions of Chapter XV1I-B of the Act.

As per section 115H of the Act, where Non-Resident Indian becomes assessable as a resident in India, he may
furnish a declaration in writing to the Assessing Officer, along with his return of income for that year under
section 139 of the Act to the effect that the provisions of Chapter XII-A shall continue to apply to him in
relation to investment income derived from the investment in equity shares of the Company as mentioned in
section 115C(f)(i) of the Act for that year and subsequent assessment years until assets are converted into
money.

As per section 1151 of the Act, a Non-Resident Indian may elect not to be governed by the provisions of Chapter
XII-A for any assessment year by furnishing a declaration along with his return of income for that assessment
year under section 139 of the Act, that the provisions of Chapter XII-A shall not apply to him for that
assessment year and accordingly his total income for that assessment year will be computed in accordance with
the other provisions of the Act.

In respect of non-resident Indian, the tax rates and consequent taxation mentioned above will be further subject

to any benefits available under the Tax Treaty, if any, between India and the country in which the non-resident
is considered resident in terms of such Tax Treaty. As per the provisions of section 90(2) of the Act, the
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provisions of the Act would prevail over the provisions of the Tax Treaty to the extent they are more beneficial
to the non-resident.

As per section 90(4) of the Act, the non-resident Indians shall not be entitled to claim relief under section 90(2)
of the Act, unless a certificate of their being a resident in any country outside India, is obtained by them from
the government of that country or any specified territory. As per section 90(5) of the Act, the non-resident
Indians shall be required to provide such other information, as has been notified.

Benefits available to Foreign Portfolio Investors (‘FPIs’)
Special tax benefits

Under section 115AD(1)(ii) of the Act, income by way of STCG arising to the FPI on transfer of shares shall be
chargeable at a rate of 30%, where such transactions are not subjected to STT, and at the rate of 15% if such
transaction of sale is entered on a recognised stock exchange in India and is chargeable to STT. The above rates
are to be increased by applicable surcharge and education cess.

Under section 115AD(1)(iii) of the Act, income by way of LTCG arising from the transfer of shares (in cases
not covered under section 10(38) of the Act) held in the company will be taxable at the rate of 10% (plus
applicable surcharge and education cess). The benefits of indexation of cost and of foreign currency fluctuations
are not available to FPlIs.

As per section 196D(2) of the Act, no deduction of tax at source will be made in respect of income by way of
capital gain arising from the transfer of securities referred to in section 115AD.

Finance Bill 2015 proposes that income from transactions in securities (other than short-term capital gains
arising on transactions on which securities transaction tax is not chargeable) arising to a Foreign Institutional
Investor, shall be excluded from the computation of Book Profit liable to MAT and the book profit shall be
increased by the amount of expenditure corresponding to such income.

General tax benefits

As per section 10(34) of the Act, any income by way of dividends referred to in section 115-O of the Act
received on the shares of the Company is exempt from tax.

Issuance of rights to subscribe for shares is not subject to tax in the hands of the FPIs provided there is no
disproportionate or non-uniform allotment.

As per Section 2(14) of the Act, any security held by a FPI who has invested in such securities in accordance
with the regulations made under Securities & Exchange Board of India Act, 1992 would be treated as a capital
asset only so that any income arising from transfer of such security by a foreign portfolio investor (“FPI’) would
be treated in the nature of capital gains.

As per section 10(38) of the Act, LTCG arising from the transfer of long term capital asset being an equity share
of the Company, where such transaction is chargeable to STT will be exempt to tax in the hands of the FPIs.

Under section 54EC of the Act and subject to the conditions and to the extent specified therein, LTCG (in case
not covered under section 10(38) of the Act) arising on the transfer of a Long Term Capital Asset would be
exempt from tax if such capital gain is invested within 6 months from the date of such transfer in a “long term
specified asset”.

A “long term specified asset” means any bond, redeemable after three years and issued on or after 1® day of
April 2007 by the:

a. National Highways Authority of India constituted under section 3 of The National Highways Authority of
India Act, 1988;

b. Rural Electrification Corporation Limited, a company formed and registered under the Companies Act,
1956.

The total deduction with respect to investment in the long term specified assets is restricted to Rs.50 lakhs
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whether invested during the financial year in which the asset is transferred and in the subsequent year.

Where the “long term specified asset” are transferred or converted into money within three years from the date
of their acquisition, the amount so exempted is taxable as capital gains in the year of transfer / conversion

As per section 70 read with section 74 of the Act, Short Term Capital Loss computed for the given year is
allowed to be set off against STCG as well as LTCG computed for the said year. The balance loss, which is not
set off, is allowed to be carried forward for subsequent eight assessment years for being set off against
subsequent years’ STCG as well as LTCG.

However, the long term capital loss computed for a given year is allowed to be set off only against the LTCG.
The balance loss, which is not set off, is allowed to be carried forward for subsequent eight assessment years for
being set off only against subsequent years” LTCG.

The tax rates and consequent taxation mentioned above will be further subject to any benefits available under
the Tax Treaty, if any, between India and the country in which the FPI is considered as resident in terms of such
Tax Treaty. As per the provisions of section 90(2) of the Act, the provisions of the Act would prevail over the
provisions of the Tax Treaty to the extent they are more beneficial to the FPI.

As per section 90(4) of the Act, the FPIs shall not be entitled to claim relief under section 90(2) of the Act,
unless a certificate of their being a resident in any country outside India, is obtained by them from the
government of that country or any specified territory. As per section 90(5) of the Act, the FPIs shall be required
to provide such other information, as has been notified.

Benefits available to venture capital companies/ funds

Under section 10(23FB) of the Act, any income of Venture Capital Company registered with SEBI or Venture
Capital Fund registered under the provision of the Registration Act, 1908 (set up to raise funds for investment in
venture capital undertaking notified in this behalf), would be exempt from income tax, subject to conditions
specified therein.

Venture capital companies / funds are defined to include only those companies / funds which have been granted
a certificate of registration, before the 21% day of May, 2012 as a Venture Capital Fund. ‘Venture capital
undertaking” means a venture capital undertaking as defined in clause (n) of regulation 2 of the Venture Capital
Funds Regulations.

As per section 115U of the Act, any income accruing/arising/received by a person from his investment in
Venture Capital Company/Venture Capital Fund would be taxable in the hands of the person making an
investment in the same manner as if it were the income accruing/arising/received by such person had the
investments been made directly in the venture capital undertaking.

Further, as per section 115U(5) of the Act, the income accruing or arising to or received by the venture capital
company/funds from investments made in a venture capital undertaking if not paid or credited to a person (who
has investments in a Venture Capital Company /Fund) shall be deemed to have been credited to the account of
the said person on the last day of the tax year in the same proportion in which such person would have been
entitled to receive the income had it been paid in the tax year.

The Finance Bill 2015 proposes a new section (section 115UB of the Act) to exempt any income of an
“Investment Fund”, other than the income chargeable under the head “Profit and gains of business or
profession”. Correspondingly, the income accrued or received by a unit holder is proposed to be taxable in their
hands. Income from investments paid/ credited by fund will be deemed to be of same nature and proportion in
the hands of Unit Holder as such income is received by/or accrued to Investment Fund. Income from profits and
gains of business will be taxable in the hands of such Investment Fund.

Income (other than business income) accrued or paid by the Investment Fund to a Unit Holder shall be subject to
deduction of tax at source at 10% as per the proposed provisions of Chapter XVII-B of the Act

“Investment fund” means any fund established or incorporated in India in the form of a trust or a company or a

limited liability partnership or a body corporate which has been granted a certificate of registration as a
Category | or a Category Il AlF and is regulated under AIF Regulations.
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Special tax benefits available to Mutual Funds

As per section 10(23D) of the Act, any income of Mutual Funds registered under the Securities and Exchange
Board of India Act, 1992 or Regulations made thereunder, Mutual Funds set up by public sector banks or public
financial institutions and Mutual Funds authorised by the Reserve Bank of India will be exempt from income
tax, subject to such conditions as the Central Government may, by notification in the Official Gazette, specify in
this behalf.

Benefits available under the Wealth Tax Act, 1957

The Finance Bill 2015 proposes to abolish Wealth Tax Act, 1957 with effect from assessment year 2016-17.
However, information relating to assets which is currently required to be furnished in the wealth-tax return will
be captured by modifying the income-tax return form.

Benefits available under the Gift Tax Act, 1958

Gift tax is not leviable in respect of any gift made on or after 1 October 1998. Therefore any gift of share of a
company will not attract gift tax.

STATEMENT OF POSSIBLE INDIAN TAX CONSEQUENCES FOR INVESTORS IN ADS AND
EQUITY SHARES RECEIVED UPON REDEMPTION OF ADS

Indian Taxation of the ADSs

The following is a summary of the principal Indian tax consequences for non-resident investors of the ADSs and
the equity shares received upon redemption of ADSs for equity shares “redemption”. The summary is based on
the provisions of Section 115AC and other applicable provisions of the Income Tax Act, 1961 (“Indian Income
Tax Act”) (Section 115AC Regime). The Indian Income Tax Act is amended every year by the Finance Act of
the relevant year. Some or all of the tax consequences of the Section 115AC regime may be modified or
amended by future amendments to the Income Tax Act. Further, it only addresses the tax consequences for
persons who are non-residents, as defined in the Indian Income Tax Act, who acquire ADSs or equity shares
(upon redemption) and who hold such ADSs or equity shares (upon redemption) as capital assets, and does not
address the tax consequences which may be relevant to other classes of non-resident investors, including
dealers. The summary assumes that the person continues to remain a non-resident when income by way of
dividends and capital gains is earned.

In the event there is any double taxation avoidance agreement between India and other country, then to the
extent the provisions of the Double taxation avoidance agreement are more favorable to the investor, the
provisions of the Double taxation avoidance agreement would prevail over the Income tax Act. However, the
Finance Act, 2012 has introduced provisions relating to General Anti Avoidance Rules (GAAR) under which
certain arrangements could be declared to be an impermissible avoidance arrangement. The consequences of
such arrangements include denial of a tax benefit or a benefit under a tax treaty. The Finance Bill, 2015
proposes to make the GAAR provisions applicable from fiscal year 2017. The Finance Minister in his speech
has indicated that the investments made up to 31 March 2017 will not be subject to GAAR.

This summary is not intended to constitute a complete analysis of the tax consequences under Indian law of the
acquisition, ownership and sale of the ADSs (or equity shares upon redemption) by non-resident investors.
Investors should therefore consult their tax advisors about the tax consequences of such acquisition, ownership
and sale including, specifically, tax consequences under Indian law, the laws of the jurisdiction of their
residence, any tax treaty between Indian and their country of residence or the United States, the country of
residence of the overseas depositary bank (Depositary), as applicable and, in particular, the applicable
provisions of the Indian Income Tax Act and the Section 115AC regime.

Taxation of Distributions

Indian companies distributing dividends are subject to a dividend distribution tax. With effect from October 1,
2014, the rate of the dividend distribution tax is set at 20% (approximately) (inclusive of applicable surcharge
and cess) on the amount of dividend paid out. Dividends are not taxable in the hands of the recipient.
Accordingly, dividends distributed to the Depositary in respect of the equity shares underlying the ADSs and to
ADS holders in respect of the ADSs and dividends distributed to the holders of the equity shares following
redemption of the ADSs would not be taxable.
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Taxation of Capital Gains in Relation to ADSs

The taxation of capital gains in the hands of the non-resident investor at the time of transfer of ADSs and upon
redemption of ADSs into equity shares is set forth below.

Transfer of ADSs between non-residents

The transfer of ADSs by a non-resident to another non-resident outside India is not considered as “transfer”
under section 47(viia) of the Indian Income Tax Act, and is, therefore, not liable to capital gains tax in India.

Taxation on Redemption of ADSs

In the absence of specific exemption in the Indian Income Tax Act, the receipt of equity shares by a non-
resident upon redemption of ADSs could constitute a taxable event for Indian income tax purposes.

Sale of Equity Shares Received Upon Redemption of ADSs

When a non-resident sells equity shares received upon redemption of ADSs, which shares have been held for
more than 12 months (measured from the date of advice of redemption of ADSs by the depository in the case of
non-resident sellers), on a recognized stock exchange, and also pays securities transaction tax (STT) in respect
of such sale, then the gains realized are considered long-term capital gains. Such gains are exempt from tax
under section 10(38) of the Indian Income Tax Act. If, on the other hand, a non-resident sells equity shares
received upon redemption of ADS, which shares have been held for less than 12 months (measured from the
date of advice of redemption of ADSs by the depository in the case of non-resident sellers), on a recognized
stock exchange and pays STT in respect of such sale, then the gains realized are considered short-term capital
gains. Such gains are taxable at the rate of 15 percent, plus the applicable surcharge and education cess, under
section 111A(1)(b)(i) of the Indian Income Tax Act.

In respect of a sale and purchase of equity shares entered into on a recognized stock exchange, both the buyer
and the seller are required to pay STT at the rate of 0.1% of the transaction value of the securities, if the
transaction is a delivery based transaction, which means that the transaction involves actual delivery or transfer
of shares.

There is no specific provision in the Indian Income Tax Act dealing with the determination of cost of acquisition
of equity shares received on redemption of ADS. Investors can consider relying on Article 7(3) of the erstwhile
Issue of Foreign Currency Convertible Bonds and Ordinary Shares (Through Depositary Receipt Mechanism)
Scheme, 1993 which states that for the purpose of computing capital gains tax on the sale of the equity shares,
the cost of acquisition of equity shares received in exchange for ADSs will be determined on the basis of the
prevailing price of the equity shares on the BSE or the NSE as of the date on which the depositary gives notice
to its custodian for the delivery of such equity shares upon redemption of the ADSs.

A non-resident holder’s holding period (for the purpose of determining the applicable Indian capital gains tax
rate) in respect of equity shares received in exchange for ADSs commences on the date of the advice of
redemption of ADSs by the relevant Depositary.

The provision of the Agreement for Avoidance of Double Taxation entered into by the Government of India
with the country of residence of the non-resident investor will be applicable to the extent they are more
beneficial to the non-resident investor. The India-U.S. income tax treaty does not limit India’s ability to tax
capital gains.

Rights

Issuance to non-resident holders of rights to subscribe for equity shares made with respect to ADSs or equity shares
are not subject to tax in the hands of the non-resident holder.

It is unclear as to whether capital gain derived from the sale of rights by a non-resident holder, not entitled to
exemption under a tax treaty, to another non-resident holder outside India will be subject to Indian capital gains
tax. If rights are deemed by the Indian tax authorities to be situated within India, considering situs is in India, the
gains realized on the sale of rights will be subject to Indian taxation. These rights would generally be in the
nature of short-term capital assets.
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Tax Deduction at Source

Tax on long-term and short-term capital gains, if payable as discussed above upon a sale of equity shares, is to
be deducted at source by the person responsible for paying the non-resident, in accordance with the relevant
provisions of the Indian Income Tax Act, and the non-resident will be entitled to a certificate evidencing such
tax deduction in accordance with the provisions of section 203 of the Indian Income Tax Act.

Capital Losses

Neither section 115AC nor the Depositary Receipts Scheme, 2014, deals with capital losses arising on a transfer
of equity shares in India. In general terms, losses arising from a transfer of a capital asset in India can only be
set off against capital gains on transfer of another capital asset. Furthermore, a long-term capital loss can be set
off only against a long-term capital gain. To the extent that losses are not absorbed in the year of transfer, they
may be carried forward for a period of eight assessment years immediately succeeding the assessment year for
which the loss was first determined and may be set off against the capital gains assessable for such subsequent
assessment years. In order to set off capital losses as above, the non-resident investor would be required to file
appropriate and timely tax returns in India and may undergo the assessment procedures. However, long-term
capital loss on sale of equity shares being chargeable to STT will not be allowed to be set-off or carried forward
for set-off against any capital gains.

Other Taxes

At present, there is no wealth tax, gift tax or inheritance tax which may apply to the ADSs or the underlying
shares.

NOTES:

1. The above benefits are as per the current tax law as proposed by the Finance Bill, 2015 (the “FB”). The FB
is subject to approval by both houses of the Parliament and will become law once accented to by the
President of India.

2. This statement does not discuss any tax consequences in the country outside India of an investment in the
shares. The shareholders / investors in the country outside India are advised to consult their own
professional advisors regarding possible Income tax consequences that apply to them.

3. As per the FB, surcharge is to be levied on individuals, HUF, AOP, body of individuals, artificial juridical
person, co-operative society, local authorities (residents as well as non-residents) at the rate of 12% if the
total income exceeds Rs. 1 Crore.

4. As per the FB, surcharge is to be levied on domestic companies at the rate of 7% where the income exceeds
Rs 1 crore but does not exceed Rs. 10 crores and at the rate of 12% where the income exceeds Rs. 10 crores.

5. As per the FB, surcharge is to be levied on every company other than domestic company at the rate of 2%
where the income exceeds Rs. 1 crore but does not exceed Rs. 10 crores and at the rate of 5% where the
income exceeds Rs. 10 crores.

6. A 2% education cess and 1% secondary and higher education cess on the total income is payable by all
categories of taxpayers.

7. The above statement of possible direct tax benefits sets out the provisions of law in a summary manner only
and is not a complete analysis or listing of all potential tax consequences of the purchase, ownership and
disposal of Shares.

8. In respect of non-residents, the tax rates and the consequent taxation mentioned above shall be further
subject to any benefits available under the DTAA, if any, between India and the country in which the non-
resident has fiscal domicile.

9. This statement is intended only to provide general information to the investors and is neither designed nor
intended to be substituted for professional tax advice. In view of the individual nature of tax consequences,
each investor is advised to consult his/her own tax advisor with respect to specific tax consequences of
his/her participation in the scheme.
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10. No assurance is given that the revenue authorities/courts will concur with the views expressed herein. Our
views are based on the existing provisions of law and its interpretation, which are subject to changes from
time to time. We do not assume responsibility to update the views consequent to such changes.

11. This statement of possible direct tax benefits enumerated above is as per the Act as proposed to be amended
by the proposals in the FB.

Above are the possible tax benefits available to the shareholders under the current tax laws in India. Several of
these benefits are dependent on the shareholders fulfilling the conditions prescribed under the relevant tax laws.
Hence, the ability of the shareholders to derive the tax benefits is dependent upon fulfilling such conditions. The
benefits discussed above are not exhaustive. This statement is only intended to provide general information to
the investors and is neither designed nor intended to be a substitute for professional tax advice. In view of the
individual nature of the tax consequences and the changing tax laws, each investor is advised to consult his or
her own tax consultant with respect to the specific tax implications arising out of their participation in the issue
particularly in view of the fact that certain recently enacted legislation may not have a direct legal precedent or
may have a different interpretation on the benefits, which an investor can avail.
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SECTION IV: ABOUT OUR COMPANY

OUR MANAGEMENT
Board of Directors

Our Company’s Articles of Association provides that the minimum number of Directors shall be three. As of the
date of this Letter of Offer, our Company has ten directors, of which two Directors are Executive Directors and
six Directors are Independent Directors. Pursuant to the provisions of the Companies Act, 2013 at least two-
thirds of the total number of Directors excluding the Independent Directors are liable to retire by rotation, with
one-third of such number retiring at each annual general meeting. A retiring director is eligible for re-election.
Further, the Independent Directors may be appointed for a maximum of two terms of up to five consecutive
years each. Any re-appointment of Independent Directors shall, inter alia, be on the basis of the performance
evaluation report and approved by the shareholders by way of a special resolution. The quorum for meetings of
our Board is one-third of the total number of Directors, or two Directors, whichever is higher, unless otherwise
fixed by the Directors.

The following table sets forth details regarding our Board as of the date of filing this Letter of Offer:

Name, Designation, Term, DIN, Age Other Directorships
Occupation, and Business address (in years)
Cyrus P Mistry 46 Other Directorships
Designation: Non-Executive Chairman (1) Cyrus Investments Private Limited
Term: Not liable to retire by rotation (2) Jaguar Land Rover Automotive Plc
DIN: 00010178 (3) Sterling Investment Corporation  Private
Limited

Occupation: Company Director
(4) Tata AG, Zug
Address: Sterling Bay, 103, Walkeshwar
Road, Walkeshwar, Mumbai 400 006 (5) Tata America International Corporation
(6) Tata Chemicals Limited

(7) Tata Consultancy Services Limited

(8) Tata Enterprises (Overseas) AG, Zug
(9) Tata Global Beverages Limited

(10) Tata Industries Limited

(11) Tata International AG, Zug

(12) Tata Limited

(13) Tata Sons Limited

(14) Tata Steel Limited

(15) The Tata Power Company Limited

(16) Tata Teleservices Limited

(17) The Indian Hotels Company Limited

Nusli N Wadia 71 Other Directorships
Designation: Non-Executive Independent (1) The Bombay Dyeing & Manufacturing
Director Company Limited
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Name, Designation, Term, DIN, Age Other Directorships
Occupation, and Business address (in years)
Term: Appointed as an Independent (2) Wadia Techno-Engineering Services Limited
Director with effect from July 31, 2014
up to February 14, 2019 (3) Tata Steel Limited
DIN: 00015731 (4) The Bombay Burmah Trading Corporation
Limited
Occupation: Business
(5) Tata Chemicals Limited
Address: Beach House, P. Balu Marg,
Prabhadevi, Mumbai 400 025 (6) Britannia Industries Limited
(7) Go Airlines (India) Limited
(8) Go Investments & Trading Private Limited
(9) Leila Lands SDN Bhd (Malaysia)
(10) Strategic Food International Company LLC,
Dubai, U.A.E.
(11) Strategic Brand Holdings Co. Ltd., UAE
(12) Al Sallan Food Industries Co. SAOG, Oman
(13) Al Fayafi General Trading Co. LLC, UAE
(14) Britannia and Associates (Dubai) Private
Limited
Dr. Raghunath A Mashelkar 72 Other Directorships
Designation: Non-Executive Independent (1) Reliance Industries Limited
Director
(2) Thermax Limited
Term: Appointed as an Independent
Director with effect from July 31, 2014 (3) KPIT Technologies Limited
up to December 31, 2017
(4) Sakal Papers Private Limited
DIN: 00074119
(5) Piramal Enterprises Limited
Occupation: Professional
(6) Vyome Bioscience Private Limited
Address: D-4, Varsha Park, Raghunath
Bungalow, Baner Road, Pune 411 045 (7) Invictus Oncology Private Limited
(8) Reliance GeneMedix Plc., Ireland
Nasser Munjee 62 Other Directorships
Designation: Non-Executive Independent (1) ABB India Limited
Director
(2) Ambuja Cements Limited
Term: Appointed as an Independent
Director with effect from July 31, 2014 (3) Britannia Industries Limited
up to July 30, 2019
(4) Cummins India Limited
DIN: 00010180
(5) DCB Bank Limited

Occupation: Professional
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Name, Designation, Term, DIN, Age Other Directorships
Occupation, and Business address (in years)
(6) HDFC Limited
Address: Benedict Villa, House No. 471,
Saudevado, Chorao Island, Tiswadi Goa (7) Go Airlines (India) Limited
403 102
(8) Tata Chemicals Limited
(9) Tata Motors Finance Limited
(10) Tata Chemicals North America Inc, USA
(11) Jaguar Land Rover Automotive plc
(12) Aarusha Homes Private Limited
Subodh Bhargava 72 Other Directorships
Designation: Non-Executive Independent (1) Tata Communications Limited
Director
(2) Tata Steel Limited
Term: Appointed as an Independent
Director with effect from July 31, 2014 (3) TRF Limited
up to March 29, 2017
(4) GlaxoSmithKline Consumer Healthcare
DIN: 00035672 Limited
Occupation: Professional (5) Batliboi Limited
Address: A-15/1, DLF City Phase -I, (6) Larsen & Toubro Limited
Gurgaon 122002, Haryana
(7) Tata Communications International Pte Ltd.
(8) Tata Communications Services (International)
Pte Ltd.
(9) SunBorne Energy Holdings LLC
Vinesh K Jairath 56 Other Directorships
Designation: Non-Executive Independent (1) Indiabulls Real Estate Limited
Director
Term: Appointed as an Independent
Director with effect from July 31, 2014
up to July 30, 2019
DIN: 00391684
Occupation: Professional
Address: 194-B, Kalpataru Horizon, S.K.
Ahire Marg, Worli, Mumbai 400 018
Dr. Ralf Speth 59 Other Directorships

Designation: Non-Executive Director and
Non-Independent Director

Term: Liable to retire by rotation

DIN: 03318908

(1) Jaguar Land Rover Automotive PLC
(2) Jaguar Land Rover Limited
(3) Jaguar Land Rover Holding Limited

(4) Spark44 (JV) Limited
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Name, Designation, Term, DIN, Age Other Directorships
Occupation, and Business address (in years)
Occupation: Chief Executive Officer
(5) ACEA-Belgium and Brussels
Address: Kranzenhornweg 5 C, 83064
Raubling, Germany (6) Bladon Jets
(7) Confederation of British Industry (CBI)
(8) Sun Catalytix Corporation
(9) Society Motors Manufacturers & Traders
Falguni S Nayar 52 Other Directorships
Designation: Non-Executive Independent (1) Dabur India Limited
Director
(2) ACC Limited
Term: Appointed as an Independent
Director with effect from July 31, 2014 (3) FSN Ecommerce Ventures Private Limited
upto July 30, 2019
(4) Heritage View Developers Private Limited
DIN: 00003633
(5) Valleyview Probuild Private Limited
Occupation: Professional
(6) Sea View Probuild Private Limited
Address: Flat No. 9, Rushilla 5" Floor,
Carmichael Road, Mumbai 400 026
Ravindra Pisharody 59 Other Directorships
Designation: Executive Director (1) Tata Marcopolo Motors Limited
(Commercial Vehicles)
(2) Tata Cummins Private Limited
Term: Appointed for a period of five
years with effect from June 21, 2012, (3) Tata International Limited
liable to retire by rotation
(4) Tata Motors Finance Limited
DIN: 01875848
(5) Automobile Corporation of Goa Limited
Occupation: Service
(6) Tata Hispano Motors Carrocera SA
Address: Hill Park Estate, Flat No. 9, 2nd
Floor, Block No. 1, AG Bell Road, (7) Tata Hispano Motors Carrocerries Maghreb SA
Malabar Hill, Mumbai 400 006
(8) Tata International Singapore Pte Limited
(9) Nita Company Limited
(10) Tata Motors (SA) (Pty) Limited
(11) Tata Daewoo Commercial Company Limited
(12) Tata Motors (Thailand) Limited
Satish B Borwankar 62 Other Directorships

Designation: Executive Director

(Quality)

Term: Appointed for a period of five
years with effect from June 21, 2012,

1)
)
©)]

Tata Cummins Private Limited
TML Drivelines Limited

Tata Marcopolo Motors Limited
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Name, Designation, Term, DIN, Age Other Directorships
Occupation, and Business address (in years)

liable to retire by rotation
(4) Jaguar Land Rover India Limited
DIN: 01793948
(5) TAL Manufacturing Solutions Limited
Occupation: Service
(6) Tata Motors (Thailand) Limited
Address: Flat No. H 22, VOILA S No.

118/3-5, Warje, Near Cipla Hospital, (7) Tata Daewoo Commercial Vehicle Company
Kothrud, Mumbai - Bangalore Highway, Limited
Pune 411 052

Relationship between the Directors
None of our Directors are related to each other.
Brief Biographies

Cyrus P. Mistry is the Chairman and Nominee Director of our Company. He holds a bachelor’s degree in Civil
Engineering from Imperial College London and Masters in Science degree in Management from London
Business School. He was bestowed with the Alumni Achievement Award by the London Business School. He
was previously the Managing Director of Shapoorji Pallonji group and was responsible for building the
infrastructure development division in the Shapoorji Pallonji group. He has experience in the field of real estate
construction and investment industries. He was appointed as a Director with effect from May 29, 2012 and as
Deputy Chairman of our Company with effect from November 7, 2012. He took over as Chairman as our
Company with effect from December 28, 2012. He was appointed as a nominee Director of Tata Steel Limited
with effect from May 29, 2013.

Nusli N Wadia is an Independent Director of our Company. He was educated in the UK and is the chairman of
The Bombay Dyeing & Manufacturing Company Limited and heads the Wadia Group. He is also the chairman /
trustee of various charitable institutions and non-profit organizations. He was appointed as an Independent
Director of our Company with effect from December 22, 1998.

Dr. Raghunath A Mashelkar is an Independent Director of our Company. He holds a Doctor of Philosophy in
Chemical Engineering from the Bombay University. He is an eminent chemical engineering scientist and retired
from the post of Director General from the CSIR. He is also the President of Indian National Science Academy,
National Innovation Foundation, Institution of Chemical Engineers, UK and Global Research Alliance. The
President of India honoured Dr. Mashelkar with the Padmashri in 1991, the Padmabhushan in 2000 and the
Padma Vibhushan in 2014. He was appointed as an Independent Director of our Company with effect from
August 28, 2007.

Nasser Munjee is an Independent Director of our Company. He holds a Bachelor’s degree and a Master’s
degree from the London School of Economics, UK. He has served with HDFC for over 20 years at various
positions including as its Executive Director. He was the Managing Director of Infrastructure Development
Finance Company Limited up to March 2004. He has been the Chairman of Development Credit Bank since
June, 2005 and is also on the board of directors of various multinational companies and trusts. He is a Technical
Advisor on the World Bank-Public Private Partnership Infrastructure and Advisory Fund. He was appointed as
an Independent Director of our Company with effect from June 27, 2008.

Subodh Bhargava is an Independent Director of our Company. He holds a degree in Mechanical Engineering
from the University of Roorkee. He retired from Eicher Group of Companies as Group Chairman and Chief
Executive in March 2000. He was previously the President of the Confederation of Indian Industry and the
Association of Indian Automobile Manufacturers and the Vice President of the Tractor Manufacturers
Association. He is currently associated as a director of several Indian corporates, including Tata
Communications Limited and Tata Steel Limited. He was appointed as an Independent Director of our
Company with effect from June 27, 2008.

Vinesh K Jairath is an Independent Director of our Company. He holds a Bachelor of Arts Degree in Public
Administration and Bachelor of Laws Degree, both from the Punjab University, a Masters in Economics from
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the University of Manchester, UK and joined Indian Administrative Service in 1982. He has served as the
Principal Secretary (Industries) of the Government of Maharashtra and has over 25 years of experience in public
administration, rural development, poverty alleviation, infrastructure, finance, industry, urban development and
environmental management occupying various important positions in the Government of India and the State
Government of Maharashtra. He was appointed as an Independent Director of our Company with effect from
March 31, 2009.

Dr. Ralf Speth is a Non-Executive Director of our Company. He holds a degree in Engineering from
Rosenheim University, Germany and holds a Doctorate of Engineering in Mechanical Engineering and Business
Administration from Warwick University. He was appointed to the post of Chief Executive Officer at Jaguar
Land Rover on February 18, 2010. He is on the Board of Directors of Jaguar Land Rover Automobile PLC, UK.
Having served BMW for 20 years, he joined Ford Motor Company’s Premier Automotive Group as Director of
Production, Quality and Product Planning. He was appointed as a Non-Executive Director of our Company with
effect from November 10, 2010.

Falguni S Nayar is an Independent Director of our Company. She holds a bachelor’s degree in Commerce from
the Mumbai University and a post graduate diploma in Management from Indian Institute of Management,
Ahmedabad. She has spent over 19 years with Kotak Mahindra Bank with the last six years as Managing
Director and Chief Executive Officer of Kotak Investment Bank. She is currently the founder and Chief
Executive Officer of Nykaa.com, an online shopping website for beauty and wellness products and also offers
an online magazine, expert advice and virtual makeover tools. She was recognised as the ‘Top Business
Woman’ by Business Today in 2009 and 2011 and has received the FICCI Ladies Organisation award for ‘“Top
Woman Achiever’ in the field of banking in 2008. She was appointed as an Independent Director of our
Company with effect from May 29, 2013.

Ravindra Pisharody is the Executive Director (Commercial Vehicles) of our Company. He is an alumnus of
Indian Institute of Technology, Kharagpur and Indian Institute of Management, Kolkata. He joined Tata Motors
as Vice President Commercial Vehicles (Sales & Marketing), in 2007. He is also on the board of various Tata
Motors group companies. Before joining our Company, he worked with Castrol Limited, a subsidiary of BP Plc,
and with Philips India, a subsidiary of the Dutch company in various roles. He was appointed as the Executive
Director (Commercial Vehicles) of our Company with effect from June 21, 2012.

Satish B Borwankar is the Executive Director (Quality) of our Company. He holds a bachelor’s degree in
Mechanical Engineering from Indian Institute of Technology, Kanpur. He started his career with Tata Motors in
1974, as a graduate engineer trainee. He has worked in various executive positions, for overseeing and
implementing product development, manufacturing operations and quality control initiatives of the commercial
vehicles business unit. He has played a significant role in setting up greenfield projects of our Company. He was
appointed as the Executive Director (Quality) with effect from June 21, 2012.

Confirmations

None of the Directors is or was a director of any listed company during the last five years preceding the date of
filing of this Letter of Offer, whose shares have been or were suspended from being traded on the BSE or the
NSE, during the term of their directorship in such company.

None of the Directors is or was a director of any listed company which has been or was delisted from any
recognised stock exchange in India during the term of their directorship in such company:

Terms of appointment of the Executive Directors
Ravindra Pisharody

Ravindra Pisharody was appointed as the Executive Director (Commercial Vehicles) of our Company pursuant
to resolution passed by the Board of our Company on June 21, 2012 and the resolution passed by the
Shareholders of our Company on August 10, 2012 for a period of five years with effect from June 21, 2012. A
service agreement dated September 18, 2012 had been entered into to govern the terms of his appointment.
Pursuant to the resolution passed by the shareholders of our Company on January 19, 2015, Ravindra Pisharody
is entitled to a remuneration of X 5,20,000 per month up to a maximum of ¥ 7,00,000 per month in case of
inadequacy of profits in the Fiscal 2015 and Fiscal 2016. The annual increments are effective April 1 each year
and will be decided by the Board of our Company based on the recommendation of the Nomination and
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Remuneration Committee in consonance with individual performance and performance of our Company within
the aforementioned maximum basic salary limit. The annual increment that would be effective on April 1, 2015,
would be limited to an amount not exceeding 20% of the basic salary as may be decided by the Board. Further,
he is entitled to incentive remuneration not exceeding 200% of basic salary to be paid at the discretion of the
Board, based on certain performance criteria and other parameters as specified from time to time. Pursuant to
the resolution passed on January 19, 2015 by the shareholders of our Company, Ravindra Pisharody is also
entitled to the following, in case of inadequacy of profits in the Fiscal 2015 and Fiscal 2016:

Particulars Remuneration

Accommodation (i). Rent — free residential accommodation (furnished
or otherwise) and our Company shall bear the cost
of repairs, maintenance, society charges and
utilities for the said accommodation; or

(ii). House rent and maintenance allowance
aggregating to 85% of the basic salary per annum

Hospitalisation, transport, telecommunication and | (i). Hospitalisation and major medical expenses

other facilities incurred as per the rules of our Company (this
includes mediclaim insurance premium

(ii). Car facility as per rules of our Company

(iii). Telecommunication facility as per rules of our

Company
(iv).Housing loan facility as per the rules of our
Company
Other perquisites and allowances These perquisites and allowances are subject to a

maximum of 55% of the basic salary per annum:
(i). Medical allowance

(ii). Leave travel concession / allowance

(iii). Other Allowances

(iv). Personal Accident Insurance Premium

(v). Annual club membership fees

Contribution Contribution to provident fund, superannuation fund
or annuity fund and gratuity fund as per the rules of
our Company

Leave Leave and encashment of unavailed leave as per rules
of our Company

Satish B Borwankar

Satish B Borwankar was appointed as the Executive Director (Quality) of our Company pursuant to resolution
passed by the Board of our Company on June 21, 2012 and the resolution passed by the Shareholders of our
Company on August 10, 2012 for a period of five years with effect from June 21, 2012. A service agreement
dated September 18, 2012 was entered into to govern the terms of his appointment. Pursuant to a resolution
passed by the shareholders of our Company on January 19, 2015, Satish B Borwankar is entitled to a
remuneration of X 4,10,000 per month up to a maximum of X 7,00,000 per month, in case of inadequacy of
profits in the Fiscal 2015 and Fiscal 2016. The annual increments are effective April 1 each year and will be
decided by the Board of our Company based on the recommendation of the Nomination and Remuneration
Committee in consonance with individual performance and performance of our Company within the
aforementioned maximum basic salary limit. The annual increment that would be effective on April 1, 2015,
would be limited to an amount not exceeding 20% of the basic salary as may be decided by the Board. Further,
he is entitled to incentive remuneration not exceeding 200% of basic salary to be paid at the discretion of the
Board annually, based on certain performance criteria and other parameters as specified from time to time.
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Pursuant to the resolution passed on January 19, 2015 by the shareholders of our Company, Satish B Borwankar
is also entitled to the following, in case of inadequacy of profits in the Fiscal 2015 and Fiscal 2016:

Particulars

Remuneration

Accommodation

(i). Rent — free residential accommodation (furnished
or otherwise) and our Company shall bear the cost
of repairs, maintenance, society charges and
utilities for the said accommodation; or

House rent and maintenance allowance
aggregating to 85% of the basic salary per annum

(ii).

Hospitalisation, telecommunication and

other facilities

transport,

(i). Hospitalisation and major medical expenses
incurred as per rules of our Company (this

includes mediclaim insurance premium)
(ii). Car facility as per rules of our Company

(iii). Telecommunication facility as per rules of our
Company

(iv).Housing loan facility as per the rules of our
Company

Other perquisites and allowances

These perquisites and allowances are subject to a
maximum of 55% of the basic salary per annum:

(i). Medical allowance

(ii). Leave travel concession / allowance
(iii).Other Allowances

(iv). Personal Accident Insurance Premium

(v). Annual club membership fees

Contribution

Contribution to provident fund, superannuation fund
or annuity fund and gratuity fund as per the rules of
our Company

Leave

Leave and encashment of unavailed leave as per rules
of our Company

Other than specified above, there are no other service contracts entered into with the Directors by our Company
providing for benefits upon termination of employment.

Arrangement or understanding with major shareholders, customers, suppliers or others

As of the date of this Letter of Offer, other than Cyrus P. Mistry, who was appointed as a nominee Director of
Tata Steel Limited, there are no arrangements or understanding with major shareholders, customers, suppliers or
others, pursuant to which our Company has appointed a director or a member of the senior management.
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INDEPENDENT AUDITORS’ REPORT
TO THE BOARD OF DIRECTORS OF
TATA MOTORS LIMITED

Report on the Condensed Financial Statements

We have audited the accompanying condensed financial statements of TATA MOTORS
LIMITED (“the Company”), which comprise the Condensed Balance Sheet as at December 31,
2014, the Condensed Statement of Profit and Loss for the three months and nine months ended
on that date, the Condensed Cash Flow Statement for the nine months ended on that date and the
Selected Explanatory Notes.

Management’s Responsibility for the Condensed Financial Statements

The Company’s Management is responsible for the preparation of the condensed financial
statements that give a true and fair view of the financial position, financial performance and cash
flows of the Company in accordance with Accounting Standard 25 (AS 25) Interim Financial
Reporting notified under the Companies Act, 1956 (which is deemed to be applicable as per
Section 133 of the Companies Act, 2013, read with Rule 7 of the Companies (Accounts) Rules,
2014) and other accounting principles generally accepted in India. This responsibility includes
the design, implementation and maintenance of internal controls relevant to the preparation and
presentation of the financial statements that give a true and fair view and are free from material
misstatement, whether due to fraud or error.

Auditors’ Responsibility

Our responsibility is to express an opinion on these condensed financial statements based on our
audit. We conducted our audit in accordance with the Standards on Auditing issued by the
Institute of Chartered Accountants of India. Those Standards require that we comply with the
ethical requirements and plan and perform the audit to obtain reasonable assurance about
whether the condensed financial statements are free from material misstatements.

An audit involves performing procedures to obtain audit evidence about the amounts and the
disclosures in the condensed financial statements. The procedures selected depend on the
auditor’s judgment, including the assessment of the risks of material misstatement of the
condensed financial statements, whether due to fraud or error. In making those risk assessments,
the auditor considers the internal controls relevant to the Company’s preparation and fair
presentation of the condensed financial statements in order to design audit procedures that are
appropriate in the circumstances. An audit also includes evaluating the appropriateness of the
accounting policies used and the reasonableness of the accounting estimates made by the
Management, as well as evaluating the overall presentation of the condensed financial
statements. We believe that the audit evidence we have obtained is sufficient and appropriate to
provide a basis for our audit opinion.
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Opinion

In our opinion and to the best of our information and according to the explanations given to us,
the aforesaid condensed financial statements give a true and fair view in conformity with AS 25
and the accounting principles generally accepted in India:

(a) in the case of the Condensed Balance Sheet, of the state of affairs of the Company as at
December 31, 2014,

(b) in the case of the Condensed Statement of Profit and Loss, of the loss of the Company for
the three months and nine months ended on that date, and

(c) in the case of the Condensed Cash Flow Statement, of the cash flows of the Company for
the nine months ended on that date.

For DELOITTE HASKINS & SELLS LLP
Chartered Accountants
(Firm Registration No. 117366W/W-100018)

B.P.SHROFF
(Partner)
(Membership N0.34382)

Mumbai, February 5, 2015
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EQUITY AND LIABILITIES

Shareholders' Funds

(@) Share capital
(b) Reserves and surplus

Non-current Liabilities

(a) Long-term borrowings

(b) Deferred tax liabilities (net)
(c) Other long- term liabilities
(d) Long-term provisions

Current Liabilities

(a) Short-term borrowings
(b) Trade payables

(c) Other current liabilities
(d) Short-term provisions

TOTAL

ASSETS

Non-current Assets
(a) Fixed assets
(i) Tangible assets
(i) Intangible assets
(iii) Capital work-in-progress
(iv) Intangible assets under development

(b) Non-current investments
(c) Long-term loans and advances
(d) Other non-current assets

Current Assets

(a) Current investments

(b) Inventories

(c) Trade receivables

(d) Cash and bank balances

(e) Short-term loans and advances
(f)  Other current assets

TOTAL

NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

TATA MOTORS LIMITED
CONDENSED BALANCE SHEET

-

As at

December 31, 2014

~

(Xin crores)

As at
March 31, 2014

12
13

15
20
21
22
17
19

15,145.52

643.78 643.78
18,532.87

15,789.30 19,176.65

13,317.26 9,746.45
- 43.11
1,125.90 1,155.48
1,884.62 815.20
16,327.78 11,760.24

6,910.85 4,769.08
8,478.82 9,672.36
3,108.07 2,463.18
1,253.62 1,892.91
19,751.36 18,797.53

51,868.44 49,734.42

12,289.29 12,133.50
3,732.88 3,107.07
1,304.30 1,716.85
4,570.28 4,638.22
21,896.75 21,595.64
16,962.70 18,357.57
2,407.76 2,918.30
160.89 123.85
41,428.10 42,995.36

622.87 100.85
4,830.96 3,862.53
1,523.99 1,216.70
1,773.89 226.15
1,570.13 1,223.77
118.50 109.06
10,440.34 5,739.06

51,868.44 49,734.42
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TATA MOTORS LIMITED

CONDENSED STATEMENT OF PROFIT AND LOSS

Note
I.  REVENUE FROM OPERATIONS 23 (1)
Less : Excise duty
Il. OTHER INCOME 23 (2)
IIl. TOTAL REVENUE (I + II)
IV. EXPENSES:
(a) Cost of materials consumed
(b) Purchase of products for sale
(c) Changes in inventories of finished goods, work-in-progress,
and products for sale
(d) Employee cost/ benefits expense 24
(e) Finance cost 25

(f) Depreciation and amortisation expense
(g) Product development expense/ Engineering expenses
(h) Other expenses 26
(i) Expenditure transferred to capital and other accounts
TOTAL EXPENSES
V. PROFIT/ (LOSS) BEFORE EXCEPTIONAL ITEMS, EXTRAORDINARY ITEMS
AND TAX (Il - IV)

VI. EXCEPTIONAL ITEMS
(a) Exchange loss (net) including on revaluation of foreign currency
borrowings, deposits and loans
(b) Provision for loan given and costs associated with
closure of operations of a subsidiary
(c) Diminution in the value of investments in a subsidiary
(d) Employee separation cost

VII. PROFIT/ (LOSS) BEFORE EXTRAORDINARY ITEMS AND TAX (V - VI)
VIII. Extraordinary Items
IX. PROFIT/ (LOSS) BEFORE TAX FROM CONTINUING OPERATIONS (VII - VIII)

X. Tax expense / (credit) (net) 6 (a)
XI. PROFIT/ (LOSS) AFTER TAX FOR THE PERIOD
FROM CONTINUING OPERATIONS (IX - X)

XIl. EARNINGS PER SHARE 27
A. Ordinary Shares (Face value of X 2 per share)
a. Basic <
b. Diluted <
B. 'A' Ordinary Shares (Face value of X 2 per share)
a. Basic <
b. Diluted <

XIIl. NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

For Three months

ended December 31,

(Xin crores)

For Nine months
ended December 31,

2014 2013 2014 2013

9,794.43 8,556.54 27,611.75 28,403.26
(738.35) (786.87) (2,101.29) (2,660.64)
9,056.08 7,769.67 25,510.46 25,742.62
58.44 1,988.05 1,798.34 3,684.79
9,114.52 9,757.72 27,308.80 29,427.41
5,523.45 4,514.52 15,925.82 15,474.67
1,499.31 1,032.49 4,112.50 3,647.52
(31.57) 415.82 (701.65) 34.61
764.71 720.43 2,255.26 2,164.68
418.41 356.49 1,103.03 1,014.96
625.60 512.18 1,779.89 1,531.01
97.66 121.24 297.18 318.81
2,341.00 1,685.01 5,899.49 5,150.21
(266.99) (260.76) (843.89) (775.31)
10,971.58 9,097.42 29,827.63 28,561.16
(1,857.06) 660.30 (2,518.83) 866.25
24752 11.87 299.34 246.09

- - - 202.00

- 27.03 - 27.03

- - 0.13 -
24752 38.90 299.47 475.12
(2,104.58) 621.40 (2,818.30) 391.13
(2,104.58) 621.40 (2,818.30) 391.13
18.14 (630.00) 756.40 (760.00)
(2,122.72) 1,251.40 (3,574.70) 1,151.13
(6.60) 3.87 (11.11) 3.57
(6.60) 3.87 (11.11) 3.57
(6.60) 3.97 (11.11) 3.67
(6.60) 3.97 (11.11) 3.67
N N




TATA MOTORS LIMITED
CONDENSED CASH FLOW STATEMENT FOR NINE MONTHS ENDED DECEMBER 31, 2014

(Xin crores)

/For Nine months ended\ For Nine months ended
December 31, 2014 December 31, 2013

A. Cash flows from Operating Activities

Profit / (Loss) after tax (3,574.70) 1,151.13
Adjustments for:
Depreciation / amortisation 1,779.89 1,531.01
Lease equalisation adjusted in income (2.24) (3.39)
(Profit) / Loss on sale of assets (net) (including assets scrapped / written off) 310.49 6.34
Profit on sale of investments (net) (47.91) (1,980.63)
Sale of occupancy rights (36.60) -
Provision for loan given and cost associated with closure of operations of a subsidiary - 202.00
Provision for investments, loans and inter-corporate deposits (net) - 27.03
Tax (credit) / expense 756.40 (760.00)
Interest / dividend (net) (647.40) (689.20)
Exchange differences (net) 269.17 251.87
2,381.80 (1,414.97)
Operating Profit/(Loss) before working capital changes (1,192.90) (263.84)
Adjustments for:
Inventories (968.43) 152.60
Trade receivables (307.29) 178.09
Finance receivables 1.14 13.70
Other current and non-current assets (411.49) 22.46
Trade payables & acceptances (1,231.10) (1,093.29)
Other current and non-current liabilities (204.40) (143.32)
Provisions 1,198.38 220.48
(1,923.19) (649.28)
Cash used in operations (3,116.09) (913.12)
Income taxes credit / (paid) (net) (25.43) (41.42)
Net cash used in operating activities (3,141.52) (954.54)

B. Cash flows from Investing Activities

Payments for fixed assets (2,132.64) (1,956.43)
Proceeds from sale of fixed assets 9.76 1.70
Refund received against loan to associates and subsidiaries - 290.66
Loans to associates and subsidiaries - (22.91)
Advance towards investments in subsidiary companies (36.49) (206.73)
Investments in joint venture - (325.00)
Investments in subsidiary companies (81.85) (243.28)
Investments in associate companies (159.00) -
Investments in Mutual Fund sold / (purchased) (net) (568.24) (1,832.89)
Sale / redemption of investments in subsidiary companies 1,803.90 3,608.48
Decrease in short term Inter-corporate deposits 5.00 -
Realisation of margin money / cash collateral 0.08 -
Fixed/restricted deposits with scheduled banks made (625.19) (530.14)
Fixed/restricted deposits with scheduled banks realised 124.92 230.15
Fixed deposits with Financial Institution made (200.00) (200.00)
Interest received 42.41 124.71
Sale of occupancy rights 7.32 -
Dividend received 1,682.59 1,583.75

Net cash (used in) / generated from investing activities \ (127.43 522.07




TATA MOTORS LIMITED

CONDENSED CASH FLOW STATEMENT FOR NINE MONTHS ENDED DECEMBER 31, 2014

C. Cash flows from Financing Activities

Expenses on Foreign Currency Convertible Notes (FCCN) conversion
Brokerage and other expenses on Non-Convertible Debentures (NCD)
Proceeds from issue of shares held in abeyance

Repayment of fixed deposits

Proceeds from long term borrowings

Repayment of long term borrowings

Proceeds from short term borrowings

Repayment of short term borrowings

Net change in other short term borrowings (with maturity up to three months)
Dividend paid

Interest paid [including discounting charges paid, 2320.63 crores (December 31, 2013 %248.77 crores)]
Net cash from financing activities

Net increase in cash and cash equivalents

Cash and cash equivalents as at April 01, (opening balance)
Exchange fluctuation on foreign currency bank balances

Cash and cash equivalents as at December 31, (closing balance)
Non-cash transactions :
Foreign Currency Convertible Notes (FCCN) converted to ordinary shares

For Nine months ended
December 31, 2014

(Xin crores)
For Nine months ended
December 31, 2013

- (0.35)
(32.52) (66.11)

- 0.09
(7.15) (359.45)
7,479.33 1,629.38
(3,244.80) (330.63)
4,715.58 6,795.55
(4,641.22) (5,392.48)
1,998.23 121.33
(648.63) (648.56)
(1,291.07) (1,287.74)
4,327.75 461.03
1,058.80 28.56
198.68 205.57
(11.24) 7.26
1,246.24 241.39
\ -/ 413.34




NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

1. Basis of Condensed Financial Statements and Significant Accounting Policies

(a)

()

(e)

®

The accounting policies followed in these condensed financial statements are the same as those followed in the audited financial
statements of the Company for the year ended March 31, 2014 and should be read in conjunction with the said audited financial
statements.

Basis of preparation

These condensed financial statements have been prepared in accordance with the requirements of Accounting Standard 25 (AS 25)
'Interim Financial Reporting’, as notified under the Companies Act, 1956 (which is deemed to be applicable as per Section 133 of the
Companies Act, 2013 read with Rule 7 of the Companies (Accounts) Rules, 2014) and other accounting principles generally accepted in
India. In the opinion of the management, all adjustments which are necessary for a fair presentation have been included. The results of
interim periods are not necessarily indicative of the results that may be expected for any other interim period or for the full year.

Use of estimates

The preparation of financial statements requires management to make judgments, estimates and assumptions, that affect the application
of accounting policies and the reported amounts of assets, liabilities, income, expenses and disclosures of contingent liabilities at the date
of these financial statements. Actual results may differ from these estimates. Estimates and underlying assumptions are reviewed at each
balance sheet date. Revisions to accounting estimates are recognised in the period in which the estimate is revised and future periods
affected.

Taxes on income

Income tax expense is recognised in each interim period based on the best estimate of the weighted average annual income tax rate
expected for the full financial year.

Business segments

The Company is engaged mainly in the business of automobile products consisting of all types of commercial and passenger vehicles
including financing of the vehicles sold by the Company. These in the context of Accounting Standard 17 (AS 17) 'Segment Reporting',
as notified under the Companies Act, 1956 (which is deemed to be applicable as per Section 133 of the Companies Act, 2013 read with
Rule 7 of the Companies (Accounts) Rules, 2014) are considered to constitute one single primary segment. Further, there is no reportable
secondary segment i.e. Geographical segment.

Depreciation and amortisation

In terms of the proviso to clause 3(i) of Part A of Schedule Il to the Companies Act, 2013 (the Act), the Company has decided to retain the
useful life hitherto adopted for various categories of fixed assets, which are in certain cases, different from those prescribed in Schedule Il
to the Act. Based on the policy followed by the Company of continuous and periodic assessment, the estimated useful life and residual
value adopted so far is appropriate.



NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

2. Share Capital

(a)

(b)

(c

(d)

(e

(f

=

(9)

Authorised :

350,00,00,000 Ordinary shares of X 2 each

(as at March 31, 2014: 350,00,00,000 Ordinary shares of X2 each)
100,00,00,000 'A' Ordinary shares of X 2 each

(as at March 31, 2014: 100,00,00,000 'A' Ordinary shares of X 2 each)

30,00,00,000 Convertible Cumulative Preference shares of X 100 each

(as at March 31, 2014: 30,00,00,000 shares of 2 100 each)

Issued :

273,71,97,592 Ordinary shares of X 2 each

(as at March 31, 2014: 273,71,97,592 Ordinary shares of X 2 each)
48,22,06,515 'A' Ordinary shares of X 2 each

(as at March 31, 2014: 48,22,06,515 'A' Ordinary shares of X 2 each)

Subscribed and called up :

273,67,13,122 Ordinary shares of X 2 each

(as at March 31, 2014: 273,67,13,122 Ordinary shares of X 2 each)
48,19,66,945 'A' Ordinary shares of X 2 each

(as at March 31, 2014: 48,19,66,945 'A' Ordinary shares of X 2 each)

Calls unpaid - Ordinary shares

Paid-up (c+d)

Forfeited Shares - Ordinary shares
Total (e +f)

Movement of number of shares and share capital :

(i) Ordinary shares
Shares as on April 1,

Add: Shares issued out of held in abeyance

Add: Shares issued through conversion of Foreign Currency Convertible Notes

(FCCN)
Shares as on December 31 / March 31

(ii) 'A" Ordinary shares
Shares as on April 1
Add: Shares issued out of held in abeyance
Shares as on December 31 / March 31

* Less than % 50,000/-

December 31, 2014

(Xin crores)

As at As at
December 31, March 31,
2014 2014

700.00 700.00
200.00 200.00
3,000.00 3,000.00
3,900.00 3,900.00
547.44 547.44

96.44 96.44

643.88 643.88
547.34 547.34
96.40 96.40

643.74 643.74
(0.01) (0.01)
643.73 643.73

0.05 0.05

643.78 643.78

.

March 31, 2014

No. of Shares (Xin crores)

No. of Shares (% in crores)

273,67,13,122 547.34 270,81,56,151 541.63
- - 7,405 -

- - 2,85,49,566 5.71

273,67,13,122 547.34 273,67,13,122 547.34

48,19,66,945 96.40 48,19,59,620 96.40
- 7,325 -

48,19,66,945 96.40

K 48,19,66,945

%y

The entitiements to 4,84,470 Ordinary shares of % 2 each (as at March 31, 2014: 4,84,470 Ordinary shares of % 2 each) and 2,39,570 'A' Ordinary shares of % 2 each (as at
March 31, 2014: 2,39,570 'A' Ordinary shares of % 2 each) are subject matter of various suits filed in the courts / forums by third parties for which final order is awaited and

hence kept in abeyance.



NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

3. Reserves and surplus

(a) Capital Redemption Reserve

(b) Securities Premium Account [Note (i) and (ii)]

(c) Debenture Redemption Reserve

(d) Revaluation Reserve [Note (jii)]

(e) Amalgamation Reserve

(f) General Reserve [Note (iv)]

(g) Foreign Currency Monetary Item Translation Difference Account (net)
[Note (v)]

(h) Hedging Reserve Account [Note (vi)]

(i) Profit and Loss Account (Surplus) [Note (vii)]

Notes -

(i) The opening and closing balances of Securities Premium Account are net
of calls in arrears of X 0.03 crore

(ii) Securities Premium Account :
(a) Premium on shares issued on conversion of Foreign Currency
Convertible Notes (FCCN) and held in abeyance out of rights issue
of shares

(b) Share issue expenses and brokerage, stamp duty and other fees
on Non-Convertible Debentures [net of tax

% 1.03 crore (2013-14 2 0.48 crore)]

(c) Premium on redemption of FCCN, exchange differences and
withholding tax

(iii) Revaluation Reserve :
Depreciation on revalued portion of assets taken over on
amalgamation of a company

(iv) General Reserve :
Amount transferred from Profit and Loss Account (Surplus)

(v) Foreign Currency Monetary Item Translation
Difference Account (net) :
(a) Exchange loss during the period (net)
(b) Amortisation of exchange fluctuation for the period

(vi) Hedging Reserve Account :
Fair value loss [net of tax X 3.68 crores]

(vii) Profit and Loss Account (Surplus) :

a) Profit / (Loss) after tax for the period
b) Dividend paid (2012-13)

c) Proposed dividend

) Tax on proposed dividend
e) Reversal of dividend distribution tax of earlier year
f) General Reserve

(Xin crores)

As at Additions Deductions As at
March 31, December 31,
2014 2014

2.28 - - 2.28

2.28 - - 2.28
11,683.09 - 31.49 11,651.60
11,328.57 441.93 87.41 11,683.09
1,042.15 - - 1,042.15
1,042.15 - - 1,042.15
22.87 - - 22.87
23.31 - 0.44 22.87
0.05 - - 0.05

0.05 - - 0.05
5,006.07 - - 5,006.07
4,972.62 33.45 - 5,006.07
(201.23) (101.61) (234.20) (68.64)
(215.00) (100.34) (114.11) (201.23)

- - 7.15 (7.15)
977.59 93.40 3,574.70 (2,503.71)
1,342.79 413.55 778.75 977.59
18,532.87 (8.21) 3,379.14 15,145.52
18,496.77 788.59 752.49 18,532.87

/ December 31, 2014

March 31, 2014

Additions Deductions Additions Deductions
- - 407.72 -
- 31.49 - 87.41
- - 34.21 -
- 31.49 441.93 87.41
- - - 0.44
- - - 0.44
- - 33.45 -
- - 33.45 -
(101.61) - (100.34) -
- (234.20) - (114.11)
(101.61) (234.20) (100.34) (114.11)
- 7.15 - -
- 7.15 - -
- 3,574.70 334.52 -
- - - 3.34
- - - 648.56
- - - 93.40
93.40 - 79.03 -
- - - 33.45
93.40 3,574.70 413.55 778.75




NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

(Xin crores)

(T Asan) As at
December 31, March 31,
4. Long-term borrowings 2014 2014
(A) Secured
(a) Privately placed Non-Convertible Debentures 1,950.00 1,950.00
(b) Term loans from banks :
Buyers' line of credit (at floating interest rate) 45.64 121.03
(c) Term loans from others 447.60 419.54
(d) Finance lease obligations 12.53 14.80
2,455.77 2,505.37
(B) Unsecured
(a) Privately placed Non-Convertible Debentures 4,700.00 3,300.00
(b) Term loans from banks :
(i) External Commercial Borrowings - Nil - 2,995.00
(as at March 31, 2014- USD 500 million)(at floating interest rate)
(ii) Buyers' line of credit (at floating interest rate) 1,432.74 946.08
(c) Senior Notes- USD 750 million (as at March 31, 2014- Nil) 4,728.75 -
10,861.49 7,241.08
13,317.26 9,746.45
As at As at
5. Short-term borrowings December 31, March 31,
2014 2014
(A) Secured
From banks
(a) Loans, cash credit, overdraft accounts 2,052.23 1,796.31
(b) Buyers' line of credit (at floating interest rate) - 148.33
2,052.23 1,944.64
(B) Unsecured
(a) From banks 1,322.00 2,000.00
(b) Loans and advances from subsidiaries and associates (repayable on demand) 413.95 31.00
(c) Commercial paper [maximum balance outstanding during the period 3,122.67 793.44
% 3,555 crores (2013-2014 : X 3,715 crores)]
4,858.62 2,824.44
6,910.85 4,769.08
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NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

6. (a) Tax expense/ (credit)

(i) Current tax
Current tax
Less : Minimum Alternate Tax (MAT credit)

(i) Deferred tax expense / (credit)
Total (i+ii)

(b) Deferred tax expense / (credit) for the period

Opening net deferred tax asset / (liability)
Debited /(Credited) to Securities Premium Account
Debited /(Credited) to Hedging Reserve Account

Closing net deferred tax asset
Deferred tax expense / (credit) for the period

7. Other long-term liabilities

A~~~ e~~~

a)
b)
c)
d)
e)

f

)

For Three months

ended December 31,

(Xin crores)

For Nine months
ended December 31,

[ 2014 \

Liability towards premium on redemption of Non-Convertible Debentures

Deferred payment liabilities

Interest accrued but not due on borrowings
Derivative financial instruments

Deferred revenue

Others

2013 2013
17.62 - -
17.62 - -
0.52 (630.00) (760.00)
\ 18.14 (630.00) \ 756.40 (760.00)
1,833.60 /(43.11) N 1,963.91
(0.08) 1.03 (0.39)
- 3.68 -
1,833.52 (38.40) 1,963.52
1,203.52 - 1,203.52
0.52 | (630.00) (38.40) (760.00)
- - =/
)
As at As at
December 31,| March 31,
2014 2014
919.23 919.23
122.57 183.83
0.66 0.34
9.34 1.85
26.86 15.65
47.24 34.58
1,125.90 1,155.48
/
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NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

8. Other current liabilities

(a)
(b)
(c)
(d)
(e)
®

(9)
(h)
(i)

)
(k)

Interest accrued but not due on borrowings

Current maturities of long-term borrowings [Note below]
Liability for capital expenditure

Liability for deposits and retention

Deferred payment liabilities

Advance and progress payments from customers
Deferred revenue

Statutory dues (VAT, Excise, Service tax, Octroi, etc)
Liability towards Investors Education and Protection Fund under Section 205C of
the Companies Act, 1956 not due

(i) Unpaid dividends

(ii) Unclaimed matured deposits

(iii) Unclaimed matured debentures

(iv) Unclaimed interest on deposits and debentures
Derivative financial instruments

Others

Note :
Current maturities of long-term borrowings consist of :

(i)
(ii)

Non-Convertible Debentures
Buyers' line of credit (at floating rate interest)

(iii) Finance lease obligations

9. Long-term provisions

(a)
(b)
(c)
()

Employee benefit obligation
Product warranty

Provision for delinquency
Others

A-12

(Rin crores)

O

As at As at
December 31, March 31,
2014 2014
357.22 267.43
1,365.28 537.27
76.40 107.59
203.70 159.92
59.75 65.83
351.23 547.80
68.11 49.70
519.60 598.40
17.32 17.40
21.58 28.74
0.21 0.21
2.42 3.14
23.91 0.24
41.34 79.51
3,108.07 2,463.18
1,200.00 300.00
148.65 215.34
16.63 21.93
1,365.28 537.27
Y
As at As at
December 31, March 31,
2014 2014
450.88 422.25
196.31 146.24
1,222.84 246.67
14.59 0.04
1,884.62 815.20

-/



NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

10. Short term provisions
(a) Employee benefit obligation
) Product warranty
) Currentincome tax (net of payment)
(d) Provision for delinquency
) Proposed dividend
(f) Provision for tax on dividends
(g) Others

11. Trade payables

(a) Acceptances
(b) Other than acceptances *

* Includes payable to subsidiary companies :
Concorde Motors (India) Ltd
TAL Manufacturing Solutions Ltd
Tata Motors European Technical Centre Plc
Tata Motors Finance Ltd
Tata Technologies Ltd
TML Distribution Company Ltd
Jaguar Land Rover Ltd
Tata Marcopolo Motors Ltd
Trilix Srl, Turin (ltaly)

A-13

(Xin crores)

Y
As at As at
December 31, March 31,
2014 2014
101.88 64.47
285.72 263.24
22.93 49.22
832.42 770.94
- 648.56
- 93.40
10.67 3.08
1,253.62 1,892.91
/
Y
As at As at
December 31, March 31,
2014 2014
3,673.40 4,955.54
4,805.42 4,716.82
8,478.82 9,672.36
N
18.15 3.51
5.45 7.60
114.35 124.09
22.78 45.02
41.00 29.27
- 28.31
83.34 132.26
- 2.96
4.94 -



NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

(% in crores)
12. Tangible assets /ﬁ
Accumulated
Additions / Cost as at Accumulated Depreciation for depreciation up | Net book value
Cost as at April adjustments Deductions / December 31, depreciation as  the period / year Deductions / to December 31, | as at December
Particulars 1, 2014 [Note (iv)] adjustments 2014 at April 1, 2014 [Note (V)] adjustments 2014 31, 2014
[l Owned assets :
(i) Land 519.76 - - 519.76 - - - - 519.76
519.76 - - 519.76 - - - - 519.76
(ii) Buildings [Note (i) & (ii) (a)] 2,718.42 74.24 0.09 2,792.57 620.16 59.17 0.08 679.25 2,113.32
2,533.82 186.78 2.18 2,718.42 543.50 7711 0.45 620.16 2,098.26
(iii) Plant, machinery and equipment 17,920.39 1,038.35 59.29 18,899.45 9,021.04 876.90 55.94 9,842.00 9,057.45
[Note (ii) (a) & (iii)] 17,134.19 868.63 82.43 17,920.39 7,989.70 1,108.45 77.11 9,021.04 8,899.35
(iv) Furniture and fixtures [Note (ii)] 132.23 12.53 0.77 143.99 56.25 5.08 0.58 60.75 83.24
121.69 11.09 0.55 132.23 50.06 6.60 0.41 56.25 75.98
(v) Vehicles [Note (iii)] 163.96 16.96 15.93 164.99 104.57 17.22 12.76 109.03 55.96
158.56 17.98 12.58 163.96 89.30 24.42 9.15 104.57 59.39
(vi) Office equipment [Note (iii)] 49.67 0.59 0.03 50.23 21.13 17.65 0.01 38.77 11.46
49.25 1.72 1.30 49.67 19.57 2.28 0.72 21.13 28.54
(vii) Computers and other IT assets [Note (iii)] 564.38 29.90 0.02 594.26 458.52 21.13 (0.09) 479.74 114.52
569.47 34.17 39.26 564.38 467.36 30.10 38.94 458.52 105.86
(viii Water system and
sanitation [Note (ii)(a)] 217.57 3.62 - 221.19 64.92 7.41 - 72.33 148.86
205.30 12.27 - 217.57 55.15 9.77 - 64.92 152.65
[IIl Assets given on lease :
(i) Plant, machinery and equipment 392.79 - 0.01 392.78 377.00 2.24 2.24 377.00 15.78
392.79 - - 392.79 377.00 4.52 4.52 377.00 15.79
[l Assets taken on lease :
(i) Leasehold land [Note (ii)(b)] 121.38 - - 121.38 13.80 0.91 - 14.71 106.67
118.73 2.65 - 121.38 12.44 1.36 - 13.80 107.58
(i) Buildings 31.28 - - 31.28 4.74 0.38 - 5.12 26.16
31.28 - - 31.28 4.25 0.05 (0.44) 4.74 26.54
(iii) Plant, machinery and equipment 36.43 - - 36.43 33.23 1.38 - 34.61 1.82
36.43 - - 36.43 31.77 1.46 - 33.23 3.20
(iv) Computers & other IT assets 155.49 8.97 - 164.46 114.89 15.28 - 130.17 34.29
151.43 4.06 - 155.49 94.89 20.00 - 114.89 40.60
TOTAL TANGIBLE ASSETS 23,023.75 1,185.16 76.14 24,132.77 10,890.25 1,024.75 71.52 11,843.48 12,289.29
22,022.70 1,139.35 138.30 23,023.75 9,734.99 1,286.12 130.86 10,890.25 12,133.50

Notes :

(i) Buildings include % 8,631 (as at March 31, 2014 % 8,631) being value of investments in shares of Co-operative Housing Societies.

(i) (a) Buildings, water system and sanitation and plant and machinery include gross block of X 4.76 crores, % 19.19 crores and X 22.84 crores (as at March 31, 2014 % 4.76 crores, % 18.15 crores and % 22.84 crores) and
net block of 2 0.08 crore, X 15.39 crores and X 8.57 crores respectively (as at March 31, 2014 2 0.08 crore, X 14.97 crores and X 11.75 crores) in respect of expenditure incurred on capital assets, ownership of
which does not vest in the Companv.

(b) The registration of leasehold land of % 12.56 crores (as at March 31, 2014 % 12.56 crores) is in process.

(iii) Includes plant, machinery and equipment, furniture fixtures, office equipment, vehicles and computers and other IT assets having gross block of 2158.69 crores, %0.14 crore, %0.42 crore, X1.46 crores and 3128.62 crores
(as at March 31, 2014 2192.46 crores, %0.14 crore, %0.43 crore, X1.77 crores and %128.64 crores), and net block of %8.17 crores, %0.01 crore, X0.03 crore, %0.03 crore and 0.23 crore (as at March 31, 2014 %9.23 crores,
%0.01 crore, %0.03 crore, %0.04 crore and %0.23 crore) respectively, held for disposal at lower of their net book value and net realisable value.

(iv) Additions / adjustments include capitalisation of exchange loss mainly on plant, machinery and equipment of X 23.39 crores (2013-2014 capitalisation of exchange loss of X111.13 crores).
(v) Depreciation excludes :

(a) Lease equalisation of X 2.24 crores (2013-2014 % 4.52 crores) adjusted in lease rental income.

(b) Depreciation of X Nil (2013-2014 % 0.44 crore) on revalued portion of gross block transferred to Revaluation Reserve.

13. Intangible assets ( \
Accumulated
Cost as at Accumulated amortisation up | Net book value
Cost as at April Additions / Deductions / December 31, amortisation as  Amortisation for Deductions / to December 31, | as at December
Particulars 1, 2014 adjustments ** adjustments 2014 at April 1, 2014 the year adjustments 2014 31, 2014
(i) Technical Know-how # 275.81 - - 275.81 45.30 19.42 - 64.72 211.09
34.51 241.30 - 275.81 34.51 10.79 - 45.30 230.51
(i) Computer software # 439.15 20.40 - 459.55 360.30 33.92 0.11 394.11 65.44
417.04 2211 - 439.15 317.84 42.46 - 360.30 78.85
(iii) Product development cost * 5,052.74 1,360.44 - 6,413.18 2,255.03 701.80 - 2,956.83 3,456.35
4,592.93 459.81 - 5,052.74 1,524.10 730.93 - 2,255.03 2,797.71
TOTAL INTANGIBLE ASSETS 5,767.70 1,380.84 - 7,148.54 2,660.63 755.14 0.11 3,415.66 3,732.88
5,044.48 723.22 - 5,767.70 1,876.45 784.18 - 2,660.63 3,107.07
Notes : J
* internally generated intangible asset
# other than internally generated intangible asset
= Additions / adiustments include capitalisation of exchange loss mainlv on product development cost of X 27.69 crores (2013-2014 capitalisation of exchanae loss of X 26.24 crores).
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14. Non-current investments

Number Face value

per unit

2,982,214 10
4,432,497 10
70,249 10
7,500,000 100
3,03,00,600 10
1,86,97,694 10
10,00,00,000 10
7,70,00,000 10
2,500,000 10
2,85,29,085 (GBP) 1
7,900 -
131,90,20,771 10
8,67,00,000 10
22,50,00,000 10
251,16,59,418 (USD) 1
1,34,523 (EUR) 31.28
1,83,59,203 (SGD) 1
16,000 (TK) 1,000
5,23,33,170 10
3,97,50,000 10
12,22,57,983 100
9,00,00,000 10
50,000 1,000
1,383 1,000

350 900
1,03,10,242 100
33,600 100
12,375 1,000
22,500,001 10
240,000 10
4,326,651 15
1,354,195 100
15,900,000 100

NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

Description

Long-term investments (at cost)

(A)
(M
(0]

(ii)

2
(0]

(iil)

(iv)

(©))

4)

Trade investments
Fully paid Ordinary / Equity shares (quoted)

Associates
Automobile Corporation of Goa Ltd

Others
Tata Steel Ltd
Tata Chemicals Ltd

Fully paid Ordinary / Equity shares (unquoted)
Subsidiaries

Sheba Properties Ltd

Tata Technologies Ltd

Concorde Motors (India) Ltd [Note 9]

(1,49,99,574 shares acquired during the period)

TAL Manufacturing Solutions Ltd

(3,50,00,000 shares acquired during the period)

TML Drivelines Ltd

Tata Motors Insurance Broking and Advisory Services Ltd
[Note 5]

Tata Motors European Technical Centre Plc, UK [Note 6]
Tata Technologies Inc

Tata Motors Finance Ltd

(2,96,73,590 shares acquired during the period)

Tata Marcopolo Motors Ltd

TML Distribution Company Ltd

TML Holdings Pte Ltd, (Singapore)

(3,50,00,000 shares sold during the period)

Tata Hispano Motors Carrocera S.A.

Tata Precision Industries Pte. Ltd (Singapore)

Trilix Srl., Turin (Italy) [Note 7]

Associates

NITA Co. Ltd (Bangladesh)

Tata AutoComp Systems Ltd

Tata Hitachi Construction Machinery Company Ltd

Joint venture (JV)
Fiat India Automobiles Ltd [Note 8]
Tata Cummins Ltd

Others

Tata International Ltd

Tata Services Ltd

The Associated Building Company Ltd
Tata Industries Ltd

Tata Projects Ltd [Note 11]
Kulkarni Engineering Associates Ltd
Tata Sons Ltd

Haldia Petrochemicals Ltd

Oriental Floratech (India) Pvt. Ltd
Tata Capital Ltd

Fully paid Cumulative Redeemable Preference shares
(unquoted)

Subsidiaries
7% Concorde Motors (India) Ltd [Note 9]

Fully paid Optionally Convertible Preference shares
(unquoted)

Associates

9% Tata Hitachi Construction Machinery Co. Ltd. [Note 10]
(1,59,00,000 shares acquired during the period)

Carried Forward

A-15

As at

(X in crores)

As at
December 31, 2014 March 31, 2014
108.22 108.22
245.04 245.04
024 o2
353.50 353.50
75.00 75.00
224.10 22410
64.63 49.63
185.00 150.00
448.85 448.85
19.31 19.31
234.02 234.02
0.63 0.63
2,500.00 2,400.00
86.70 86.70
225.00 225.00
10.158.52 11.816.76
17.97 17.97
40.53 40.53
11.94 11.94
14,292.20 15,800.44
1.27 1.27
77.47 77.47
79.50 79.50
158.24 158.24
1,567.04 1,567.04
90.00 90.00
1,657.04 1,657.04
28.85 28.85
0.14 0.14
0.01 0.01
183.19 183.19
R 4.68
0.67 0.67
68.75 68.75
22.50 22.50
0.24 0.24
6.70 6.70
311.05 315.73
13.54 13.54
159.00 -
\ 16,944.57 / 18,298.49




Number

50,000

Notes :

M
()
(3)
4)
()

(6)

M

9

(10)

()
(12)

NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

(Xin crores)

4 )

As at As at

Face value Description December 31, 2014 March 31, 2014
per unit
. Long-term investments (at cost) (contd.)
Brought forward 16,944.57 18,298.49
(B) Other investments
Fully paid Equity shares (unquoted)
10 NICCO Jubilee Park Ltd. 0.05 0.05
16,944.62 18,298.54
Less : Provision for Diminution other than temporary in value
of long term investments 55.97 55.97
1. Advance towards investments
Tata Motors Finance Ltd - 100.00
Tata Hispano Motors Carrocera Maghreb 53.94 -
Tata Motors European Technical Centre Plc, UK 20.11 -
Concorde Motors (India) Ltd - 15.00
74.05 115.00
Total Non-current investments \ 16,962.70 18,357.57
Face Value per unit is in Rupees unless stated otherwise
Book value of quoted investments 353.50 353.50
Book value of unquoted investments 16,609.20 18,004.07
Market value of quoted investments 336.66 253.07

The Company has given a letter of comfort to HDFC Bank amounting to X1 crore against working capital facility to Tata Motors Insurance Broking and
Advisory Services Ltd. Also the Company has given an undertaking to HDFC Bank that it will not dilute its stake below 51% during the tenor of the loan.

The Company has given a letter of comfort to Standard Chartered Bank, London for GBP 15 million (X147.43 crores as on December 31, 2014) against loan
extended by the bank to Tata Motors European Technical Centre Plc, UK (TMETC). Also the Company has given an undertaking to Standard Chartered Bank,
London to retain 100% ownership of TMETC at all times during the tenor of the loan.

Trilix Srl., Turin (Italy) is a limited liability company.

The Company has given letter of comfort to certain banks and other lenders against credit facilities extended to Fiat India Automobiles Ltd for 1,600 crores
and Euro 130 million (X 996.40 crores as on December 31, 2014). The Letter of Comfort is restricted to 50% of the value of credit facilities extended i.e.
%1,298.20 crores.

The Company has given a letter of comfort to Tata Capital Financial Services Limited amounting to 215 crores against Credit Facility extended to Concorde
Motors (India) Limited.

The Company has invested in 9% Optionally Cumulative Preference Shares (OCPS) as per the rights offered by Tata Hitachi Construction Machinery Co. Ltd.
to existing equity shareholders in the ratio of 4 OCPS for every 10 equity shares. These OCPS are redeemable at par or can be converted into equity shares
after a period of seven years.

The Company is in the process of selling the investment in Tata Projects Ltd. Consequently, these investments are classified as current investments.

Trade Investments also include :

Number Face Description < 2
value
per unit
L4 g
(i) Investments in subsidiary companies
100 (SGD) 1 TML Holdings Pte Ltd, (Singapore) 2,778.73 2,778.73
(ii) Investments in other companies
20,000 10 Metal Scrap Trade Corporation Ltd 25,000 25,000
50 5 Jamshedpur Co-operative Stores Ltd 250 250
16,56,517 (M$) 1 Tatab Industries Sdn. Bhd. Malaysia 1 1
4 25,000 ICICI Money Multiplier Bond 1 1
100 10 Optel Telecommunications 1,995 1,995
200 10 Punjab Chemicals 1 1

A-16



NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

(Xin crores)

15. Current investments

As at As at
Number Face value Description December 31, 2014 March 31, 2014
per unit
| Current investments - others (at cost or fair value whichever is lower)
(A) Trade investments
1) Fully paid Ordinary / Equity shares (unquoted)
(i) Subsidiaries
33,83,918 (IDR) 8,855 PT Tata Motors Indonesia (Note 5 below) 15.54 80.70
(1,45,27,036 shares acquired and 2,66,83,855 shares sold during the
period)
15.54 80.70
(B) Other investments
1) Investments in mutual fund (unquoted)
Liquid/liquid plus schemes

3,76,094 1,000 Principal Cash Mngt Fund - Regular Plan - Growth 50.00 -

1,22,443 1,000 Franklin India Treasury Management Account-Super Instl Plan -Growth 25.00 -

2,65,723 1,000 Religare Liquid Fund-Super IP Growth 50.00 -
2,81,99,517 10 JPMorgan India Liquid Fund Super Institutional - Growth 50.00 -
5,80,76,233 10 Templeton India Ultra Short Bond Fund Super Institutional Plan - Growth 102.49 -

54,42,901 100 ICICI Prudential Money Market Plan - Growth 100.00 -

1,16,096 1,000 Tata Money Market Fund Plan A - Growth 25.00 -

5,563,552 1,000 UTI Treasury Advantage Fund - IP - Growth 100.16 -
7,44,77,910 10 ICICI Prudential Ultra Short Term - Regular Plan - Growth 100.00 -

602.65 -
2) Investments in Equity shares (unquoted)
35,000 10 Elcot Power Control Ltd - -
91,800 10 Munis Forge Ltd. - -
1,35,000 100 Tata Projects Ltd [Note 11] 4.68 -
30,997 10 Roofit Industries Ltd. - -
4.68 -
3) Investments in Preference shares (unquoted)
1,00,000 100 15.50% Pennar Paterson Securities Ltd - -
2,00,000 100 15.00% Atcom Technologies Ltd. - Cumulative Preference Shares - -
622.87 -
1] Advance towards current investments
PT Tata Motors Indonesia - 20.15
- 20.15
Total current investments 622.87 100.85

Notes: \—/

(1) Face value per unit is in Rupees unless stated otherwise

(2) Book value of quoted investments - -

3) Book value of unquoted investments 622.87 100.85
4) Market value of quoted investments - -

(5) The Company is in the process of divesting the holding of investment by transferring this investment to a wholly owned subsidiary. Consequently,

the investment is classified as Current investment.
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NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

16. Long-term loans and advances

Unsecured (considered good unless stated otherwise)
(a) Loans to employees
(b) Loan to a Joint Venture (FIAT India Automobiles Ltd)

(c) Loans to subsidiaries :
Considered good

Considered doubtful
Less : Allowances for doubtful loans

(d) Dues from subsidiary (Tata Hispano Motors Carrocera S.A.)
Considered good

Considered doubtful

Less : Allowances for doubtful debts

= O

Capital advances
Credit entitlement of Minimum Alternate Tax (MAT)
Non-current income tax assets (net of provisions)

Others :
Considered good

Considered doubtful

S
eze

Less : Allowances for doubtful loans and advances

17. Short-term loans and advances

(A) Secured
(a) Finance receivables #
Vehicle loans *
Considered good
Considered doubtful

Less: Allowances for doubtful loans

(B) Unsecured (considered good unless stated otherwise)
(a) Advances and other receivables recoverable
Considered good
Considered doubtful

Less : Allowances for doubtful loans and advances
(b) Inter corporate deposits

Considered good

Considered doubtful

Less : Allowances for doubtful loans

(c) Fixed deposits with others (other than banks)
(d) Dues from subsidiary companies [Note (i)]

(f) Current income tax assets (net of provisions)
(g) Others

Total (A + B)

Taxes recoverable, statutory deposits and dues from government

-

As}

(Xin crores)

)
)
(e) VAT, other taxes recoverable, statutory deposits and dues from Government
)
)

As at
December 31, March 31,
2014 2014
36.55 37.01
265.00 265.00
22.11 22.39
539.40 539.40
561.51 561.79
(539.40) (539.40)
22.11 22.39
54.79 55.13
54.79 55.13
(54.79) (85.13)
1,055.93 845.34
271.92 24211
- 777.18
561.13 581.16
195.12 148.11
8.91 9.69
204.03 157.80
(8.91) (9.69)
195.12 148.11
\ 2,407.76 2,918.30
/ As} As at
December 31, March 31,
2014 2014
21.05 22.19
222.15 22547
243.20 247.66
222.15 225.47
21.05 22.19
335.04 196.39
77.95 _69.89
412.99 266.28
77.95 69.89
335.04 196.39
35.00 40.00
6.51 651
41.51 46.51
(651 ___ (651)
35.00 40.00
200.00 -
65.10 38.51
852.74 887.50
26.28 24.73
34.92 14.45
1,549.08 1,201.58
1,570.13 1,223.77




NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

Note :

(i) Dues from subsidiary companies
) TML Drivelines Ltd

Tata Marcopolo Motors Ltd
Tata Motors (Thailand) Ltd
Tata Motors (SA) (Proprietary) Ltd
(

(a
(b
(c
(d
(e
f
(9
(h) Jaguar Land Rover Ltd
i

(i) PT Tata Motors Indonesia
(i) JLR Automotive Plc

Tata Daewoo Commercial Vehicle Co. Ltd

)

)

)

)

) PT Tata Motors Distribusi-Indonesia

) Tata Hispano Motors Carrocera Maghreb
)
)

(Xin crores)

* Includes X 0.16 crore (as at March 31, 2014 X 0.16 crore) on account of overdue securitised receivables

# Loans are secured against hypothecation of vehicles.

18. Other non-current assets

a
b
c
d

Prepaid debt issue cost
Prepaid expenses
Interest accrued on deposits / loans

(
(
(
(

Ra NIl

Derivative financial instruments

19. Other current assets
a) Prepaid debt issue cost

c
d

(@)

(b) Prepaid expenses

(c) Interest accrued on deposits / loans
(d)

Derivative financial instruments
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As at As at
December 31, March 31,
2014 2014
22.00 25.83
1.72 0.33
26.76 0.02
2.25 -
2.93 3.69
141 0.82
1.16 -
0.51 0.44
6.13 7.15
0.23 0.23
65.10 38.51
As at As at
December 31, March 31,
2014 2014
42.92 21.37
0.41 0.17
97.77 81.60
19.79 20.71
160.89 123.85
As at As at
December 31, March 31,
2014 2014
6.85 12.09
95.01 94.85
9.33 0.06
7.31 2.06
118.50 109.06




NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

20. Inventories

a
b

Stores and spare parts
Consumable tools

Work-in-progress

)
)
¢) Raw materials and components
)
) Finished goods

(
(
(
(d
(e
(f) Stock-in-trade (in respect of goods acquired for trading)
(g) Goods-in-transit

(i) Raw materials and components

(i) Stock-in-trade

21. Trade receivables
(a) Due over six months :
Considered good (unsecured)
Considered doubtful

Less : Provision for doubtful debts

(b) Others:
Considered good (unsecured)
Considered doubtful

Less : Provision for doubtful debts

22. Cash and bank balances

(A) Cash and cash equivalents
(a) Cash on hand

(b) Cheques on hand

(c) Current account with banks #

(d) Bank deposits with upto 3 months maturity
(B) Other bank balances

(a) Earmarked balance with banks

(C) Other bank balances (with more than 3 months but less than 12 months maturity)
(a) Earmarked balance with banks
(b) Bank deposits

(D) Other bank balances (with more than 12 months maturity)
(a) Margin money / cash collateral with banks

(b) Bank deposits with maturity more than 12 months

(c) Earmarked balance with banks

# Includes
- Remittances in transit
- In foreign currencies A-20

(Xin crores)

2R
As at As at
December 31, March 31,
2014 2014
140.31 136.81
20.60 20.56
1,316.05 1,085.57
562.97 375.59
2,492.23 1,969.47
128.84 137.33
168.41 114.63
1.55 22.57
4,830.96 3,862.53
( As at) As at
December 31, March 31,
2014 2014
275.04 292.86
511.04 493.35
786.08 786.21
(511.04) (493.35)
275.04 292.86
1,248.95 923.84
16.63 18.01
1,265.58 941.85
(16.63) (18.01)
1,248.95 923.84
1,523.99 1,216.70
R
As at As at
December 31, March 31,
2014 2014
0.35 0.65
68.02 25.63
977.87 172.40
200.00 -
1,246.24 198.68
17.05 17.11
17.05 17.11
56.55 6.26
400.13 0.08
456.68 6.34
- 0.1
3.91 3.91
50.01 -
53.92 4.02
1,773.89 226.15
181.46 144.56
472

786.12



NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

23. Total revenue

1. Revenue from operations

(a) Sale of products (Note 1 below)
(b) Sale of services

(c) Income from vehicle loan contracts

(d) Other operating revenues (Note 2 below)

2. Other income

(a) Interestincome
(b) Dividend income [Note 3 and 4 below]

(c) Profit on sale of Investments (current) (net)
[Note 5 below]

Note :
(1) Includes exchange (loss) / gain (net)
(2) Sale of occupancy rights
(3) Includes dividend on

(a) Trade investments (non-current)

(b) Dividend from subsidiary companies
(4) Includes exchange gain

(5) Profit on sale of investment in a subsidiary

A-21

For Three months
ended December 31,

(Xin crores)

For Nine months
ended December 31,

2014 2013 2014 2013
) 4 A\
9,606.35 8,392.68 | 27,090.88 | 27,928.46
74.68 61.68 219.65 185.99
0.89 3.91 5.07 14.30
9,681.92 8,458.27 | 27,315.60 | 28,128.75
112.51 98.27 296.15 274.51
9,794.43 8,556.54 | 27,611.75 | 28,403.26
35.72 27.33 67.84 120.41
0.32 9.40 1,682.59 1,583.75
22.40 1,951.32 47.91 1,980.63
58.44 1,988.05 1,798.34 3,684.79
2.71 (10.97) 10.54 (37.87)
36.60 - 36.60 -
0.32 0.31 30.09 27.95
- 9.09 1,623.41 1,555.80
- - 29.09 -
13.49 1,947.90 13.49 1,947.90
—/




24.

25.

26.

NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

Employee cost/ benefits expense

(a) Salaries, wages and bonus
(b) Contribution to provident fund and other funds

(c) Staff welfare expenses

Finance cost
(a) Interest

Less: Transferred to capital account

(b) Discounting charges

Other expenses

a) Processing charges

b) Consumption of stores and spare parts
c) Power and fuel

d) Rent

(e) Repairs to buildings

(f) Repairs to plant, machinery etc.

(g) Insurance

(h) Rates and taxes

(i) Freight, transportation, port charges, etc.
(i) Publicity

(k) Excise duty on closing stock

(I) Works operation and other expenses [note below]

Note:
Works operation and other expenses include

(a) Warranty expenses
(b) Computer expenses
(c) Consultancy
)

(d) Provisions and write off for sundry debtors, vehicle loans and advances

A-22

For Three months
ended December 31,

(Xin crores)

For Nine months
ended December 31,

2014 2013 2014 2013

615.66 595.11 1,841.18 1,786.43

68.67 47.57 181.80 155.50

80.38 77.75 232.28 222.75

764.71 720.43 2,255.26 2,164.68
— —

For Three months
ended December 31,

For Nine months
ended December 31,

4 2014) 2013 (~ 2014) 2013
417.76 365.83|  1,098.23 1,032.63
(108.16) (90.74) (348.73) (265.51)
309.60 275.09 749.50 767.12
108.81 81.40 353.53 247.84
418.41 356.49|  1,103.03 1,014.96
—/ —

For Three months
ended December 31

sl —

For Nine months

ended December 31

s 2014\ 2013 ( 2014\ 2013
347.35 27289 | 1,062.71 1,068.00
118.13 115.88 339.82 373.23

97.42 86.20 285.36 299.27
24.05 22.47 74.63 68.73
13.17 11.91 38.14 27.79
24.42 23.82 70.23 68.69
19.28 15.90 55.20 59.87
18.29 19.05 54.13 61.52
259.17 203.43 751.29 668.08
152.86 145.37 530.95 393.93
(7.75) (21.02) 50.90 (9.85)
1,274.61 789.11 2,586.13 2,070.95
2,341.00 1,685.01 5,899.49 5,150.21
130.75 103.36 318.15 262.84
150.42 144.81 478.93 436.63
36.04 48.91 102.85 135.23
43.34 40.61 65.02 157.51
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NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

(Xin crores)

For Three Months For Nine Months
Ended December 31, Ended December 31,

27. Earnings Per Share s 2014\ 2013 [~ 2014) 2013
(a) Profit / (Loss) after tax X crores (2,122.72) 1,251.40 (3,574.70) 1,151.13
(b) The weighted average number of Ordinary shares for Basic EPS Nos. 273,66,78,812 273,66,74,685 | 273,66,78,812 | 273,09,28,545
(c) The weighted average number of 'A' Ordinary shares for Basic EPS Nos. 48,19,66,945 48,19,62,898 | 48,19,66,945| 48,19,60,717
(d) The nominal value per share (Ordinary and 'A' Ordinary) < 2.00 2.00 2.00 2.00
(e) Share of profit for Ordinary shares for Basic EPS X crores (1,804.86) 1,059.92 (3,039.42) 974.35
(f) Share of profit for 'A' Ordinary shares for Basic EPS * g crores (317.86) 191.48 (535.28) 176.78
(g) Earnings Per Ordinary share (Basic) b (6.60) 3.87 (11.11) 3.57
(h) Earnings Per 'A' Ordinary share (Basic) < (6.60) 3.97 (11.11) 3.67
(i) Profit after tax for Diluted EPS g crores # 1,251.40 # 1,151.13
(i) The weighted average number of Ordinary shares for Basic EPS Nos. # 273,66,74,685 # | 273,09,28,545
(k) Add: Adjustment for Options relating to warrants and shares held in abeyance,

Foreign Currency Convertible Notes and Convertible Alternative Reference Securities Nos. # 4,88,597 # 4,90,778
(I) The weighted average number of Ordinary shares for Diluted EPS Nos. # 273,71,63,282 # | 273,14,19,323
(m’ The weighted average number of 'A' Ordinary shares for Basic EPS Nos. # 48,19,62,898 # 48,19,60,717
(n) Add: Adjustment for 'A" Ordinary shares held in abeyance Nos. # 2,43,617 # 2,45,798
(o) The weighted average number of 'A' Ordinary shares for Diluted EPS Nos. # 48,22,06,515 # 48,22,06,515
(p) Share of profit for Ordinary shares for Diluted EPS % crores # 1,059.86 # 974.30
(q) Share of profit for 'A" Ordinary shares for Diluted EPS * % crores # 191.54 # 176.83
(r) Earnings Per Ordinary share (Diluted) < (6.60) 3.87 (11.11) 3.57
(s) Earnings Per 'A' Ordinary share (Diluted) < (6.60) 3.97 (11.11) 3.67
— —
* 'A' Ordinary shareholders are entitled to receive dividend @ 5% points more than the aggregate rate of dividend determined by the Company on Ordinary shares for the financial
year.

# Since there is a loss for the quarter and nine months ended December 31, 2014, potential equity shares are not considered as dilutive and hence Diluted EPS is same as Basic EPS.
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NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

(Xin crores)

R

28. Contingent liabilities, commitments (to the extent not provided for) As at As at
December 31, March 31,
Description of claims and assertions where a potential loss is possible, but not probable is 2014 2014

reported under note (1) and (2) below :

Claims against the Company not acknowledged as debts -

(i) Salestax - Gross 796.36 869.50
- Net of tax 525.68 573.96
(i) Excise duty - Gross 861.09 856.67
- Net of tax 568.40 565.49
(i) Others - Gross 269.16 250.34
- Net of tax 177.67 157.52
(iv) Income Tax in respect of matters pending in appeal / others 92.58 92.58

The claims / liabilities in respect of excise duty, sales tax and other matters where the issues
were decided in favour of the Company for which the Department is in further appeal 70.66 71.42

Other money for which the Company is contingently liable in respect of bills discounted

and export sales on deferred credit 203.71 348.39
Estimated amount of contracts remaining to be executed on capital account and not

provided for 1,568.68 1,629.65
Purchase commitments 7,210.11 9,597.72

—

29 Other Notes

@

(ii)

(iil)
(iv)

Capital work-in-progress as at March 31, 2014 included building under construction at Singur in West Bengal of 2309.88 crores for the
purposes of manufacturing automobiles. In October 2008, the Company moved the Nano project from Singur in West Bengal to Sanand in
Gujarat. In June 2011, the newly elected Government of West Bengal (State Government) enacted a law cancelling the land lease
agreement at Singur, and took over possession of the land. The Company challenged the constitutional validity of the law. In June 2012,
the Calcutta High Court declared the law unconstitutional and restored Company's rights under the land lease agreement. The State
Government filed an appeal in the Supreme Court of India in August 2012, which is pending disposal. Though the Company continues to
rigorously press its rights, contentions and claims in the matter, the Company has been advised that the time it may take in disposal of the
appeal is uncertain. The Company has also been advised that it has a good case and can strongly defend the appeal, but the questions
that arise are issues of constitutional law and thus the result of the appeal cannot be predicted. In these circumstances, in view of the
uncertainty on the timing of resolution, following the course of prudence, the management has during the quarter ended December 31,
2014, made a provision for carrying capital cost of buildings at Singur amounting to Rs.309.88 crores included under the head “works
operations and other expenses” excluding other assets (electrical installations etc.) and expenses written off / provided in earlier years,
security expenses, lease rent and claim for interest on the whole amount (including Rs.309.88 crores). The Company shall however
continue to pursue the case and assert its rights and its claims in the Courts.

During the quarter ended December 31, 2014, the Company has issued USD 500 million Senior Unsecured Notes due 2020 at a coupon of
4.625% per annum and USD 250 million Senior Unsecured Notes due 2024 at a coupon of 5.750% per annum. The proceeds have been
used to refinance existing External Commercial Borrowing (ECB) of the Company of USD 500 million and is being used to incur new
additional capital expenditure and for general corporate purposes. As the ECB has been prepaid, the unamortised exchange loss (net) of
%216.07 crores and the borrowing cost of ¥27.08 crores as at September 30, 2014, have been debited to Profit and Loss Statement during
the quarter ended December 31, 2014.

Current period figures are shown in bold print.

Previous year / period figures have been regrouped / reclassified wherever necessary to correspond with the current period classification /
disclosure.
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INDEPENDENT AUDITORS’ REVIEW REPORT
TO THE BOARD OF DIRECTORS OF
TATA MOTORS LIMITED

Introduction

We have reviewed the accompanying condensed interim consolidated financial statements of
TATA MOTORS LIMITED (“the Company”), its subsidiaries and jointly controlled
entities (the Company, its subsidiaries and jointly controlled entities constitute “the Group™),
which comprise the Condensed Consolidated Balance Sheet as at December 31, 2014, the
Condensed Consolidated Statement of Profit and Loss for the three and nine months ended on
that date and the Condensed Consolidated Cash Flow Statement for the nine months ended on
that date and selected explanatory notes (the “Interim Financial Statements”). The
Company’s Management is responsible for the preparation and fair presentation of these
Interim Financial Statements in accordance with the Accounting Standard 25 on ‘Interim
Financial Reporting’ (“AS 25”) notified under the Companies Act, 1956 (which is deemed to
be applicable as per Section 133 of the Companies Act, 2013, read with Rule 7 of the
Companies (Accounts) Rules, 2014) and other accounting principles generally accepted in
India. Our responsibility is to express a conclusion on these Interim Financial Statements
based on our review.

Scope of Review

We conducted our review of the Interim Financial Statements in accordance with the
Standard on Review Engagements (SRE) 2410 “Review of Interim Financial Information
Performed by the Independent Auditor of the Entity”, issued by the Institute of Chartered
Accountants of India. A review of the Interim Financial Statements consists of making
inquiries, primarily of persons responsible for financial and accounting matters, and applying
analytical and other review procedures. A review is substantially less in scope than an audit
conducted in accordance with Standards on Auditing and consequently does not enable us to
obtain assurance that we would become aware of all significant matters that might be
identified in an audit. Accordingly, we do not express an audit opinion. As stated in the Other
Matters paragraph below, our report, in so far as it relates to the amounts and disclosures
included in respect of the subsidiaries not reviewed by us, is based solely on the reports of
such other auditors.
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Conclusion

Based on our review conducted as stated above and based on the consideration of reports of
the other auditors and based on the consideration of the unaudited interim financial
statements / information of subsidiaries, jointly controlled entity and associates; referred to
below in the Other Matters paragraph, nothing has come to our attention that causes us to
believe that the accompanying Interim Financial Statements are not prepared, in all material
respects, in accordance with the AS 25 notified under the Companies Act, 1956 (which is
deemed to be applicable as per Section 133 of the Companies Act, 2013, read with Rule 7 of
the Companies (Accounts) Rules, 2014) and other recognised accounting practices and
policies.

Emphasis of Matter

Attention is invited to Note 1 Il (e) under significant accounting policies. As stated in the
note, the changes in actuarial valuation (net) amounting to Rs. 1,593.23 crores (credit) (net of
tax) and Rs.26.52 crores (credit) (net of tax) for the three and nine months ended December
31, 2014 respectively and Rs. 7541.86 crores (debit) (net of tax) as at December 31, 2014
have been accounted in “Reserves and Surplus” in respect of subsidiary companies.

Our report is not qualified in respect of the above matter.

Other Matters

Q) We did not review the interim financial statements / information of three subsidiaries
included in the Interim Financial Statements, whose interim financial statements /
information reflect total assets (net) of Rs. 69,127.13 crores as at December 31, 2014,
total revenues of Rs.59,813.46 crores and Rs. 1,66,033.13 crores for the three and
nine months ended as on that date respectively and net cash inflow of Rs.1,109.18
crores for the nine months ended as on that date. The interim financial statements also
include the Group’s share of profit after tax of Rs.Nil and Rs.Nil for the three and
nine months ended December 31, 2014 respectively, in respect of one associates,
whose interim financial statements / information have not been reviewed by us. These
interim financial statements / information have been reviewed by other auditors
whose reports have been furnished to us by the Company’s Management and our
report, in so far as it relates to the amounts and disclosures included in respect of
these subsidiaries, is based solely on the reports of the other auditors.

(i) The Interim Financial Statements include interim financial statements / information of
twenty three subsidiaries and two jointly controlled entities which have not been
reviewed / audited by their auditors, whose interim financial statements / information
reflect total assets (net) of Rs.1,001.29 crores as at December 31, 2014, total revenues
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of Rs.1,102.60 crores and Rs.3,103.28 crores for the three and nine months ended as
on that date respectively and net cash outflow of Rs.273.39 crores for the nine months
ended as on that date. The Interim financial statements also include the Group’s
share of profit after tax of Rs. 2.27 crores and Rs. 6.62 crores for the three and nine
months ended December 31, 2014 respectively, in respect of three associates, based
on their interim financial statements / information which have not been reviewed /
audited by their auditors. These interim financial statements / information have been
furnished to us by the Management and, our report on the Interim Financial
Statements, in so far as it relates to the amounts included in respect of these entities, is
based solely on such interim financial statements / information.

Our report is not qualified in respect of the above matters.

For DELOITTE HASKINS & SELLS LLP
Chartered Accountants
(Registration No. 117366W/W-100018)

B. P. Shroff
Partner
Mumbai, February 5, 2015 (Membership No. 34382)
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TATA MOTORS LIMITED

Unaudited Condensed Consolidated Balance Sheet as at December 31, 2014

11l. NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

/ \ ®in crores)
As at As at
December 31, 2014 March 31, 2014
Note
EQUITY AND LIABILITIES
1. SHAREHOLDERS' FUNDS
(a) Share capital 2 643.78 643.78
(b) Reserves and surplus 3 68,178.87 64,959.67
68,822.65 65,603.45
MINORITY INTEREST 433.42 420.65
NON-CURRENT LIABILITIES
(a) Long-term borrowings 4 54,843.47 45,258.61
(b) Deferred tax liabilities (net) 6 3,094.96 1,5672.33
(c) Other long-term liabilities 7 4,630.22 2,596.86
(d) Long-term provisions 9 12,540.16 12,190.29
75,108.81 61,618.09
CURRENT LIABILITIES
(a) Short-term borrowings 5 12,908.35 9,695.86
(b) Trade payables 11 53,632.48 57,315.73
(c) Other current liabilities 8 19,724.87 17,373.86
(d) Short-term provisions 10 9,050.78 7,970.68
95,316.48 92,356.13
TOTAL 239,681.36 219,998.32
Il. ASSETS
1. NON-CURRENT ASSETS
(a) Fixed assets
(i) Tangible assets 12 50,564.84 40,694.29
(i) Intangible assets 13 26,435.82 23,418.55
(iii) Capital work-in-progress 10,461.80 10,137.30
(iv) Intangible assets under development 25,340.38 23,125.26
112,802.84 97,375.40
(b) Goodwill (on consolidation) 14 4,938.17 4,978.83
(c) Non-current investments 15 1,239.17 1,114.39
(d) Deferred tax assets (net) 6 2,789.57 2,347.08
(e) Long-term loans and advances 17 13,874.03 13,268.84
(f) Other non-current assets 19 1,787.02 5,068.45
137,430.80 124,152.99
CURRENT ASSETS
(a) Current investments 16 14,632.97 9,572.28
(b) Inventories 21 29,064.73 27,270.89
(c) Trade receivables 22 11,319.90 10,574.23
(d) Cash and bank balances 23 30,987.02 29,711.79
(e) Short-term loans and advances 18 12,623.51 14,055.24
(f) Other current assets 20 3,622.43 4,660.90
102,250.56 95,845.33
TOTAL \ 239,681.36 219,998.32
4
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VI.

VII.

VIILL

XI.

XIl.

XIIl.
XIV.

XV.

XVLI.

TATA MOTORS LIMITED

Unaudited Condensed Consolidated Statement of Profit and Loss

Note
REVENUE FROM OPERATIONS 24 (1)
Less: Excise duty
OTHER INCOME 24 (1)
TOTAL REVENUE (I + II)
EXPENSES :
(a) Cost of materials consumed
(b) Purchases of products for sale
(c) Changes in inventories of finished goods,
work-in-progress and products for sale
(d) Employee cost / benefits expense 25
(e) Finance costs 26

(f) Depreciation and amortisation expense

(g) Product development / Engineering expenses

(h) Other expenses 27
(i) Expenditure transferred to capital and other accounts

TOTAL EXPENSES
PROFIT BEFORE EXCEPTIONAL,
EXTRA ORDINARY ITEMS AND TAX (lIl - 1V)

EXCEPTIONAL ITEMS
(a) Exchange loss / (gain) (net) including on revaluation
of foreign currency borrowings, deposits and loans
(b) Provision for costs associated with closure
of operations and impairment of intangibles
(c) Employee separation cost

PROFIT BEFORE EXTRA ORDINARY ITEMS
AND TAX (V- VI)

Extraordinary items

PROFIT BEFORE TAX FROM CONTINUING
OPERATIONS (VII - VIII)

Tax expense 6 (b)

PROFIT AFTER TAX FROM CONTINUING
OPERATIONS (IX - X)

Share of profit / (loss) of associates (net)
Minority interest

PROFIT FOR THE PERIOD (XI + XII + XIII)

EARNINGS PER SHARE 28
A. Ordinary shares (Face value of ¥ 2 each)
a. Basic 4
b. Diluted g
B. 'A' Ordinary shares (Face value of ¥ 2 each)
a. Basic 4
b. Diluted g

NOTES FORMING PART OF CONDENSED FINANCIAL STATEMENTS

For Three Months
Ended December 31,

®in crores)

For Nine Months
Ended December 31,
o

”

2014 \ 2013 2014 \ 2013
70,793.15 64,718.41 197,538.51 170,408.90
(819.89) (865.13) (2,318.22) (2,892.38)
69,973.26 63,853.28 195,220.29 167,516.52
221.97 157.95 653.57 573.75
70,195.23 64,011.23 195,873.86 168,090.27
40,003.84 37,340.23 111,805.29 97,654.08
2,951.26 1,967.72 9,314.75 7,748.86
(257.43) 588.93 (1,718.48) (2,100.29)
6,712.18 5,865.26 18,765.84 15,529.11
1,060.43 1,004.83 2,929.20 3,066.23
3,338.88 2,860.29 9,531.87 7,952.68
722.04 616.66 2,063.18 1,788.63
13,767.36 11,115.08 35,633.54 31,934.19
(3,979.68) (3,598.72) (11,406.44) (9,875.98)
64,318.88 57,760.28 176,918.75 153,697.51
5,876.35 6,250.95 18,955.11 14,392.76
143.98 102.18 23.43 352.66

- 22.16 - 224.16

- - 0.13 -

143.98 124.34 23.56 576.82
5,732.37 6,126.61 18,931.55 13,815.94
5,732.37 6,126.61 18,931.55 13,815.94
2,140.37 1,308.30 6,619.33 3,667.86
3,592.00 4,818.31 12,312.22 10,148.08
2.20 (5.01) 10.47 (36.41)
(13.48) (8.50) (52.90) (38.94)
3,580.72 4,804.80 12,269.79 10,072.73
11.11 14.91 38.11 31.34
11.11 14.91 38.10 31.33
11.21 15.01 38.21 31.44
11.21 15.01 38.20 3143
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TATA MOTORS LIMITED

Unaudited Condensed Consolidated Cash Flow Statement

Cash flow from operating activities

Profit for the period

Adjustments for:

Depreciation (including lease equalisation adjusted in income)

Loss on sale of assets (including assets scrapped / written off)

Profit on sale of investments (net)

Provision for costs associated with closure of operations and impairment of intangibles
Reversal of provision for diminution in value of investments

Gain on settlement of deferred sales tax liability

Share of (profit) / loss in respect of investments in associate companies (net)
Share of minority interest

Tax expenses

Interest / dividend (net)

Exchange difference (net)

Operating profit before working capital changes
Adjustments for:

Inventories

Trade receivables

Finance receivables

Other current and non-current assets

Trade payables

Other current and non-current liabilities
Provisions

Cash generated from operations
Income taxes paid (net)
Net cash from operating activities

Cash flow from investing activities

Payment for fixed assets

Proceeds from sale of fixed assets

Investments in mutual fund (made) / sold (net)

Acquisition of subsidiary company

Investment in associate companies

Investments in retained interests in securitisation transactions made
Investments in retained interests in securitisation transactions realized
Investments - others

Sale / redemption of investments - others

Fixed deposits with financial institutions made

Fixed deposits from financial institutions realized

Deposits of margin money / cash collateral

Realisation of margin money / cash collateral

Fixed / restricted deposits with banks made

Fixed / restricted deposits with banks realised

Interest received

Dividend received from associate companies

Dividend / income on investments received

(Increase) / decrease in short term Inter-corporate deposit
Net cash used in investing activities
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For Nine Months Ended

®in crores)

/ December 31, 2014 \ December 31, 2013
( \
12,269.79 10,072.73
9,529.63 7,949.29
319.34 21.18
(68.35) (59.04)
- 224.16
- (0.41)
(127.73) (104.14)
(10.47) 36.41
52.90 38.94
6,619.33 3,667.86
2,343.98 2,549.93
296.14 257.09
18,954.77 14,581.27
31,224.56 24,654.00
(2,045.48) (2,042.04)
(840.35) 1,923.68
1,270.50 (645.24)
(1,165.41) 1,809.91
(3,214.39) (5,002.37)
(717.72) (409.27)
1,622.01 1,295.91
(5,090.84) (3,069.42)
26,133.72 21,584.58
(2,612.37) (2,927.53)
23,521.35 18,657.05
(23,955.45) (19,292.03)
22.24 27.84
(5,232.87) (2,179.33)
- (190.45)
(160.00) -
) (38.00)
44.14 36.51
(3.76) (3.28)
42.19 2.45
(200.00) (202.50)
32.50 -
(0.19) (182.88)
3.05 882.42
(964.55) (3,345.43)
1,332.12 289.97
462.91 426.75
14.52 13.50
58.06 24.53
(95.00) -
\ (28,600.09 (23,729.93)
_/




TATA MOTORS LIMITED

Unaudited Condensed Consolidated Cash Flow Statement
®in crores)

For Nine Months Ended
/~  December31,2014  \ December 31,2013

Cash flow from financing activities

Expenses on Foreign Currency Convertible Notes (FCCN) conversion - (0.35)
Brokerage and other expenses on Non-Convertible Debentures (NCD) (32.53) (66.11)
Proceeds from issue of shares held in abeyance - 0.09
Proceeds from other long-term borrowings (net of issue expenses) 15,386.77 16,190.28
Repayment of long-term borrowings (7,172.68) (5,802.34)
Proceeds from short-term borrowings 7,310.48 10,054.13
Repayment of short-term borrowings (6,324.46) (8,835.75)
Net change in other short-term borrowings (with maturity up to three months) 2,039.51 265.54
Repayment of fixed deposits (7.15) (359.45)
Dividend paid (including dividend distribution tax) (676.35) (684.53)
Dividend paid to minority shareholders (33.35) (26.21)
Interest paid [including discounting charges paid ¥ 576.69 crores (December 31, 2013 ¥ 469.72 crores)] (3,860.08) (4,086.28)
Net cash from financing activities 6,630.16 6,649.02
Net increase in cash and cash equivalents 1,551.42 1,576.14
Cash and cash equivalents as at April 1 (Opening balance) 16,627.98 12,350.98
Cash and cash equivalent on acquisition of subsidiary - 41.80
Effect of foreign exchange on cash and cash equivalents (106.81) 2,501.68
Cash and cash equivalents as at December 31 (Closing balance) 18,072.59 16,470.60
Previous period's figures have been restated, wherever necessary,

to conform to this period's classification.

Non-cash transactions :
FCCN converted to Ordinary shares k j 413.34
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TATA MOTORS LIMITED
NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

1. Basis of Consolidation and Significant Accounting Policies

0]

Basis of consolidation:

The consolidated financial statements relate to Tata Motors Limited (the Company), its subsidiary companies, joint ventures and associates. The Company
and its subsidiaries constitute the Group.

(a) Principles of consolidation:

(b)

The consolidated financial statements have been prepared on the following basis:

Vi.

The financial statements of the subsidiary companies / joint ventures / associates used in the consolidation are drawn upto the same reporting date as of
the Company i.e. nine months ended December 31, 2014.

The financial statements of the Company and its subsidiary companies have been combined on a line-by-line basis by adding together like items of
assets, liabilities, income and expenses. The intra-group balances and intra-group transactions and unrealised profits have been fully eliminated.

The consolidated financial statements include the share of profit / loss of the associate companies which has been accounted as per the 'Equity
method', and accordingly, the share of profit / loss of each of the associate companies (the loss being restricted to the cost of investment) has been
added to / deducted from the cost of investments.

An associate is an enterprise in which the investor has significant influence and which is neither a subsidiary nor a joint venture of the investor.

The financial statements of the joint venture companies have been combined by using proportionate consolidation method and accordingly, venturer's
share of each of the assets, liabilities, income and expenses of jointly controlled entity is reported as separate line items in the Consolidated Financial
Statements.

The excess of cost to the Company of its investments in the subsidiary companies / joint ventures over its share of equity of the subsidiary companies /
joint ventures, at the dates on which the investments in the subsidiary companies / joint ventures are made, is recognised as 'Goodwill' being an asset in
the consolidated financial statements. Alternatively, where the share of equity in the subsidiary companies / joint ventures as on the date of investment is
in excess of cost of investment of the Company, it is recognised as 'Capital Reserve' and shown under the head 'Reserves and Surplus', in the
consolidated financial statements.

Minority interest in the net assets of consolidated subsidiaries consists of the amount of equity attributable to the minority shareholders at the dates on
which investments are made by the Company in the subsidiary companies and further movements in their share in the equity, subsequent to the dates of
investments as stated above.

The following subsidiary companies are considered in the consolidated financial statements:

Sr
No.

O©CoONOOOHDWN-=

% of holding either directly or
through subsidiaries

As at As at
December 31, March 31,
Name of the Subsidiary Company Country of incorporation 2014 2014
Direct Subsidiaries
TML Drivelines Ltd India 100 100
TAL Manufacturing Solutions Ltd India 100 100
Sheba Properties Ltd India 100 100
Concorde Motors (India) Ltd India 100 100
Tata Motors Insurance Broking & Advisory Services Ltd India 100 100
Tata Motors European Technical Centre Plc UK 100 100
Tata Technologies Ltd India 72.32 72.32
Tata Motors Finance Ltd India 100 100
Tata Marcopolo Motors Ltd India 51 51
TML Holdings Pte Ltd Singapore 100 100
TML Distribution Company Ltd India 100 100
Tata Hispano Motors Carrocera S.A Spain 100 100
Tata Hispano Motors Carroceries Maghreb S.A (Direct
subsidiary w.e.f. June 23, 2014) Morocco 100 -
Trilix S.r.l Italy 80 80
Tata Precision Industries Pte Ltd Singapore 78.39 78.39
PT Tata Motors Indonesia (Indirect subsidiary w.e.f. October 20,2014) Indonesia - 100
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TATA MOTORS LIMITED
NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

% of holding either directly or
through subsidiaries

As at As at
Sr Country of December 31, March 31,
No.  Name of the subsidiary company incorporation 2014 2014
Indirect subsidiaries *
17 Tata Daewoo Commercial Vehicle Co. Ltd South Korea 100 100
18 Tata Motors (Thailand) Ltd Thailand 94.36 94.36
19 Tata Motors (SA) (Proprietary) Ltd South Africa 60 60
20 Tata Technologies (Thailand) Ltd Thailand 72.32 72.32
21 Tata Technologies Pte. Ltd, Singapore Singapore 72.32 72.32
22 INCAT International Plc UK 72.32 72.32
23 Tata Technologies Europe Ltd UK 72.32 72.32
24 INCAT GmbH. Germany 72.32 72.32
25 Tata Technologies Inc USA 72.52 72.52
26 Tata Technologies de Mexico, S.A. de C.V. Mexico 72.52 72.52
27 Tata Technologies (Canada) Inc. Canada 72.52 72.52
28 Cambric Holdings Inc. USA 72.32 72.32
29 Cambric Corporation, Delaware USA 72.32 72.32
30 Cambric Limited, Bahama USA 72.32 72.32
31 Cambric UK Ltd. UK 72.32 72.32
32 Cambric Managed Services Inc, Utah (Disssloved w.e.f September 29,2014) USA 72.32 72.32
33 Cambric GmbH Germany 72.32 72.32
34 Midwest Managed Services, Utah USA 72.32 72.32
35 Cambric Consulting SRL, Romania Romania 72.32 72.32
36 Cambric Manufacturing Technologies (Shanghai) Co. Ltd China 72.32 72.32
37 Jaguar Land Rover Automotive Plc UK 100 100
38 Jaguar Land Rover Ltd UK 100 100
39 Jaguar Land Rover Austria GmbH Austria 100 100
40 Jaguar Land Rover Belux NV Belgium 100 100
41 Jaguar Land Rover Japan Ltd Japan 100 100
42 Jaguar Cars South Africa (pty) Ltd South Africa 100 100
43 JLR Nominee Company Limited UK 100 100
44 The Daimler Motor Company Ltd UK 100 100
45 The Jaguar Collection Ltd UK 100 100
46 Daimler Transport Vehicles Ltd UK 100 100
47 S.S. Cars Ltd UK 100 100
48 The Lanchester Motor Company Ltd UK 100 100
49 Jaguar Land Rover Deutschland GmbH Germany 100 100
50 Jaguar Land Rover Holdings Limited UK 100 100
51 Land Rover Group Ltd (Liquidated w.e.f. June 30, 2014) Jersey 100 100
52 Jaguar Land Rover North America LLC USA 100 100
53 Land Rover Ireland Ltd Ireland 100 100
54 Jaguar Land Rover Nederland BV Netherlands 100 100
55 Jaguar Land Rover Portugal - Veiculos e Pecas, LDA Portugal 100 100
56 Jaguar Land Rover Australia Pty Ltd Australia 100 100
57 Jaguar Land Rover Italia SpA Italy 100 100
58 Jaguar Land Rover Espana SL Spain 100 100
59 Jaguar Land Rover Korea Co. Ltd South Korea 100 100
60 Jaguar Land Rover Automotive Trading (Shanghai) Co. Ltd China 100 100
61 Jaguar Land Rover Canada ULC Canada 100 100
62 Jaguar Land Rover France, SAS France 100 100
63 Jaguar Land Rover (South Africa) (pty) Ltd South Africa 100 100
64 Jaguar Land Rover Brazil LLC Brazil 100 100
65 Limited Liability Company "Jaguar Land Rover" (Russia) Russia 100 100
66 Land Rover Parts Ltd UK 100 100
67 Jaguar Land Rover (South Africa) Holdings Ltd. UK 100 100
68 Jaguar Land Rover India Ltd India 100 100
69 Tata Daewoo Commercial Vehicle Sales and Distribution Co. Ltd. South Korea 100 100
70 Tata Hispano Motors Carroceries Maghreb S.A (Direct subsidiary w.e.f.
June 23, 2014) Morocco - 100
71 PT Tata Motors Distribusi Indonesia (Indirect subsidiary w.e.f October
20,2014) Indonesia 100 -
72 PT Tata Motors Indonesia Indonesia 100 99.99
73 Jaguar Cars Ltd (dormant) UK 100 100
74 Land Rover Exports Ltd (non-trading) UK 100 100
* Effective holding % of the Company directly and through its subsidiaries.

(c) The following Joint Venture companies are considered in the consolidated financial statements:

% of holding either directly or
through subsidiaries

As at As at

Sr Country of December 31, March 31,
No._ Name of the joint venture company incorporation 2014 2014
1 Fiat India Automobiles Private Limited India 50 50

2 Tata Cummins Private Ltd India 50 50

3 Tata HAL Technologies Ltd ** India 36.16 36.16

4 Spark 44 (JV) Ltd UK 50 50

5 Chery Jaguar Land Rover Automotive Co Ltd China 50 50

6 Suzhou Chery Jaguar Land Rover Trading Company Ltd China 50 50

** Effective holding % of the Company as it is a Joint Venture of Tata Technologies Ltd
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TATA MOTORS LIMITED
NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

(II) Significant Accounting Policies :

(a)

(b)

(c)

(d)

(e)

The accounting policies followed in these condensed consolidated financial statements are the same as those followed in the audited financials statements
of the Company for the year ended March 31, 2014 and should be read in conjunction with the said audited financial statements except for -

a subsidiary company (NBFC) hitherto made provision on assigned / securitised receivables in the same manner as done for finance receivables based on
the prudential norms issued by the RBI relating to income recognition, asset classification and provisioning for non-performing assets. In addition to the
provisioning as per the RBI norms, provision is also being made for the anticipated non recoverable principal, where any of the installments are overdue for
a period exceeding 11 months. During the quarter, the subsidiary has revised its accounting policy for recording loss on securitised receivables in line with
RBI's securitization guidelines and RBI's observations. The subsidiary is of the opinion that the change would reflect a more appropriate presentation of the
financial statements and also would be in line with the RBI observations. As per the new policy the subsidiary records loss on such receivables to the
extent of utilization / draw down of the credit enhancement by writing-off by the amount to the profit and loss account as per RBI Guidelines and has
discontinued with the provision on securitised receivables. Had the subsidiary followed its earlier policy the profit for the quarter and nine months ended
December 31, 2014 and the Reserves as at December 31, 2014 would have been lower by ¥33.41 crores.

Basis of preparation:

These condensed consolidated financial statements have been prepared in accordance with the requirements of Accounting Standard 25 (AS 25) 'Interim
Financial Reporting', as notified under the Companies Act, 1956 (which is deemed to be applicable as per Section 133 of the Companies Act, 2013, read
with Rule 7 of the Companies (Accounts) Rules,2014) and other accounting principles generally accepted in India. In the opinion of the management, all
adjustments which are necessary for a fair presentation have been included. The results of interim periods are not necessarily indicative of the results that
may be expected for any other interim period or for the full year.

Use of estimates:

The preparation of financial statements requires management to make judgments, estimates and assumptions, that affect the application of accounting
policies and the reported amounts of assets and liabilities and disclosures of contingent liabilities at the date of these financial statements and the reported
amounts of revenues and expenses for the periods presented. Actual results may differ from these estimates. Estimates and underlying assumptions are
reviewed on an ongoing basis. Revisions to accounting estimates are recognised in the period in which the estimate is revised and future periods affected.

Income taxes :

Income tax expense is recognised in each interim period based on the best estimate of the weighted average annual income tax rate expected for the full
financial year. The tax expense is not comparable with the profit before tax, since it is consolidated on a line-by-line addition for each subsidiary company
and no tax effect is recorded in respect of consolidation adjustments. This accounting treatment is as per accounting standard AS-21.

Pension plans :

During the nine months ended and as at December 31, 2014, an amount of ¥26.52 crores (net of tax) has been credited and ¥7,541.86 crores (net of tax)
has been debited respectively, to “Reserves and Surplus”, representing changes in actuarial valuation of pension plans of a subsidiary company in the UK,
in accordance with IFRS principles and permitted by AS 21 in the consolidated financial statements.

In terms of the proviso to clause 3 (i) of Part A of Schedule Il to the Companies Act, 2013 (the Act), the Company and its domestic group companies have
decided to retain the useful life hitherto adopted for various categories of fixed assets, which are in certain cases, different from those prescribed in
Schedule Il to the Act. Based on the policy followed by the Company of continuous and periodic assessment, the estimated useful life and residual value
adopted so far is appropriate.
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2. Share Capital

@

(b)

©

(d)
(e)

®

(@)

(h)

Authorised :
350,00,00,000 Ordinary shares of ¥ 2 each

TATA MOTORS LIMITED
NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

(as at March 31, 2014: 350,00,00,000 Ordinary shares of ¥ 2 each)

100,00,00,000 'A' Ordinary shares of X 2 each

(as at March 31, 2014: 100,00,00,000 'A' Ordinary shares of % 2 each)
30,00,00,000 Convertible Cumulative Preference shares of ¥ 100 each

(as at March 31, 2014: 30,00,00,000 shares of ¥ 100 each)

Issued :
273,71,97,592 Ordinary shares of ¥ 2 each
(as at March 31, 2014: 273,71,97,592 shares of ¥ 2 each)

48,22,06,515 'A' Ordinary shares of ¥ 2 each
(as at March 31, 2014: 48,22,06,515 shares of T 2 each)

Subscribed and called-up :
273,67,13,122 Ordinary shares of ¥ 2 each
(as at March 31, 2014: 273,67,13,122 shares of ¥ 2 each)

48,19,66,945 'A' Ordinary shares of ¥ 2 each
(as at March 31, 2014: 48,19,66,945 shares of T 2 each)

Calls unpaid - Ordinary shares
Paid-up (c+d)

Forfeited shares - Ordinary shares
Total (e +f)

Movement of number of shares and share capital :

(i) Ordinary shares :
Shares as on April 1
Add: Shares issued out of held in abeyance
Add: Shares issued through conversion of
Foreign Currency Convertible Notes (FCCN)
Shares as on December 31/ March 31

(i) 'A’ Ordinary shares :
Shares as on April 1
Add: Shares issued out of held in abeyance
Shares as on December 31 / March 31

* Less than ¥ 50,000/-

/ April - December 2014 \

®in crores)
(T Asa ) As at
December 31, March 31,
2014 2014
700.00 700.00
200.00 200.00
3,000.00 3,000.00
3,900.00 3,900.00
547.44 547.44
96.44 96.44
643.88 643.88
547.34 547.34
96.40 96.40
643.74 643.74
(0.01) (0.01)
643.73 643.73
0.05 0.05
643.78 643.78

N —

April 13 - March 14

No. of Shares Rin crores) No. of Shares ( in crores)
273,67,13,122 547.34 | 270,81,56,151 541.63
- - 7,405 -
- - 2,85,49,566 5.71
27367.13,122 547.34_ | _273,67,13,122 547.34
48,19,66,945 96.40 48,19,59,620 96.40
- - 7,325 -
\__48,19,66,945 96.40_ ) —_ 48,19,66,945 96.40

The entitlements to 4,84,470 Ordinary shares ¥ 2 each ( as at March 31, 2014 : 4,84,470 Ordinary shares of ¥ 2 each) and 2,39,570 'A' Ordinary shares of ¥ 2 each
(as at March 31, 2014 : 2,39,570 'A’ Ordinary shares of ¥ 2 each) are subject matter of various suits filed in the courts / forums by third parties for which final order is

awaited and kept in abeyances.

A-35



TATA MOTORS LIMITED

NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

3. Reserves and surplus

(a) Capital Redemption Reserve
(b) Securities Premium Account [Notes (i) and (ii)]

(c) Debenture Redemption Reserve

(d) Capital Reserve (on consolidation) [Note (iii)]

(e) Revaluation Reserve [Note (iv)]

(f) Amalgamation Reserve

(g) Special Reserve

(h) Hedging Reserve Account [Note (v)]

(i) Pension Reserve [Note (vi)]

(i) Earned Surplus Reserve [Note (vii)]

(k) Reserves on Research and Human Resource Development [Note (viii)]

() Restricted Reserve

(m) Legal Reserve [Note (ix)]

(n) Translation Reserve [Note (x)]

(0) General Reserve [Note (xi)]

(p) Foreign Currency Monetary ltem Translation Difference Account (Net) [Note (xii)]

(q) Profit and Loss Account / Surplus [Note (xiii)]

Notes:-

(vi

(vii

(viii)

(ix)
(%)

The opening and closing balances of Securities Premium Account are net of calls in arrears of ¥ 0.03 crore

Securities Premium Account :

(a) Premium on shares issued on conversion of Foreign Currency Convertible Notes (FCCN) and held in abeyance
out of rights issue of shares

(b) Share issue expenses and brokerage, stamp duty and other fees on Non-Convertible Debentures
[net of tax ¥1.03 crores (2013-14 T 0.48 crore)l

(c) Premium on redemption of FCCN (including exchange differences and withholding tax)

The addition to Capital Reserve represents exchange gain on opening balances in respect of foreign subsidiaries.

Revaluation Reserve :
(a) Depreciation on revalued portion of assets taken over on amalgamation of a company
(b) Depreciation on revalued portion of assets of a subsidiary company

Hedging Reserve Account :
(a) Fair value gains / losses
(b) Deferred tax on fair value gains / losses

Pension Reserve :

(a) Actuarial losses (net)

(b) Movement in restriction of pension assets

(c) Tax impact on actuarial losses (net) and movement in restriction of pension assets

g: in crores)

As at As at
March 31, December 31,
2014 Additions Deductions 2014
2.28 - - 2.28
2.28 - - 2.28
11,683.09 - 31.49 11,651.60
11,328.57 441.93 87.41 11,683.09
1,042.15 - - 1,042.15
1,042.15 - - 1,042.15
504.56 16.08 - 520.64
440.21 64.35 - 504.56
22.87 - - 22.87
39.60 - 16.73 22.87
0.05 - - 0.05
0.05 - - 0.05
229.97 - - 229.97
208.19 21.78 - 229.97
5,399.55 1,431.74 7,158.71 (327.42)
(1,578.07) 8,813.62 1,836.00 5,399.55
(7,568.38) 33.52 7.00 (7,541.86)
(6,224.71) - 1,343.67 (7,568.38)
14.51 - - 14.51
14.51 - - 14.51
169.29 - - 169.29
169.29 - - 169.29
0.39 - - 0.39
0.39 - - 0.39
0.33 0.09 - 0.42
- 0.33 - 0.33
7,173.03 - 755.04 6,417.99
282.27 6,890.76 - 7,173.03
5,181.62 21.34 - 5,202.96
5,102.50 79.12 - 5,181.62
573.88 278.55 2,967.69 (2,115.26)
(1,133.87) 1,795.86 88.11 573.88
40,530.48 12,363.19 5.38 52,888.29
27,305.87 14,070.05 845.44 40,530.48
64,959.67 14,144.51 10,925.31 68,178.87
36,999.23 32,177.80 4,217.36 64,959.67
/ April - December 2014 \ April 13 - March 14
Additions Deductions Additions Deductions
- - 407.72 -
- 31.49 - 87.41
- - 34.21 -
- 31.49 441.93 87.41
- - - 0.44
- - - 16.29
- - - 16.73
- 7,158.71 8,813.62 -
1,431.74 - - 1,836.00
1,431.74 7,158.71 8,813.62 1,836.00
29.42 - - 1,280.68
4.10 - - 22.60
- 7.00 - 40.39
33.52 7.00 - 1,343.67

N

/

Under the Korean Commercial Code, Tata Daewoo Commercial Vehicle Company Ltd. (TDCV), an indirect subsidiary, is required to appropriate annually at least 10% of cash dividend declared each year to
a legal reserve, Earned Surplus Reserve until such reserve equals 50% of capital stock of TDCV. This reserve may not be utilized for cash dividends but may only be used to off-set against future deficit, if

any, or may be transferred to capital stock of TDCV.

Under the Special Tax Treatment Control Law, TDCV appropriated retained earnings for research and human resource development. The reserve, which was used for its own purpose, is regarded as

‘Discretionary Appropriated Retained Earnings’.

The addition to Legal Reserve is on account of Legal Reserve transferred on acquisition of one indirect subsidiary.

Translation Reserves represents conversion of balances in functional currency of foreign subsidiaries (net of minority share) and associates.

A-36



(xi)

(xii)

(xiii)

General Reserve :

(a) Government grants / incentives received

TATA MOTORS LIMITED
NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

/ April - December 2014 \
A

(b) Amount transferred from Profit and Loss Account / Surplus

Foreign Currency Monetary Item Translation Difference Account :

(a) Exchange gain / (loss) during the period / year (net)

(b) Amortisation of exchange fluctuation for the period / year

Profit and Loss Account / Surplus :

(a) Profit for the period / year
(b) Tax on interim dividend by subsidiaries

(including Group's share of subsidiaries' dividend tax)
(c) Proposed dividend
(d) Dividend paid (2012-13)
(e) Tax on proposed dividend

(including Group's share of subsidiaries' dividend tax)
(f) Reversal of dividend distribution tax of earlier year
(a) General Reserve
(h) Special Reserve
(i) Legal Reserve
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®in crores)

April 13 - March 14

dditions Deductions Additions Deductions
21.34 - 24.67 -
- - 54.45 -
21.34 - 79.12 -
- 2,967.69 1,795.86 -
278.55 - - 88.11
278.55 2,967.69 1,795.86 88.11
12,269.79 - 13,991.02 -
- 5.29 - 6.35
- - - 648.56
- - - 3.34
R R - 110.86
93.40 - 79.03 -
- - - 54.45
- - - 21.78
- 0.09 - 0.10
\ 12,363.19 14,070.05 845.44

N




TATA MOTORS LIMITED

NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

4. Long-term Borrowings
(A) Secured:
(a) Privately placed Non-Convertible Debentures

(b) Term loans :
(i) from banks
(ii) from others

(c) Finance lease obligations

(B) Unsecured :
(a) Privately placed Non-Convertible Debentures
(b) Subordinated perpetual debentures

(c) Term loans :
(i) from banks
(ii) from others

(d) Senior Notes (Note below)

Total (A+B)

5. Short-term borrowings
(A) Secured :
(a) Loan from banks
(b) Loan from others

(B) Unsecured :
(a) (i) Loan from banks
(i) Loan from others
(b) Inter corporate deposits
from associates
(c) Commercial paper

Total (A+B)

Note : Schedule of repayment of Senior notes :

5.750% Senior notes due 2024
5.625% Senior notes due 2023
5.000% Senior notes due 2022
8.125% Senior notes due 2021
5.75% Senior notes due 2021
8.25% Senior notes due 2020
4.625% Senior notes due 2020
4.25% Senior notes due 2019
4.125% Senior notes due 2018
4.25% Senior notes due 2018

Currency

usD
usD
GBP
usD
usD
GBP
usD
usD
usD
SGD
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in million

250
500
400
410
300
500
500
500
700
350

Amount

® in crores)
( asar ) As at
December 31, March 31,
2014 2014
3,797.81 4,315.43
4,156.25 4,604.60
458.60 419.54
13.10 15.64
8,425.76 9,355.21
5,829.90 4,194.90
375.30 325.00
9,515.50 10,875.38
239.08 252.37
30,457.93 20,255.75
46,417.71 35,903.40
54,843.47 45,258.61
( As at As at
December 31, March 31,
2014 2014
4,783.92 5,159.11
79.97 94.43
4,863.89 5,253.54
2,051.51 2,506.46
40.99 17.92
63.00 26.00
5,888.96 1,891.94
8,044.46 4,442.32
\ 12,908.35 9,695.86
N————r——
®in crores)
1,576.25
3,155.66
3,933.76
2,587.92
1,891.31
4,916.82
3,152.50
3,155.66
4,417.32
1,670.73
30,457.93



6.

TATA MOTORS LIMITED

NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

Deferred tax asset

(i) Deferred tax liability

Net deferred tax assets / (liability)

(b) Tax Expenses :

(i) Current tax

Current tax
Less : MAT credit (entitlement) / reversal
Current tax (including Minimum Alternate Tax/credit)

(ii) Deferred tax

Total (i + i)

(c) Deferred tax charge for the period

Opening net deferred tax assets / (liability)

(Debited) / Credited to Securities Premium Account
(Debited) / Credited to Hedging Reserve

(Debited) / Credited to Pension Reserve

Research and Development tax credit

Translation differences in respect of foreign subsidiaries

Closing net deferred tax assets / (liability)
Deferred tax charge for the period

(a) Deferred tax assets and liabilities (net) classified on a company wise basis :

For Three Months
Ended December 31,

®in crores)

4 As at '\ As at
December 31, March 31,
2014 2014

2,789.57 2,347.08
(3,094.96) (1,572.33)
(305.39) 774.75

For Nine Months
Ended December 31,

A-39

2014) 2013 [ 2014) 2013
1,142.15 1,138.18 3,255.16 2,739.81
- - 777.18 -
1,142.15 1,138.18 4,032.34 2,739.81
998.22 170.12 2,586.99 928.05
2,140.37 1,308.30 6,619.33 3,667.86
For Nine Months
Ended December 31,
( 2014) 2013
774.75 2,380.72
1.03 0.39
1,431.74 (1,815.96)
(7.00) 20.92
- 101.20
81.08 880.87
2,281.60 1,568.14
(305.39) 640.09
2,586.99 928.05




TATA MOTORS LIMITED

NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

7. Other long-term liabilities

Liability towards premium on redemption of Non-Convertible Debentures
Deferred payment liabilities

Interest accrued but not due on borrowings

Derivative financial instruments

Deferred revenue

Others

—_~ e~~~ =~
DO Q0 T o
—_—

8. Other current liabilities

a) Liability towards vehicles sold under repurchase arrangements
b) Liability for capital expenditure

c) Deposits and retention money

d) Interest accrued but not due on borrowings

e) Current maturities of long term borrowings (Note below)

f)  Deferred payment Liabilities
g) Advance and progress payments from customers
) Statutory dues (VAT, Excise, Service Tax, Octroi etc)
i)  Employee benefit obligations
)  Liability towards Investors Education and Protection Fund
under Section 205C of the Companies Act, 1956 (IEPF) not due
(k) Derivative financial instruments
() Deferred revenue
(m) Others

Note :

Current maturities of long term borrowings consists of :
(i) Privately placed Non-Convertible Debentures
(i) Term loans from banks and others
(iii) Finance lease obligations
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®in crores)

( As at As at
December 31, March 31,
2014 2014

919.23 919.23

122.57 183.83

24.19 2.57

2,487.16 548.36

772.01 640.64

305.06 302.23

4,630.22 2,596.86

—

T Asan As at
December 31, March 31,
2014 2014

1,849.00 1,827.74
4,049.20 2,580.20

220.89 169.91

1,049.68 821.52
5,076.13 5,687.81

59.75 65.83

2,207.61 3,118.67
1,604.51 1,815.68

11.83 45.41

42.84 50.51

2,849.36 643.87

461.79 331.34

242.28 215.37

19,724.87 17,373.86
2,805.38 2,163.32
2,253.73 3,502.19

17.02 22.30

5,076.13 5,687.81

—



TATA MOTORS LIMITED

NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

9. Long-term provisions

(a)
(b)
(c)
(d)
(e)

Employee benefit obligations
Warranty and product liability
Residual risk

Environmental cost

Others

10. Short term provisions

(a)
(b)
(c)
(d)
(e)
(f)
(9)

Employee benefit obligations
Warranty and product liability
Current income tax (net of payment)
Proposed dividend

Provision for tax on dividends
Residual risk

Others

11. Trade payables

(a)
(b)

Acceptances
Other than acceptances
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®in crores)

( As at ) As at
December 31, March 31,
2014 2014

6,029.96 6,287.44
5,997.08 5,505.53
192.39 130.99

238.75 206.68

81.98 59.65
12,540.16 12,190.29

As at As at
December 31, March 31,
2014 2014

2,501.78 1,778.52
4,619.40 3,976.69
1,848.11 1,396.94

- 648.56

- 114.12

45.22 17.95

36.27 37.90
9,050.78 7,970.68

( As at \ As at
December 31, March 31,
2014 2014

3,776.00 5,162.04
49,856.48 52,153.69
53,632.48 57,315.73




12. Tangible assets

TATA MOTORS LIMITED
NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

®in crores)
Accumulated Accumulated
depreciation depreciation
. Accumulated on Translation up to Net book
Particulars Cost as at Additions/ Cost as at| depreciation| acquisitions| Depreciation| adjustment-| Deductions/| December 31,[ value as at
April 1,| Acquisitions| adjustments| Translation| Deductions/ December| as at April 1, during the|for the period| accumulated| adjustments 2014 [Note| December
2014 [Note (ii)l| adjustment| adjustments 31,2014 2014| period /yvear /year| depreciation (i1 31, 2014
m Owned assets :

(i) Land 2,027.99 - 185.97 (8.03) 176 2,204.17 - - - - - - 2,204.17
1,693.61 - 86.78 256.26 8.66 2,027.99 - - - - - - 2,027.99
(i)  Buildings 10,946.48 - 2,915.69 (117.31) 45.52 13,699.34 4,313.93 - 226.42 (41.25) 42.11 4,456.99 9,242.35
8,267.89 - 1,723.03 1,055.07 99.51 10.946.48 3,534.03 - 273.70 599.96 93.76 4,313.93 6,632.55
(iii)  Plant, machinery and equipment 79,061.70 - 10,793.15 (793.57) 631.83 88,429.45 48,411.14 - 4,154.57 (530.59) 617.05 51,418.07 | 37,011.38
[Note (i)l 63,036.91 - 7,448.90 9,087.43 511.54 79,061.70 37,827.79 - 4,997.08 6,054.21 467.94 48,411.14 | 30,650.56
(iv)  Furniture, fixtures 1,010.56 - 156.19 (8.56) 33.00 1,125.19 476.04 N 88.42 (4.13) 31.20 529.13 596.06
and office appliances [Note (i)] 709.86 245 234.79 87.55 24.09 1,010.56 375.69 2.16 69.22 51.15 22.18 476.04 534.52
(v)  Vehicles [Note (i)] 270.33 - 555.47 (8.67) 25.52 791.61 142.83 - 26.64 157 18.29 152.75 638.86
251.35 0.08 44.38 8.75 34.23 270.33 121.89 0.03 38.98 274 20.81 142.83 127.50
(vi) Computers & other IT assets 1,125.82 - 232.95 (4.35) 6.34 1,348.08 757.04 - 79.71 (1.74) 12.93 822.08 526.00
[Note (i)l 928.19 8.66 185.70 53.89 50.62 1,125.82 666.62 6.74 89.69 30.62 36.63 757.04 368.78

nn Assets given on lease :
(i)  Plant & machinery 404.32 - 5.22 N 0.01 409.53 380.92 N 3.47 N 227 382.12 27.41
402.19 - 213 - - 404.32 380.15 - 5.58 - 4.81 380.92 23.40

nm Assets taken on lease :
(i) Leasehold land 268.47 - 2.35 (0.36) - 270.46 32.32 - 2.81 0.71 - 35.84 234.62
265.82 - 2.65 - - 268.47 28.44 N 3.88 - - 32.32 236.15
(i)  Buildings 63.65 - 3.47 - 0.01 67.11 14.85 - 4.31 0.05 - 19.21 47.90
55.06 1.47 6.81 0.74 0.43 63.65 9.24 0.79 4.07 0.50 (0.25) 14.85 48.80
(i) Plant & machinery 38.96 - 0.11 (0.03) 0.53 38.51 36.64 - 1.63 0.09 0.53 37.83 0.68
38.89 - 0.30 (0.23) - 38.96 34.63 - 2.02 (0.01) - 36.64 2.32
(iv) Computers & other IT assets 157.73 - 8.97 (0.01) - 166.69 116.01 - 15.28 (0.01) - 131.28 35.41
153.79 - 4.06 - 0.12 157.73 96.13 - 20.00 - 0.12 116.01 41.72
TOTAL TANGIBLE ASSETS 95,376.01 - 14,859.54 (940.89) 744.52 | 108,550.14 54,681.72 - 4,603.26 (575.30) 724.38 57,985.30 | 50,564.84
75,803.56 12.66 9,739.53 | 10,549.46 729.20 95,376.01 43,074.61 9.72 5,504.22 6,739.17 646.00 54,681.72 | 40,694.29

(ii)
(iii)

Includes buildings, plant, machinery and equipment, furniture, fixtures and office equipments, vehicles and computers having gross block of ¥ 0.64 crores, ¥ 249.71 crores, ¥6.54 crores, ¥ 0.90 crore, ¥ 1.49 crores and ¥ 136.59 crores (as at
March 31, 2014 % 0.69 crores, T 290.44 crores, ¥ 7.79 crores, ¥ 1.88 crores and ¥ 137.16 crores) and net block of ¥ 0.58 crore, ¥ 16.55 crores, ¥ 0.55 crore, ¥ 0.04 crore, ¥ 0.03 crore and ¥ 0.65 crore (as at March 31, 2014 % 0.62 crores,
18.13 crores, ¥ 0.63 crore, ¥ 0.04 crore and % 0.68 crore) respectively, held for disposal.
Additions / adjustments include capitalisation of exchange loss of ¥ 23.39 crores (2013-14 capitalisation of exchange loss of ¥ 111.13 crores).

Accumulated depreciation includes :
(a) Lease equalisation of ¥ 2.24 crores (2013-14 ¥ 4.52 crores) adjusted in lease rental income.
(b) Depreciation of ¥ Nil crore (2013-14 ¥ 16.73 crores) on revalued portion of gross block transferred to Revaluation Reserve.

13. Intangible assets
Accumulated

amortisation Accumulated
Particulars Accumulated on Translation amortisation Net book
Cost as at Additions/ Cost as at| amortisation| acquisitions| Amortisation| adjustment-| Deductions/| up to| value as at
April 1,| Acquisitions| adjustments| Translation| Deductions/ December| as at April 1, during the|for the period| accumulated| adjustments| December 31, December
2014 *| adjustment| adjustments 31, 2014 2014| period /year /year| amortisation 2014 31, 2014
(i)  Technical know-how 56.65 - 0.14 0.04 56.83 46.13 - 0.29 (0.48) - 45.94 10.89
56.37 - 0.23 0.05 - 56.65 45.76 - 0.37 - - 46.13 10.52
(i)  Computer software 3,118.71 - 1,481.71 (50.28) 12.94 4,537.20 1,555.64 - 368.65 (16.99) 9.42 1,897.88 2,639.32
1,984.35 20.91 881.33 345.00 112.88 3,118.71 1,121.68 14.02 338.74 167.47 86.27 1,555.64 1,563.07
(iii)  Product development cost 29,229.51 - 6,861.04 (365.23) 1,621.82 34,103.50 11,833.55 - 4,469.93 (98.15) 1,587.45 14,617.88 | 19,485.62
21,018.31 - 6,063.38 3,580.54 1,432.72 29,229.51 6,988.46 - 5,119.44 1,168.55 1,442.90 11,833.55 | 17,395.96
(iv) Trade marks & brand 3,958.94 - - (48.67) 3,910.27 - - - - - - 3,910.27
3,264.48 - 1.13 693.33 - 3,958.94 - - - - - - 3,958.94
(v)  Developed technologies 1,188.40 - 0.14 (12.35) 0.13 1,176.06 698.34 - 89.74 (4.92) (3.18) 786.34 389.72
1,004.94 - - 183.46 - 1,188.40 492.14 - 115.39 90.81 - 698.34 490.06
TOTAL INTANGIBLE ASSETS 37,552.21 - 8,343.03 (476.49) 1,634.89 43,783.86 14,133.66 - 4,928.61 (120.54) 1,593.69 17,348.04 26,435.82
27,328.45 20.91 6,946.07 4,802.38 1,545.60 37,552.21 8,648.04 14.02 5,573.94 1,426.83 1,529.17 14,133.66 | 23,418.55

Additions / Adjustments include capitalisation of exchange loss of ¥ 27.69 crores (2013-14 capitalisation of exchange loss of ¥ 26.24 crores).
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NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

®in crores)
( As at As at
December 31, March 31,
2014 2014
14. Goodwill (on consolidation)
Opening balance 4,978.83 4,102.37
Add: Addition due to acquisition of subsidiary - 139.60
Less: Impairment - (22.16)
Add: Impact of foreign currency translation (40.66) 759.02
Closing balance 4,938.17 4,978.83
N/
)
As at As at
December 31, March 31,
2014 2014
15. Non-current investments
(A) Investments in associates
(a) Carrying amount of investments in associates (Note 4 below) 378.88 382.98
(b) 9% optionally convertible preference shares 160.00 -
538.88 382.98
(B) Others (at cost)
(i) Quoted
(a) Equity shares 297.09 299.11
(ii) Unquoted
(a) Equity Shares 384.73 385.45
(b) Non cumulative redeemable preference shares 2.00 2.00
(c) Cumulative redeemable non-participating preference shares 6.00 6.00
(d) Fully paid secured redeemable non-convertible debentures 3.50 -
(e) Retained interest in securitisation transactions 11.13 40.01
704.45 732.57
(C) Provision for diminution in value of Investments (net) (4.16) (4.16)
(D) Advance against investments - 3.00
Total 1,239.17 1,114.39
Notes:
(1) Book value of quoted investments (other than in associates) 297.09 299.11
(2) Book value of unquoted investments (other than in associates) 403.20 432.30
(3) Market value of quoted investments (other than in associates) \ 250.10 / 252.49
(4) The particulars of investments in associate companies as of December 31, 2014 are as follows:
Amount of
Goodwill/ Share of post
(Capital acquisition Carrying
Sr. Country of Ownership Original Cost Reserve) in Reserves and amount of
No. [Name of the Associates Incorporation Interest (%)| of Investment Original Cost Surplus Investments
1) |Tata AutoComp Systems Ltd India 26.00 77.47 - 136.57 214.04
26.00 77.47 - 142.88 220.35
2) |NITA Company Ltd Bangladesh 40.00 1.27 (0.43) 20.42 21.69
40.00 1.27 (0.43) 18.27 19.54
3) |Automobile Corporation of Goa Ltd India 47.19 109.63 55.28 29.61 139.24
47.19 109.63 55.28 29.55 139.18
4) |Jaguar Cars Finance Ltd UK 49.90 3.91 - - 3.91
49.90 3.91 - - 3.91
5) |Tata Hitachi Construction Machinery
Company Ltd India 40.00 80.20 0.20 (80.20) -
40.00 80.20 0.20 (80.20) -
Total 272.48 55.05 106.40 378.88
272.48 55.05 110.50 382.98
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NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

16. Current investments

(at cost or fair value whichever is lower) (fully paid)

A. Quoted
(a) Equity shares
(b) Bonds

B. Unquoted

(a) Mutual funds

(b) Optionally convertible debentures

(c) Equity shares

(d) Retained interest in securitisation transactions

Total

Note:

(1) Book value of quoted investments
(2) Book value of unquoted investments
(3) Market value of quoted investments

17. Long-term loans and advances

(A) Secured :
Finance Receivables (Note below)

(B) Unsecured:
(a) Loans to employees

(b) Loan to Joint Venture (FIAT India Automobile Private Ltd)
(c) Taxes recoverable, statutory deposits and dues from government

(d) Capital advances

(e) Credit entittement of Minimum Alternate Tax (MAT)
(f) Non-current income tax assets (net of provision)
(g) Others

Note :
Finance receivables (Gross) *
Less : Allowances for doubtful loans **
Total

Loans are secured against hypothecation of vehicles

Includes on account of overdue securitised receivables

*k

Includes on account of securitised receivables

18. Short-term loans and advances

(A) Secured :
Finance Receivables (Note below)

(B) Unsecured:

(a) Advances and other receivables

(b) Inter corporate deposits

(c) Fixed deposit with financial institutions

(d) VAT, other taxes recoverable, statutory deposits
and dues from government

(e) Current income tax assets (net of provisions)

(f) Others

Note :
Finance receivables (Gross) *
Less : Allowances for doubtful loans **
Total

Loans are secured against hypothecation of vehicles

Includes on account of overdue securitised receivables

*k

Includes on account of securitised receivables
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® in crores)

( As at ) As at
December 31, March 31,
2014 2014

- 19.60

- 2.25

- 21.85

14,587.51 9,494.06
1.33 1.66

4.68 -

39.45 54.71
14,632.97 9,550.43
14,632.97 9,572.28

- 21.85

14,632.97 9,550.43

\ - 27.90

( As at As at
December 31, March 31,
2014 2014
10,343.17 9,788.93
10,343.17 9,788.93
43.26 44.80

132.50 132.50
1,102.74 988.87
313.64 321.55

14.84 787.59

965.16 855.96

958.72 348.64
3,530.86 3,479.91
13,874.03 13,268.84
11,976.92 10,589.61
(1,633.75) (800.68)
10,343.17 9,788.93

- 4.65
- (4.35)

As at As at
December 31, March 31,
2014 2014

6,680.65 8,505.39
6,680.65 8,505.39
1,019.64 803.21
95.30 0.30

205.00 37.50
4,378.92 4,274.57
165.78 385.28

78.22 48.99
5,942.86 5,549.85
12,623.51 14,055.24
7,599.30 9,343.73
(918.65) (838.34)
6,680.65 8,505.39

291 9.47
(4.25)

—



TATA MOTORS LIMITED

NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

19. Other non-current assets

) Prepaid expenses

) Prepaid debt issue cost / loan arrangement fees
) Interest accrued on loans and deposits

) Derivative financial instruments

(a
(b
(c
(d

20. Other current assets

) Prepaid expenses

) Prepaid debt issue cost / loan arrangement fees
) Interest accrued on loans and deposits

) Derivative financial instruments

(a
(b
(c
d

21. Inventories

a) Stores and spare parts

b) Consumable tools

c) Raw materials and components

d) Work-in-progress

e) Finished goods

f) Goods in-transit - Raw materials and components

(
(
(
(
(
(

22. Trade receivables (unsecured)

(a) Over six months
(b) Others

Less : Allowances for doubtful debts

23. Cash and bank balances

(A) Cash and cash equivalents
(a) Cash on hand
(b) Cheques on hand
(c) Current account with banks #
(d) Bank deposits with upto 3 months maturity

(B) Other bank balances
(a) Earmarked balances with banks

(C) Other bank balances (with more than 3 months but less than 12 months maturity)
(a) Bank deposits
(b) Earmarked balances with banks
(c) Margin money / cash collateral with banks

(D) Other bank balances (with more than 12 months maturity)
(a) Bank deposits
(b) Other restricted deposits
(c) Margin money / cash collateral with banks

Total A+B +C+D)

# Includes remittances in transit
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® in crores)
( As at As at
December 31, March 31,
2014 2014
255.42 268.84
376.86 384.44
107.79 50.47
1,046.95 4,364.70
1,787.02 5,068.45
As at As at
December 31, March 31,
2014 2014
1,332.33 958.29
111.27 103.66
10.03 7.71
2,168.79 3,5691.24
3,622.42 4,660.90
As at As at
December 31, March 31,
2014 2014
209.75 192.84
206.42 132.96
2,145.98 1,777.24
3,828.40 2,657.04
22,069.28 21,771.33
604.90 739.48
29,064.73 27,270.89
4 As at \ As at
December 31, March 31,
2014 2014
1,121.83 951.85
10,874.72 10,244.08
11,996.55 11,195.93
(676.65) (621.70)
11,319.90 10,574.23
( As at ) As at
December 31, March 31,
2014 2014
34.00 38.63
99.27 122.24
7,782.25 7,568.61
10,157.07 8,898.50
18,072.59 16,627.98
18.37 18.15
18.37 18.15
12,291.48 12,477.64
205.67 199.42
35.17 35.26
12,532.32 12,712.32
0.11 0.06
265.38 252.45
98.25 100.83
363.74 353.34
30,987.02 29,711.79
185.48 146.04




TATA MOTORS LIMITED
NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

®in crores)
For Three Months For Nine Months
Ended December 31, Ended December 31,
( 2014 2013 [ 2014 ) 2013
24. Total revenue
(I) Revenue from operations
(a) Sale of products 69,203.72 63,534.16 193,318.85 166,000.10
(b) Sale of services 184.57 152.59 784.43 649.13
(c) Income from vehicle loan contracts (Note 1 below) 553.21 690.89 1,651.28 2,204.44
69,941.50 64,377.64 195,754.56 168,853.67
(d) Other operating revenues (Note 2 below) 851.65 340.77 1,783.95 1,555.23
70,793.15 64,718.41 197,538.51 170,408.90
(Il) Other income
(a) Interestincome 196.52 142.09 523.03 479.49
(b) Dividend income 0.22 5.24 58.30 31.79
(c) Profit on sale of investments (net) 24.99 9.85 68.35 59.04
(d) Other non-operating income 0.24 0.77 3.89 3.43
221.97 157.95 653.57 573.75
Note :
1) Includes :
(a) Income from securitisation /
sale of receivables of loan contracts (net) 1.24 1.31 (0.11) 56.19
(b) Interest income from loan contracts (net) 509.25 623.93 1,534.24 1,962.61
2) Includes MTM gains / (loss) on commodity derivatives (238.69) (75.24) (160.97) (153.59)
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TATA MOTORS LIMITED
NOTES FORMING PART OF UNAUDITED CONDENSED CONSOLIDATED FINANCIAL STATEMENTS

®in crores)
For Three Months For Nine Months
Ended December 31, Ended December 31,
2014) 2013 2014) 2013
25. Employee cost / benefits expenses
(a) Salaries, wages and bonus 5,074.48 4,600.72 14,520.87 12,078.86
(b) Contribution to provident fund and other funds 751.89 684.94 2,132.40 1,933.94
(c) Staff welfare expenses 885.81 579.60 2,112.57 1,516.31
6,712.18 5,865.26 18,765.84 15,529.11
For Three Months For Nine Months
Ended December 31, Ended December 31,
( 2014) 2013 [~ 2014) 2013
26. Finance cost
(a) Interest 1,279.21 1,243.01 3,610.28 3,643.19
Less: Transferred to capital account (412.57) (405.82) (1,291.52) (1,065.17)
866.64 837.19 2,318.76 2,578.02
(b) Discounting charges 193.79 167.64 610.44 488.21
1,060.43 1,004.83 2,929.20 3,066.23
For Three Months For Nine Months
Ended December 31, Ended December 31,
4 201 2013/ 2014\ 2013
27. Other expenses
(a) Processing charges 258.45 216.66 783.00 834.84
(b) Consumption of stores & spare parts 478.90 455.44 1,330.74 1,193.91
(c) Pow